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OFFICIAL REPORT
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1621
HOUSE OF THE PEOPLE

Thursday, the lst April, 1954

The House met at Two of the Clock.
[MRr. DEPUTY-SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

COUNCIL OF SCIENTIFIC AND INDUSTRIAL
RESEARCH SCHOLARSHIPS

+1487. Shri Bahadur Singh: (a) Will
the Minister of Natural Resources and
Scientific Research be pleased to state
the number of Indian scholars selected
under the two schemes of the Council
of Scientific and Industrial Research,
for scholarships in Commonwealth
Centres for the year 1953?

(b) To which countries were these
scholars assigned for studies?

The Deputy Minister of Natural Re-
sources and Scientific Research (Shri
K. D. Malaviya): (a) Ten.

(b) One to Canada and nine to the
United Kingdom.

Shri Bahadur Singh: What is the pro-
cedure adopted for the selection of
these scholarships?

Shri K. D. Malaviya: There is a
Selection Board under the chairman-
ship of the Minister of Natural Re-
sources and Scientific Research. The
other members are the representatives
of the Assam Oil Company, the Burma
Ofl Company, and Government. They
select these scholarships.

Shri Bahadur Singh: Does the Gov-
ernment of India bear the cost of these
scholarships in full or is any portion

30 PSD,

of them borne by the scholars them-
selves? What is the total amount of

the scholarships?

Shri K. D. Malaviya: These are
scholarships donated by the Burma Oil
Company and the Assam Oil Company.

Shri T. S. A. Chettair: Are these
scholarships given only for subjects
for which facilities do not exist in
India; and if so, what are the subjects?

Shri K. D. Malaviya: The subjects
for which the last batch of students
was sent included engineering designs,
construction, highway engineering,
agricultural engineering, aviation
engineering etc. Regarding the other
part of the question, students are sent
abroad only for subjects for which faci-
lities are not available in our country.

Shri P. C. Bose: What is the mini-
mum qualification Zor selection?

Shri K. D. Malaviya: I have not got
the details, but the minimum qualifica-
tion is graduateship in science sub-
jects.

Shri B. 8. Murthy: Are these scholars
given a guarantee of employment after
they return?

Shri K. D. Malaviya: This is the
second batch which has gone. The
first batch hag not yet returned so
where is the question of employment
just now?

Shri Bahadur Singh: What are the
special facilities given to them by the
countries to which they have been as-
signed?

Shri K. D. Malaviya: The Common-
wealth countries have invited these
scholars omn the suggestion of the
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Burma Oil Company and the Assam
Oil Company. Presumably, they give
all the facilities that are desirable.

Shri Muniswamy: In making a selec-
tion of candidates for these scholar-
ships, is any State-wise consideratgo'n
given. or is selection made only on
merits?

Shri K. D, Malaviya: Only on merits.

Shri B. 8. Murthy: Is it one of the
terms of awarding this scholarship that
it a scholar successfully completes the
course he will be given employment?

Shri K. D. Malaviya;: He is putting
the same question again.

Shri B. S. Murthy: The hon. Deputy
Minister has not given a reply.

Mr. Deputy-Speaker: Is there a
guarantee of appointment after they
return?

Shri K. D. Malaviva: The Govern
ment of India will try their level best
to give them employment.

Mr. Deputy-Speaker: Why not be
clear? Whatever doubis hon. Members
have must be cleared. If there is a
guarantee of employment given by the
Government, say there is a guarantee:
it there is no such guarantee, say there
is no guarantee clearly.

Shri K. D. Malaviya: I have stated
that the Government try to give them
employment to their very best.

Mr. Deputy-Speaker:
appreciate the position.
guarantee of employment?

He does not
Is there a

Shri K. D. Malaviya: No. There is no
guarantee of employment.

Shri G. P. Sinha: Has any of the
foreign countries agreed to offer faci-
lities to Indian students for atomic re-
search?

Shri K. D. Malaviya: That has noth-
ing to do with this question.
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INCOME-TAX INVESTIGATION COMMISSION

¢1488. Sardar Hukam Singh: Will
the Minister of Finance be pleased to
state:

(a) whether the term of the Income-
tax Investigation Commission has fur-
ther been extended beyond 38lst
December, 1953;

(b) the number of cases disposed cf
by the Commission during 1953; and

(c) the number pending on S1st
January, 19547

The Parliamentary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): (a). Yes, Sir. The notiflca-
tlon was placed on the Table of the

House on 14th December 1953 as
required under Section 4(3) of the
Taxation on Income (Investigation

Commission) Act.
(b) the number ig 168.
(c) the number is 636.

Sardar Hukam Singh: Is it proposed
to entrust any other cases to the Com-
mission or shall they have to finish
whatever is left with them?

Shri B. R. Bhagat: If any other cases
come to light during the tenure of the

Commission, they may be taken up by
it.

Sardar Hukam Singh: What is the
total amount of disclosures voluntarily
made up to this time?

Shri B. R. Bhagat: The total amount
of concealment reported is Rs.
45,97,04,500.

Mr. Deputy-Speaker: The hon. Mem-
ber wanted to know the amount of
voluntary disclosures so far.

Shri B. R. Bhagat: On a voluntary
basis, the amount of disclosures is
Rs. 40,32,92,229.

Sardar Hukam Singh: Does this in-
clude disclosures of hidden incomes
which were made voluntarily after the
duration had expired in the ordinary
course of assessment proceedings?

Shri B. R. Bhagat: No, Sir.
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Shri L. N. Mishra: T wish to know
' whether collection is made by instal-
ments, and, if so, the amount that is
still to be collected.

Shri B. R. Bhagat: The collection is
made by instalments. The amount so
far realised is Rs. 9:22 crores and the
amount due is Rs. 18'29 crores.

A wgraat wewedt faary
*Q¥eR. @5 Miaw W Wl
qg-wry WA 9 FRady, UR A
q8 1 qreifaa Sw e LYs &F I
1 5qTT § @ T qg 9 I AT
¥ fF ST ¥ FFAT WRIEAT A
e afafram, ¥ (e T
tq,-.g oeaTEE Q¥ 2%‘6’%) F U
w1 fay W@ & IR A AT
‘Fagerg 7 garwafy gid ?

The Deputy Minister of Home Affairs
(Shri Datar): When question No. 146
was answered in Parliament on the
21st February 1952, a Member made
the suggestion that since more repre-
sentative Governments were about to
be established in the States after the
General Elections, the proposals for
providing legal aid to indigent persons
and persons of limited means at Gov-
ernment expense should be re-circulat-
ed to such Governments. The Gov-
ernment promised to do so and in
pursuance of that promise, the State
Governments were again addressed in
the matter. Replies have been receiv-
ed from all the State Governments ex-
cept Orissa and Mysore. The ques-
tion of providing free legal aid to indi-
gent persons and persons of limited
means is one primarily for the State
Governments, who would have to bear
the cost. Almost all the State Gov-
ernments from whom replies have 8o
far been received, have expressed
their inability to bear the cost of any
such scheme.

Shri 8. N. Das: May I know whether
Government is aware of any private
agencies doing this work in any of the
States?
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Shri Datar: Government are not
aware.

Shri B. 8. Murthy: May I know whe-
ther the Ministry is aware that in
Madras, legal aid is being given to
Scheduled Castes, and whether in any
other State the same thing is being
done?

Shri Datar: I am not aware of what
my hon, friend has just told us. So
far as the Government are concerned,
they are not aware of any private
agencies in this respect.

INVESTMENTS IN TEXTILE

INDUSTRY

*1490. Shri 8. N. Das: Will the Minis-
ter of Finance be pleased to state:

N

(a) the total investment of Britisk
Nationals in textile mills in India &®
on the 15th August 1947;

BRITISH

(b) their present investment in this
regard ; and

(c) whether there have been fresh
investments by people of that nation-
ality during these years?

The Parunm\entary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): (a) and (b). Information as
on the 15th August, 1947 is not avail-
able, but according to the Census that
was carried out by the Reserve Bank
of India as on 30th June, 1948, the
investments by residents of UK. in
the cotton textile industry in India
amounted to Rs. 9:26 crores. Infor-
mation for a later period is not avail-
able but the Reserve Bank is shortly
undertaking another survey of foreign
investments which, when completed,
will give the information as on the
318t December, 1953.

(¢) During July, 1948, to October,
1953, remittances to the extent of
Rs. 33'56 lakhs were received from
residents of U.K. for investment in the
cotton textile industry.

Shri 8. N. Das;: May I know whether
the Government is aware of any
amount being released from investment
in textile mills by British nationals,
and, if so whether the amount so
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released has been absorbed in another
industry or has been repatriated?

Shri B. R. Bhagat: The
released from what?

Shri §. N. Das: The amount released
or withdrawn from the textile mills.

Shri B. R. Bhagat: During this
period. the capital repatriation amount-
ed to Rs. 53:41 lakhs from the textile
industry.

amount

TRIBAL Foop MICROBIOLOGY

*1491. Shri S. C. Samanta: Will the
Minister of Education be pleased to
state:

(a) whether investigations thave
been carried on tribal food micro-
biology;

(b) if so, the names of places where
such dietary surveys were made;, and

(c) the food found to be common to
all tribals and its contents?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):

(a) Yes.

(b) Abor Hills, Assam and Travan-
core Hills.

(c) Rice is the common food taken
by the tribes in Abor Hills and Travan-
core Hills. I may add that there is an-
other very striking similarity between
these two groups of tribals regarding
food; neither the tribals in Assam in
Abor Hills nor the tribals in Travan-
core take milk.

Shri 8. C. Samanta: What is the
agency that carries out these investi-
gations and how are they financed?

Dr. M. M. Das: These investigations
are carried out as part of the normal
duties of our Anthropological Depart-
ment and the money for the expendi-
ture comes from the Budget grants
given to the department.

Sﬁrl S. C. Samanta: May I know
whether any attempt has been made to
find the cause of goitre prevalent
among the tribals in Abor Hills, and

1 APRIL 1854

Oral Answers 1628

whether any remedial measures have
been carried out?

Dr. M. M. Das: Investigation is going
on about this abnormal frequency o}
goitre among cettain tribal people ix
the Abor Hills and the food soil, vegi
tables and other local beverages pre-
pared by the people have been taken
for examination and the investigalion
is still going on,

ADMINISTRATIVE STAFF COLLEGE

1492, Shri M. L. Dwivedi: Will the
Minister of Education be pleased o
state:

(a) whether the two sub-committees
set up by the Planning Committee of
the All-India Council for Technical
Education in December 1953 to prepare
a plan for the proposed Administrative
Staff College and the National Insti-

tute of Management of India have
started their work; and .
(b) whyt s the estimated non-

recurring and recurring expenditure in
conncetion with the establishment of
the College and the Institute?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) Yes.

(b) Estimates of cost are still being
worked out by the sub-committees.

it gq®o g®o fyddy : F ag srAAT
Trgar g fr tw deiTgz ok W &
T wwIfeg AR ST E ?

Dr. M. M. Das: So far as the Admi-
nistrative Staff Colleg is concerned, its
main purpose is to bring together men
and women of executive responsibility
from industry, commerce, trade unions
and the Central and State Governmerits
to study the common principles that
underlie effective administration. So
far as the National Institute of
Management is concerned, the main
aim is to raise the standards of
management throughout the country
and to this end, among other things,
it will undertake research and propa-
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ganda, It will help to create for in-
dustry and commerce a continuous
supply of good managers and will
stimulate a lively appreciation of the
importance of effective management
of all levels by all concerned.

ot gRo qmo fAdt: wam AN
AT & g qw qew F woerdy
R AT FET IUm IR IR W
IHH F HTH I $T Q@ &, FEHR
T ARA qa1 oW WX W & fw
Q¥ JOW N & gaw WY foen ¥
T F oY g fwar o ?

Dy ol yhaSemal ST yRuike
Ulye) groy Siatile 34 juppey
.AVJ‘L‘ d‘”'? M| r@‘- & ° (d,,i
[The Mimister of Edgcation and

Natyral Resources and Scientific Re-

search (Maulana Azxad): That is why
this scheme has been started.]

Shri L. N. Mishra: May I know whe-
ther it is a fact that this college is
going to be on the model of the col-
lege in the United Kingdom?

Dr. M. M. Das: Yes, Sir.

Shri K. P, Tripathi: May I know if it
has come to the notice of the Govern-
ment that the Productivity Study Com-
mittee of the I.L.O. has passed stric-
tures on the management of industries
in India; if so whether the Govern-
ment would consider starting this insti-
tution very quickly?

Dr. M. M. Das: Government wants
to start it very quickly. A Committee
has been appointed under the Minis-
ter of Commerce and Industry, Shri
T. T. Krishnamachari, so that this col-
lege may come into existence without
further delay.

Shri N. M. Lingam: The All-India
Council for Technical Education has
set up a Joint Committee of the All-
India Board of Technical Studies to
Prepare a plan for the organisation
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and development of the management
studies and Administrative Staff Col-

Mr. Deputy-Speaker: What is it? The
hon. Member is giving the informa-
tion.

Shri N. M. Lingam: The question
comes last. The Joint Committee set
up a Planning Committee. The Plan-
ning Committee has in its turn appoint-
ed two sub-committees. May I know
how long will this process of setting
up committees go on and if there is
any finality about it?

Dr. M. M. Das: Only three months;
within three months they will finish
their deliberations.

Shri B. 8. Murthy: May I know whe-
ther this college will be affilliated to
any University?

Dr. M. M. Das: No; they will be an
altogether different institution.

RBFUGEES OF FOREIGN NATIONALITIES

¢1493. Pandit D. N. Tiwary: Will the
‘Minister of Home Affairs be pleased 10
state:

(a) whether any record is kept of
refugees of foreign nationalities whe
are in India; and

(b) whether it is a fact that a new
form of travel document is proposed
to be introduced for them?

The Deputy Minister of Home Affairs
(Shri Datar): (a) Except that they are
registered as “Stateless Persons” no
separate record of foreign refugees as
such is maintained. The number of
persons registered as Stateless on the
31st December 1953 is 232.

(b) No.

Pandit D. N. Tiwary: May I know in
what States they have been settled?

Shri Datar:
India.

it e fag : 7z S ¥a-
TR & T ? F Fowgant o
frr-frdat &g ?

In different parts of
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Shri Datar: They are from different
countries, and the larger number
amongst them are from Czechoslovakia,
Iraq and Russia.

Pandit D. N, Tiwary: May I know

whether they are political or social
refugees?

8hri Datar: They are
refugees.

political

Shri G. P. Sinha: In view of the
over-population in the country will
Government consider the proposal of
putting an embargo over further migra-
tion of refugees into this country?

Mr. Deputy-Speaker: It is a sugges-
tion.

Shri Datar:
232,

Their number is only

RESERVE BANK BRANCH IN TRAVANCORE-
: COCHIN

*1496. Shri V. P. Nayar: Will the
Minister of Finance be pleased to state:

(a) whether the branch of the Re-
serve Bank of India, opened at Trivan-
drum, will function ag an agent of the
Central Government for the collection
of all dues to the Central Government
from the Travancore-Cochin State;
and

(b) the rate of commission, if any,
on such collections?

The Deputy Minister of Finance
(Shri A, C. Gubha): (a) The Reserve
Bank of India has opened only a branch
of its Department of Banking Opera-
tions at Trivandrum. The main
function of this branch is to facilitate
the administration of the Banking
Companies Act, 1949, in relation to the
banks incorporated in the Travancore-
Cochin State and the inspection of a
few more banks in the adjoining areas.
1t does not perform any of the func-
tions of a branch of the Banking or
Issue Department of the Reserve Bank.
It does not, therefore, conduct cash
work on behalf of the Central Gov-
ernment or the Government of Travan-
.core-Cochin.

(b)) Does not arise.
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Shri V. P. Nayar: What is the pre-
sent arrangement for the collection of
Central Government dues?

Shri A. C. Gubha: That is done by
the Travancore-Cochin State Treasury.

Shri V. P. Nayar: What was the com=
mission paid to the Imperial Bank of
India before the Federal Financial
Integration?

Shri A. C. Guha: Sir, only a few
days ago the hon. Member had a ques-
tion just on that subject, and there I
stated that the Imperial Bank’s com-
mission is not calculated on the basis
of any particular area and that it
is on a sliding scale according to the
total money handled by the Imperial
Bank throughout India. So it is not
possible for me to give any particular
figure for that area.

Shri V. P. Nayar: Do Government
expect in the near future that the Re-
serve Bank organisation which is func-
tioning at Trivandrum will also handle
cash which is due to the Government
of India and relieve the State Treasury
of the extra work?

Shri A. C. Guha: That question can
be considered only some time in 1955.

INDIAN OFFICERS AND SOLDIERS IN
KoRrea

*1497. Shri B. 8. Murthy: Will the
Minister of Defence be pleased to
state:

(a) the total number o¢ soldiers and
officers sent to Kvrea;

(b) whether there has been any loss
of life amongst them; and

(c) if so, the reasons therefor?

The Minister of Defence Organisa-
tion (Shri Tyagl): (a) The total
number of service officers and other
ranks sent to Korex was as follows:

Officers JCOs. ORs. Total

H.Q,NNRC 45 10 166 221
Custodian
Force. 163 193 5,235 5,591
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(b) Yes; the following six ORs. lost
their lives:

1. ME-121700 Sepoy/Driver Platoo.

2. Lance Naik Sateh Singh
Chauhan.

3. Rifleman Kalyan Singh Rawat.
4. Rifleman Kundan Singh Rawat.
5. Lance Naik Dharu Shinde.

6. Sepoy Raghunath.

(c) On 17th September 1953 Sepoy/
Driver Platoo while he was moving
about in the Custodian Force Camp
area, stepped on an unexploded mine
which had lain buried in this area and
had not been discovered. As a result
of the explosion he received multiple
injuries and died. On the 18th Septem-
ber 1953 Lance Naik Sateh Singh
Chauhan, Rifleman Kalyan Singh
Rawat and Rifleman Kundan Singh
Rawat were swept away from the deck
of the steamship ‘Jalagopal’ by sudden
waves which gushed inside the fore-
deck of the ship, and lost their lives.
Lance/Naik Dharu Shinde shot him-
self accidentally on 15th December
1953 with his own rifle when he slipped
while stepping down from his sentry
box into the ditch in front of him. On
12th January 1954 Sepoy Raghunath
while he was rushing for assistance of
the sentry on patrol duty also slipped
and his loaded rifle went off the shot
hitting him in the chest as a result of
which he died.

A court of enquiry was held in each
case. No one was found to blame for
these unfortunate accidents: they were
all acts of Providence,

Dr. Ram Subhag Singh: May I know
the total amount of expenditure incur-
red by the Government of India on
these soldiers?

Shri Tyagi:
question.

Shri Radha Raman: May I know
whether there had been any deteriora-
tion in the general health of the
soldiers while they were in Korea?

8hri Tyagi: No, Sir.

I want notice for this
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The Prime Minister (Shri Jawaharial
Nehru): The health of the soldiers of
the Custodian Force in Korea was
extraordinarily good, better than of
any other Force in Korea. There has
been some very serious disease pre-
valent there—I am not able to figure
the name of it—and not one of them
got it. In fact, the Commanders of the
other Forces were surprised at the
extraordinary good health of our
soldiers.

Shri Boovaraghasamy: May I know
whether any additional pay or allow-
ance, or both, were paid to the soldie:s
and officers who were sent to Korea,
and if so, what was that?

Mr, Deputy-Speaker: It is not rele-
vant to this question.

Shri Sarangadhar Das: May I know,
who pays the expenditure of these
Forces that have been stationed in
Korea—our Government or the U.N.O.?

Mr. Deputy-Speaker: The scope of
this question is only the total number
and the loss of life.

Shri Jawaharlal Nehru: I have al-
ready stated before the House some
time back that when this Force was
being sent, the geaeral understanding
was that we should continue to meet
our normal expenditure, and that any
special expenditure would be borne by
the other parties concerned. As it was,
much of the expenditure was borne by
the parties with regard to logistic sup-
plies and others, and we are still under
correspondence With the Secretary-
General of the United Nations about
settling these maters.

ResPARCH IN USE OF SOLAR ENERGY

*1498. Shri Raghuramaiah: Will the
Minister of Natural Resources and
Scientific Research be pleased to state
what steps Government are taking teo
encourage research on the utilisation
of energy from solar rays for indus-
trial and domestic purposes?

The Deputy Minister of Natural Re-
sources and Scientific Research (Sbri
K. D. Malaviya): Research on several
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alternative methods for utilization of
energy from solar rays in the cheapest
possible way for industrial and domes-
tic purposes is being carried out at
the National Physical Laboratory.

Shri Raghuramaiah: May I know
what progress has been made in the
matter of this research for using the
solar rays for purposes of both power
and refrigeration?

Shri K. D. Malaviya: A little amount
of patience has to be exercised by the
hon. Member to know the exact pro-
gress made., The progress so far made
seems quite satisfactory. We have
now been working to establish a pro-
cess by which we can harness the solar
energy for cooling water and also for
heating purposes.

Shri Muniswamy: May I know how
far the utilisation of this energy has
proved truittql and economical?

Shri K. D. Malaviya: Unfortunately,
the various methods which are avail-
able for utilising solar energy, for
instance, thermo-electric and photo-
electric, have proved costly and the
result is not commensurate with the
cost involved. The only method which
is now used is to use large paraboidal
mirrors for concentrating ‘Sun’s energy
at a point which can be used either
for converting it' into power or heat.

ANCIENT SANSKRIT MANUSCRIPTS

*1489. Shri Krishnacharya  Joshi:
Will the Minister o¢ Education be pleas-
ed to refer to the answer to starred
question No. 509 asked un the 18th
August, 1953 and state:

(a) what further steps Government
have taken to secure the Sanskrit
manuscripts in European countries
particularly in the United Kingdom;
and

‘(b) whether any agreement hag been
reached with the Pakistan Government.
on bringing back the manuscripts in
the library of the former India Office?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) and (b). The matter is under
consideration,
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Shri Krishnacharya Joshi: May I
know the total number of Sanskrit
manuscripts in the former India Office?

Dr. M. M. Das: The total number of
Sanskrit manuscripts including Pali in
the India Office Library is 8300.

Shri Krishnacharya Joshi: May I
know whether the Government of the
United Kingdom has been approached
in this matter?

Dr. M. M. Das: These questions asre
coming before the House again and
again. On the 2nd March, in reply to
a similar question by Dr. N. B. Khare,
the hon. Prime Minister said: —_

“It is not a particularly easy
matter to get back things of artis-
tic value, articles of historical or
archaelogical interest which private
collectors or a Government has
taken in the past, because the coun-
try that possesses them also values
them very greatly. There is no
means of forcing them to give them
back unless it be through a friend-
ly course or by exchange. That is
the only way to deal with it.”

Under the present circumstances, I am
afraid I can give no more information
than what has been given by the hon.
Prime Minister.

Dr. Ram Subbhag Singh: What the
Parliamentary Secretary has said has
no relation to this question. This ques-
tion refers to what further steps Gov-

ernment have taken to secure the
Sanskrit manuscripts in European
countries particularly in the United
Kingdom.

Dr. M. M. Das: The question is the
same. The former question was about
articles of historical interest and
archaelogical interest. There also the
question of Sanskrit manuscripts came.

Shri H. N. Mukerjee: May I know if,
pending restoration to us of these
manuscripts and art treasures,—if we
can get them back,—it is in the con-
templation of the Government to secure
immediately an inventory of these
manuscripts and art treasures in the
United Kingdom and other foreign
countries.
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[The Minister of Education and
Natura] Resources and Sciemtific Re-
search (Maulana Azad): Yes, this
matter has come up before the Gov-
ernment, and necessary action is being
taken.]

Shri B. 8. Murthy: May I know whe-
ther any negotiations have been carried
out to get the manuscripts to be trans-
«cribed and get copies of the same?
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‘[Maulana Agzad: All such means are
being explored; but, for the informa-
tion of the House, T may add that it
is not an easy matter in which quick
results can be achieved. First of all
we tried to form a list of all articles
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lying with different Governments or
private agencies in Europe. We wrote
to our Ambassadors and some things
have been received through them, but
they are not sufficient. Efforts are
being continued to have a complete
list of these articles and then we can
secure as many of them as we want.]
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" [Maulana Azad: No such instance
has come to the notice of Government.]

ScHOOL OF ASIAN LANGUAGES

#1500, Shri Lakshmayya: (a) Will
the Minister of Education be pleased tv
state whether Government have sanc-
tioned Rupees one lakh to the Banaras
Hindu University to establish a school
af Asian larnguages?

(b) It so. when will it be started
nd what languages wil} be taught
there?

(c) What is the programme of the
courses in this institute?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) An advance grant of Rupees one
lakh has been made by the University
Grants Commission to the Banaras
Hindu University for this purpose.

(b) and (c). The details of the
Scheme are under examination by the
University Grants Commission.

Shri Lakshmayya: May I know how
many languages are being classified as
Asian languages?
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Dr. M. M. Das: The Banaras Hindu
University propoges to provide facili-
ties for the teaching of the following
languages under this scheme: Tibetan,
Chinese, Burmese, Siamese and Sin-
halese.

SCHEDULED CASTE SCHOLARSHI 1§

“1501. Shri Katham: Wil] the Minis-
ter of Education be pleased to state:

(a) how many students of the Sche-
duled Tribes of West Bengal were
granted Scholarships under the Sche-
duled Castes, Scheduleq Tribes and
other Backward Classes Scholarships
Board for 1952-53 ang 1953-54; and

(b) how many  Scholarships of
1952-53 were renewed in 1953-54?

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):
(a) and (b). The hon. Member's at-
tention is invited to the statement laid
on the Table of the House. [See Ap-
pendix VI, annexure No. 18.]

Shri Katham: What was the total
amount of money that was reserved for
the Scheduled Tribes?

Dr. M. M. Das: I am afraid I cannot
give the exact amount of money, but
for the satisfaction of my friend, I
may say that 18 per cent of the total
amount granted was reserved tor the
Bcheduled Tribes.

Shri Thimmaiah: Are Government
aware that these scholarships are being
usually awarded after the academic
year is over or just at the end of the
examination?

Dr. M. M. Das Government is aware
of the fact, and they are making their
best attempts to improve matters.

Shri N. M. Lingam: In view of the
comparatively poor intellectual attain-
ments of pupils belonging to the
Scheduled Tribes, is it under the con-
templation of Government not to stop
Tenewal of scholarships on the ground
of failure in examinations?

Dr. M. M. Das: The minimum that
has been determined for renewal of
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these scholarships cannot be made
lower.

Shri Velayudhan: May I know what
amount has lapsed in the current year
from the scholarships sanctioned?

Dr. M. M. Das: I am sorry, Sir. I
want notice.

Some hon, Members: May I know,
Sir...

Mr. Deputy-Speaker: How many will
know at a time?

Shri Thimmaiah: Is it a fact that fhe
late dispersal of scholarships is due to
the inadequate number of clerks work-
ing in the Scholarship Division Office?

Dr. M. M. Das: No, Sir. Government
has no information about that.

Shri Nanadas rose—
Shri Muniswamy: May I know, Sir...

Mr. Deputy-Speaker: I will not call
Mr. Muniswamy. I will call the other
hon. Member.

Shri Nanadas: May I know whether
any restrictions have been imposed in
granting scholarships to the converts
from Scheduled Castes this year? If
so, what are the reasons for imposing
such restrictions?

Dr. M. M. Das: No restriction has
been imposed upon the candidates of
Scheduled Castes.

Shri Muniswamy: May I know whe-
ther it is a fact that in certain cases
deductions have been made after the
sanction of scholarships, and if so,
what are the reasons?

Dr. M. M. Das: We do not know
about individual cases.

Shri B. S. Murthy: May I know whe-
ther the Ministry is aware that in the
same institution, in the same class, dif-
ferent amounts of scholarships are be-
ing granted, and if so, what are the
reasons for these invidions distinc-
tions?

Dr. M. M. Das: We are not aware of
these invidious distinctions. If the
hon. Member has got any case, he may
refer that case to us.
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Shri Nanadas: My question was not
answered.

Shri Boovaraghasamy: May I know
whether, in giving scholarships, the
Government consider allotment to the
different classes of candidates accord-
ing to the proportion in which appli-
cations are received?

Dr. M. M. Das: These amounts of
scholarships are fixed on the popula-
tion of each community in the States,
and so far as the three classes—the
Scheduled Tribes, the Scheduled Castes
and backward classes—are concerned,
allocation has been made on the basis
of 18 per cent. to Scheduled Tribes, 46
per cent. to the Scheduled Castes and
36 per cent. to the backward classes.

Shri Nanadas: My question was not
answered.

Mr. Deputy-Speaker: The hon. Minis-
ter said that if a person’s name is
found in a Scheduled Caste or Schedul-
ed Tribe, fiotwithstanding conversion
he will be given. That is what I under-
stood.

Mr. Deputy-Speaker: Shri R. S.
Tiwari. Absent.

Shri Sanganna rose—

Some hon. Members; Mr. Sanganna
is there.

Mr. Deputy-Speaker: If one hon.
Member is absent, the other Member
must get up immediately and say “I
am here”,
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The Parliamentary Secretary to the:-

Minister of Finance (Shri B. R..
Bhagat): (a) The representation:-
received from the III Division.

Clerks for a revision of their-
pay scale is under consideration.

(b) and (c). Does not arise at this-
stage.

Shri Sanganna: What are the de-
mands of the union of clerks and to-
what extent have they been consider-
ed?

Shri B. R. Bhagat: The demand s
generally for an increase in the pay.

Kumari Annie Mascarene: How long
is it since they have been taken into-
consideration, and how long will it
take to come to a conclusion?

Shri B. R. Bhagat: The matter is now
at the highest level, and I think be-
fore long some decision will be arrived
at.

Shrimati Renu Chakravartty: Is it a-
fact that these clerks have been re-
presenting their case for the last five-
years and as such, would the hon.
Minister let us xnow the time-limit:
within which. some sort of decision is
going to be made?

Shri B. R. Bhagat: As I said, the
matter is already receiving considera-
tion at the highest level, in the Cabi-
net, and I think before long some de-
cision will be arrived at.

Shri Raghuramaiah: May I know
whether the proposal covers all de-
partments of the Government of India?

Shri B. R. Bbhagat: The revision is in
respect of all third division clerks.

Mr. Deputy-Speaker: In all depart-
ments?

Shri Kasliwal: Who exactly are these
third division clerks? Are they attach-
ed to the Secretariat or the Ministries
or other Departments?

Shri B. R. Bhagat: All who come:
under a.particular pay scale,
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sShri V. P. Nayar: May I know whe-
-ther the proposal covers only govern-
.ment service called as such or also
service in offices like the Supreme
+Court, the Council of States Secreta-
riat, and the Parliament Secretariat?

Shri B. R. Bhagat: It covers the
. Secretariat and the other Government
. services.

Mr. Deputy-Speaker: Does it apply to
‘the Supreme Court, the Parliament
.Secretariat etc......

The Deputy Minister of Home
Affairs (Shri Datar) {ndicated dissent.

Mr. Deputy-Speaker:...or is it con-
“fined only to Government service?

Shri B. R. Bbagat: I do not know
about the Supreme Court. It may not
"de applicable to that, but it applies to
o the Secretariat and the Government
- services.

PAXISTAN RUPEE

*1503. Shri Jethalal Joshi: Will the
"Minister of Finance be pleased to
- state:

(a) whether there is a disparity
“between the official and the market
-rate of the Pakistan rupee in terms
-of ' Indian currency; and

(b) what will be it effect on the
. transfer of evacuee deposits?

The Parliamentary Secretary to the
Minister of Finance (Shri B. R.
Bhagat): (a) Yes, Sir.

(b) The disparity will not affect the
transfer of evacuee deposits, as these
are subject to negotiation and settle-
ment on a government to government
basis and the official ratg of exchange
will be applied where necessary.

Shri Jethalal Joshi: What is the esti-
mate of the evacuee deposits of India
and Pakistan?

Shri B. R.. Bhagat: We have no esti-
- mate.

Shri Jethalal Joshil: Is it a fact that

if the implementation 6f the provisions

. of the Act in regard to evacuee de-
- posits is going according to schedule,
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it is likely that our refugees will lose
about thirty per cent. of the value of
their deposits, as a result of this dis-
parity?

Shri B. R. Bhagat: I think this parti-
cular question should be referred to
the hon. Minister of Rehabilitation.

Shri Joachim Alva: There is a belief,
rightly or wrongly, that as India de-
valued her rupee without informing
Pakistan, Pakistan stuck to her guns,
and did not devalue her rupee. Even
if it be for historical interest, may I
know the reasons why India did not
inform Pakistan about devaluing her
rupee?

Mr. Deputy-Speaker: This happened
long ago. It is an old story.

Dr. Ram Subhag Singh: It was stat-
ed in the reply given earlier that there
is disparity between the market price
and the official rate of the Pakistan
rupee. May I know the quantum of
disparity, and whether Government
propose to remove the same?

Shri B. R, Bhagat: As regards the
first part of the qQuestion, .the rate of
exchange in the so-called free market
varies from week to week and from
place to place. I think the latest rate
is seventy-nine Indian rupees to
hundred Pakistan rupees. This dis~
parity is due to operation of market
forces, not easily amenable to govern-
ment control.

I.A.F. AIRGRAFT CRASH NEAR AMBALA

*1505. Shri G. L. Chaudhary: Will the
Minister of Defence be pleased to state:

(a) whether it is a fact that an air-
craft of the Indian Air Force crashed
near Ambala on the 12th March, 1954:

and

(b) the loss sustained by Govern-
ment due to this crash?

The Minister of Defence Organiza-
tion (Shri Tyagl): (a) Yes, Sir.

(b) Pilot Officer S. M. Dewan, who
was the sole occupant of the aircraft,
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was killed and the aircraft was com-
pletely destroyed. The total loss to
Government cannot be assessed until
receipt of the proceedings of the Court
of Inquiry which has already been con-
vened.

Shri G. L. Chaudhary: May I know
whether the aircraft was fully examin-
ed before it took off?

Shri Tyagi: Yes, that is always done.

Shri Jaipa]l Singh: In view of the
fact that we know what the aircraft
is that has crashed, may we know the
reasons why the loss sustained has not
been assessed?

Shri Tyagi: I have already stated the
reasons. The Court of Inquiry is look-
ing into the reasons, and unless I re-
ceive their report, it will not be pos-
sible for me to assess the loss.

Shri Suriya Prashad: May I know the
number of air crashes in the I.A.F. in
the current year?

Mr. Deputy-Speaker: This question
refers to the one that took place near
Ambala. For this, there must be a
separate question.

Shri Jaipal Singh: May we know
what relationship the reasons for the
air crash have to the loss sustained?

Mr. Deputy-Speaker: The loss also
seems to be one of the items of inquiry.
Something has been lost. The ques-
tion why it has been lost, and the
amount of the loss sustained have been
referred to the Court of Inquiry. That
is what the hon. Minister said.

8hri Tyagi: The loss sustained is the
loss of life of a pilot, and the loss of
an aircraft.

Shri N. M. Lingam: May I know the
type of aircraft that crashed?

Shri Tyagi: It was a Toofani aircraft.

REPORT ON GENERAL ELECTIONS

*1506. Th, Jugal Kishore Sinha: Wil
the Minister of Law be pleased t, statea
how long it will take for Government
to present a report on the last General
Elections?
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The Minister of Law and Minority
Affairs (Shri Biswas): It is for the
Election Commission to prepare and -
present this report to Government. I.
understand from the Commission that
the volume containing statistical data
has been prepared and will soon be-
sent to the Press for printing. The:
narrative part of the report which will °
be in a separate volume is expected to -
be finished soon, but the Commission
is unable to state definitely how long .
it will take to present the report.

Oral Answers

Shri Muniswamy: May I know, Sir, .
whether any summary has been pre-
pared before presentation of the re-
port? -

Shri Biswas: The report is not yet
ready and the question of summary -
does not arise at this stage.
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Shri Biswas: Will the hon. Member -
kindly repeat the question?

Th. Jugal Kishore Sinha: What are -
the points discussed in the report?

Mr. Deputy-Speaker: The hon. Mem-
ber will await the report.

Shri Biswas: When the report is-
here, the hon. Member will see for him-
self.

CIVILIAN Boys APPRENTICES SCHEME

*1507. Sardar Hukam Singh: Will
the Minister of Defence be pleased to -
state:

(a) whether any fresh students were -
admitted during the year 1953-54 under
the Civillan Boys Apprentices Scheme -
for the training of matriculates in in-
dustrial trades in the E.M.E.; and

(b) what are the trades in which:
this training ig being imparted?

The Deputy Minister of Defence -
(Shri Satish Chandra): (a) No Sir.

(b) Electrician, Engineering Equip-
ment Mechanic, Fitter, Instrument
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_Mechanic, Machinist, 'lelecommunica-
:tion Mechanic, Vehicle Mechanic.

Sardar Hukam Singh: After the
vtraining could all these trainees be
absorbed in the corps or-would they be
Jdeft to find out jobs for themselves?

Shri Satish Chandra: All the trainees
»could not be absorbed as there were
.not enough vacancies. That is why no
_fresh apprentices are being recruited.

Sardar Hukam Singh: Is the scheme
..designed to train more civilians or only
.this batch will be completed?

Shri Satish Chandra: More of these
1people will be taken in if there are
-vacancies and, if we could absorb
sthose already trained. As it is, we
-are finding it difficult to absorb those
.already trained.

Sardar Hukam Singh: Is the whole
~of the expenditure to be borne by Gov-

ernment or is it shared by the trainees
.as well?

Shri Satish Chandra: So far they
"have been trained at the cost of Gov-
~ernment.
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The Minister of Defence Organization
«Shri Tyagi): 1512 cadets were under-
.going training at the National Defence
.Academy, Dehra Dun, on the 1st
November 1953. As we do not ask the
«cadets to indicate their castes, it is
not possible to give information re-
garding the number of cadets who be-
Jonged to the Scheduled Castes without
making a reference to each cadet indi-
widually.

|5 nfex qm: 1j43 § fraa
T AT T T ;T I FET IR

1 APRIL 1954

Oral Answers 1648
¥ afws oY, ol T aw R4 H A
oRag W é?

srarft : Sw-A% SegrEl w1
QYT g 7FT AR AW A § | dfwa JTw
e agd frae g ¥ ag Wré |

Shri Velayudhan: May I know, Sir,
whether it is the practice that when
applications are invited, caste names
are included there, and may I know
whether Government does not ascertain
whether Scheduled Castes are includ-
ed there or not?

Shri Tyagi: There is such a practice.
With a view to receiving less fee from
Scheduled Caste candidates who offer
to compete, their caste is inquired into,
but all those who have applied are not
taken. Selection is made on merit and
only those who are selected are taken.

Shri B. S. Murthy: Apart from the
unwillingness of the Government to
find out the caste of the candidates,
may I know what steps are being
taken to see, that all the deserving
candidates from Scheduled Castes who
apply are given the chance to join?

Shri Tyagi: I am afraid I am not in
a position to say what the Public Ser-
vice Commission could do in this
matter. It is a case where candidates
apply and are selected on the basis of
merit by the UPSC.
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Shri N. L. Joshi: May I know how

many candidates were refused admis-
sion during the year 1953?
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Shri Tyagi: I require notice.

‘Shri Velayudhan: In view of the fact
that there are divisions like Mahars
and Mahrattas, will Government con-
‘sider the caste of the Scheduled Castes
also and give them a chance in this
Academy?

Shri Tyagi: Not in the case of offi-
Cers, In the case of other ranks,
Scheduled Castes are being encouraged,
whenever recruitment is made on the
basis not of competition but of selec-
tion, by Recruiting Officers etc. They
have been directed to encourage enrol-
‘ment of Scheduled Castes.

Shri B. S. Murthy: Am I {o under-
stand by this that so far no Scheduled
‘Caste candidates have been taken?

Mr. Deputy-Speaker: Next question.
RELIGIOUS INSTRUCTION

*1509, Shri S, N. Das: Will the Min-
ister of Education be pleased to state:

(a) the number and names of the
educational institutions, established
‘under any endowment or trust, which
requires that religious instruction shall
be imparted in such institutions and
the administration of which has been
taken over by the Central Government;
and

(b) the nature of religious instruc-
tion that is imparted in these institu-
tions?

The Parliamentary Secretary to the
Minister of Edacation (Dr. M. M. Das):
(a) Nil

(b) Does not arise.

VISIT OF THE FRENCH SECRETARY OF STATE
FOR

*1510. Shri Raghuramaiah: Will the
Minister of Defence be pleased to state
the purpose of the visit of the French
Secretary of State for Air, to India?

The Prime Minister (Shri Jawahar-
1al Nehru): The French Secretary of
State for Air was invited by the Gov-
ernment of India to visit Delhi to dis-
cuss the further purchase of French
aircraft for the Indian Air Force.
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Shri Raghuramaiah: May I know
whether we have any French aircraft
in our Air Force and whether they
have been considered satisfactory com-
pared to other makes?

Shri Jawaharlal Nehru: We purchas-
ed some last year and they are con-
sidered very satisfactory.

Shri Jaipal Singh: Has this mission
been successful so far as we are con-
cerned?

Shri Jawaharlal Nehru: The new
purchase?

Shri Jaipal Singh: The visit of the
French Secretary of State for Air. Has
his visit been successful as far as we
are concerned?

Shri Jawaharlal Nehru: The matter
has not been finalised thus far. Yet, it
has been successful so far.

Shri K. G. Deshmukh: May I know
whether there are any French nationals
in our Air Force and, if so, what is
their number?

Shri Jawaharial Nehru: I have not
come across anyone or heard of any-
one.

Shri Joachim Alva: Do the French
Military planes pass over India on their
way to Indo-Chin. for bombing, and
did the French Air Secretary ask for
permission to pass over India?

" Mr, Deputy-Speaker: It has nothing
to do with this question.

GRANTS-IN-AID FOR SCHEDULED TRIBES

*1511. Shri Katham: Will the Minis-
ter of Home Affairs be pleased to state
what amount has been asked for by
the West Bengal Government under
Article 275 of the Constitution for the
development of the Scheduled Tribes
for 1954-55, and how much has been
granted?

The Deputy Minister of Home Affairs
(Shri Datar): The West Bengal Gov-
ernment have not asked for any
amount so far. A sum of Rs. 1250
lakhs has, however, been provisionally
allotted to that Government.
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Shri 8. C. Samanta: May I know the
procedure by which this sum will be
spent?

Shri Datar: The procedure is that we
a<k the State Governments to send us
schemes under different heads. The
schemes are then examined and sanc-
tioned.

Shrimati Renu Chakravartty: May 1
know whether the amount provided for
the West Bengal Government for
1953-54 was taken fully by the West
Bengal Government?

Shri Datar: Yes, it has been taken.

Shri Barman: Is it only for the com-
ing year, 1954-55, that no sum has been
asked for by the West Bengal Govern-
ment, or is it that the West Bengal
Government has not asked for any
sum so far?

Shri Datar: The question relates only
to 1954-55. In January we issued a
circular and asked them to supply us
information before the end of February,
but still the reply has not been receiv-
ed. The moment it is received, the
matter will be considered.

SociAL EpucaTioN

*1512. Th. Jugal Kishore Sinha: Will
the Minister of Education be pleased to
place on the Table of the House a
statement showing Government grants
for each State in connection with social
education specifying the amounts allot-
ted and actually utilized in 19053-547

The Parliamentary Secretary to the
Minister of Education (Dr. M. M. Das):

A statement is laid on the Table of

the House. [See Appendix VI, annexure
No. 19.]
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Dr. M. M. Das: Allocations were

made according to the schemes sub-
mitted by the State Governments.
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Mr. Deputy-Speaker: We have noth~
ing to do with vidyarthis.

Dr. M. M. Das: Some of the States
did not apply for these grants in time
and submit their schemes in time. I am
afraid Delhi is one of them.

Shri N. M. Lingam: Apart from the
grants sanctioned to State Govern-
ments, has the Centre directly sanc-
tioned any scheme for the promotion
of social education; and if so,what is
that scheme?
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[The Minister of Education and
Natural Resources anq Scientific Re-
search (Maulana Azad): This scheme
concerns the State Governments. No-
direct assistance can be given in this
connection.]

JaiL REFORMS

*1513. Sardar Hukam Singh: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether Dr. Reckless’'s lectures
in the training course for jail officers.
at the Tata Institue of Social Sciences,
Bombay, have been compiled by him:
and handed over to Government; and

(b) whether Dr, Reckless could com-
plete the preparation of the intended
handbook containing guiding princi-
ples of correctional administration for
the use of jail officers?

The Deputy Minister of Home Affairs
(Shri Datar): (a) and (b). Yes Dr.
Reckless has, however, combined the
two in one volume entitled “Handbook
of Practical Suggestions for the Treat-
ment of Adult and Juvenile Offenders”.
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Sardar Hukam Singh: Is it proposed
to print all those recommendations at
Government expense?

Shri Datar: The United Nations
Organisation is going to print this book
and supply us with certain copies.

Sardar Hukam Singh: Would any
caution be exercised in accepting these
“Reckless” recommendations?

Shri Datar: They will be duly con-
sidered by the State Goverm_nents.

Mr. Deputy-Speaker: Any kind of
pun may be avoided.

Shri S. C. Samanta: Are Govern
ment aware that Dr. P. K. Sen, who
was a member of the Constituent As-
sembly, received his doctorate for
Indian penology and punishment to
victims, and that he had also written
two books, Penology—old and new and
Some punishment to prisoners? Have
these two books been considered be:
fore Dr. Reckless was called in?

Shri Datar: I am not aware whether
Government had these two books be-
fore them when they called Dr. Reck-
less here. However, these books will
be considered.

INDIAN STATISTICAL INSTITUTB

*1514. Shri S. N. Das: Will the Min-
ister of Finance be pleased to state:

(a) whether any scheme has been
drawn up or is under the consideration
of Government for the development of
the Indian Statistical Institue as a focal
centre for professional training and
research work; and

(b) if so, at what stage is the
scheme?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) and (b). Gov-
ernment have decided in principle that
the Indian Statistical Institute, Cal-
cutta, should be developed as the focal
centre for professional training and
research in statistics on the same lines
as a Higher Technological Institute.
The specific manner in which the Insti-
tute should thus be developed and the
features of its future set-up are still
under examination.

30 PSD, g
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Shri S. N. Das: May I know if any
estimate has been made of both the
recurring and non-recurring expendi-
ture, and if so, what is the amount?

Shri A, C. Guha: In 1953-54 the
budget was Rs. 28,12,000; the budget
estimate for 1954-55 is Rs. 30,71,000,

Shri S. N. Dag;: What would be the
training capacity of this Institute when
this scheme will come into force?

Shri A. C. Guha: There is one Inter-
national Statistical Educational Centre
and there is also a Research Training
School. There are, thus, two training
centres. If the hon. Member is eager
to know the capacity of the two centres,
I want notice for that.

Dr. Suresh Chandra: Are Govern-
ment aware of the opposition to the
statistical method propounded by this
Institute, and if so, why are Govern-
ment encouraging it?

Shri A. C. Guha: There may be a
difference of opinion almost in every
subject. On that score, Government
cannot afford to mark time and not
to proceed with any one method.

Dr. Suresh Chandra: It is not a ques-
tion of a difference of opinion. This Is
a very important question and there
are conflicting opinions even among
experts, So, why are Government giv-
ing this aid when there is so much op-
position to Prof. Mahalanobis’s method?

The Prime Minister (Shri Jawaharial
Nehru): Because Government have
come to the conclusion that it is &
very good method; and in fact, not only
by Government but in general it is
recognised as such all over the world.

Shri Jaipal Singh: May I know whe-
ther any statistics have been taken of
the supporters and opposers of this
method?

Mr. Deputy-Speaker: It does not de-
pend upon majority vote, and upon as-
certaining what a hundred thousand
veople think for or against it.
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The Deputy Minister of Home Affalrs
(Shri Datar): (a) to (e). Except for
Coorg and Andamansg where there has
so far been no occasion to take action
under the Preventive Detention Act,
provision has since been made in the
Detenus’ Rules of all the States permit-
ting persons detaiped under that Act
to have an interview with a legal
practitioner or any other person of his
choice for the purpose of drafting his
representation.

WRITTEN ANSWERS TO QUESTIONS
TRAINING IN MOpERN FARMING

*1494. 8hri D. C. Sharma: Will the
Mianister of Defence be pleased to state:

(a) whether any arrangements have
been made for imparting intensive
training in modern farming to army
persongpel; and

(b) if so, what they are?

1 APRIL 1054

Written Answers - Y656

The Minister of Defence Orgaunisation
(Shrt Tyagi): (a) Though no separate
arrangements have been made, the
training of interested Army personnel
is entrusted to units themselves.

(b) The expert advice of Agrioul-
tural Departments is sought as and
whep necessary apart from the experi-
mental plots which are set up at mili-
tary farms for training of Army per-
sonnel in modern farming during ser-
vice.

HINDUSTAN AIR-CRAFT LIMITED

307. Shri V. P. Nayar: Will the Min-
ister of Pefence be pleased to state
the annual aggregate cost of stores and
other equipment imported from for-
eign countries for use in the Hindu-
stan Aircraft Limited, Bangalore, from
the time Government took control up-
to-date?

The Minister of Defence Organization
(Shri Tyagl): A statement is laid on
the Table of the House. [See Appendix
VI, annexure No. 20.]

Sociar WELFARE ORGANISATIONS

308. Shri N. Rachiah: Will the Minis-
ter of Edweation be pleased to state:

(a) the names of Social Welfare Or-
ganisations to whom financial aid has
been granteq by the Central Social
Welfare Board in Mysore State upto
28th February, 1954; and

(b) the extent of such aid granted to
each of such organisations?

The Minister of Education and
Natural Resources and Scientific Re-
searoh (Maulang Asad): (e) and (b).
A statement is placed on the Table of
the House. [See Appendix VI, an-
nexure No, 2%.]

TERRITORIAL ARMY

399, Sardar Hekem Stngh: (a) Will
the Minister of Defeuee be pleused to
state the number of Territorial Army
Unjts that have completed their basic
training so far?
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(b) Were any Units of the Territori-
al Army embodied in brigade forma-
tiong for collective training also during
1953-54?

The Minister of Defence Organization
(Shri Tyagi): (a) Over 90 per cent. of
the Territorial Army units have com-
pleted their basic training.

(b) No.
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The Minister of Education and
Natural Resources and Scientific Re
search (Maulana Azad): (a) The Cen-
tral Social Welfare Board has given
grants to the extent of Rs. 51,500 to 15
organisations in Bihar State.

(b) No.
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SBIZURBE OF GOLD

311. Sardar Hukam Singh: Will the
Minister of Finance be pleased to state:

(a) the quantity and value of gold
seized at anchorage during 1951, 1952
and 1953 respectively; and

(b) whether any rewards were given
to the officers who caught the gold?

The Deputy Minister of Finance
(Shri A. C. Guha): (a) and (b). The
information is being collected and will
be laid on the Table of the House iu
due course,

SUSPENSION OF CusToMs OFFICERS
312, Sardar Hukam Singh: Wil the
Minister of Finance be pleased to state:

(a) the number of Customs Officers
suspended during 1951, 1952 and 1953
separately;

(b) the nature of offences for which
they have been suspended;

(c) the number of officers arrested
and prosecuted during this period; and

(d) the number of officerg reinstated?

The Deputy Minister of Finance
(Shri A, C. Guha): (a)
1951 1952 1953
29 28 28
(b) A statement is attached [See Ap-
pendix VI, annexure No. 22.]
(c) Arrested. 15 7 14
Prosecuted. 15 7 15
(d) 17 25 17



Contents

“Thursday, 1st April, 1954-

Calling Attention to Matters of Urgent Public Importance—
Stationing of French Police Force outside Indian Consulate in Pondicherry .
Railway Accident near Gorakhpur . . .

. . .

Demands for Grantse . . .
Demand No. s.—Ministry of Communicmom . .
Demand No. 6. -Indim Posts and Teleznphs Department (Includ.mg Work-
ing Expenses) .

Demand No. 7.—Meteorology . :
Demand No. §.—Overseas Communicnlom Sewlee "
Demand No. 9.—Aviation

Demand No. 10.—Miscellaneous Departmoms md Expcnditm'e uhder the
Ministry of Communications

Demand No. 111.-—Capital Outlay oo Indian Pom and Tclcguphl (Not met
from Revenue)

Demand No. 112.—Capital Outlay on Civil Avmmn . .
Demand No. 133.—Other Capital Outlay of the Ministry of Communmtlom

.

.

3795-—3796
3796—3797
3798—3912
3798-—3909

3798—3909
3798—3909
3799—3909
3799—3910

3799—3910

3799—3910
3800—3910
3800—3912



THE Ceisdunn el dL2 2215

PARLIAMENTARY DEBATES

(Part II—Proceedings other than Questions and Answers)
OFFICIAL REPORT

3795 -

HOUSE OF THE PEOPLE
Thursday, lst April, 1954

Thz2. House met at Two of the Clock
[MR. DEpUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

2-55 P.M.

CALLING ATTENTION TO MATTERS
OF URGENT PUBLIC IMPORTANCE

STATIONING OF FRENCH PoLICE FORCE
OuTsiDE INDIAN CONSULATE IN
PONDICHERY

Mr. Deputy-Speaker: I have receiv-
ed a notice from Shri Raghuramaiah
calling attention of the Prime Minis-
ter to thre following matter of public
importance and requesting him to
make a statement thereon:—

“The stationing of a French
Indian police force at the gates
of the Indian Consulate in Pon-
dicherry, the interrogation of
persons entering the Consulate by
that force, the repressive policy
of the French Indian Govern-
ment, the occupation of two vil-
lages in Nettapakkam Commune
by the Liberation group and the
hoisting of the Indian Union tri-
colour in those villages.”

The Prime Minister and Minister
of External Aftairs and Defence (Shri
Jawaharial Nehra): For the present,
Sir, if you wish. I can confirm one
or two facts. and if it is the desire
of the House, I can make a fuller
statement in a day or two.

68 P. S. Deb.
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It is a fact, we are informed, that
some policemen belonging to the
French police. have been stationed in
front of the Indian Consulate in
Pondicherry and that they interrogate
and take down the details of those
who come in and go out of the Con-
sulate. It is also a fact that some
villages in the Nettapakkam Com-
mune are in the occupation of per-
sons in favour of merger with India.
and it is also a fact, to our know-
ledge, that a great deal of repression
is being exercised by the French
authorities.

RaiLwAy ACCIDENT NEAR GORAKHPUR

Mr. Deputy-Speaker: I have re-
ceived another notice from Shri Kasli-
wal requesting the Minister of Rail-
ways to make a statement on the
following matter of public importan-
ce:

“A serious railway disaster on
the North-Eastern Railway bet-
ween Lucknow and Gorakhpur
on the night of 31st March. It
is reported that some policemen
were carrying dynamite sticks
in a passenger compartment which
blew up and a large number of
casualties took place—about 37
killed and 50 injured.”

The Minister of Railways and Trans-
port (Shri L. B. Shastri): I have to
inform the House with regret that an
accident took place to 313 Up Kati-
fhar-Kanpur Passenger train at Jagat-
bela station at 8-33 p.m. last night
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urgent public importance
[Shri L. B. Shastri]

(the 31st March 1954), when an ex-
plosion occurred in the third class
bogie No. 320, which was the fourth
coach from the engine. Jagatbela is
the third station after Gorakhpur on
the Gorakhpur-Gonda section of the
North-Eastern Railway. This coach
was completely smashed and the two
adjoining third class coaches also
suffered slight damage. Besides or-
dinary passengers. a few civil police-
men. who were carrying some explo-
sive. were also travelling in the
coach. As a result of the explosion,
28 persons were killed. including flve
policemen and 35 were injured, of
which 16 were _serlous cases. Of
these 16, three died on the way to
the hospital. An ambulance special
with principal Railway officers left
Gorakhpur at 9-30 p.M. for the site
of the accident and the District
Magistrate and the Superintendent of
Police followed them in a motor
trolly. Thé Chief Medical Officer
happened to be travelling by the ill-
fated train and rendered first aid to
the injured. Twenty-four injured
passengers were admitted to the Civil
Hospital, among which 7 are serious
ana 8 were admitted to the Railway
Hospital, among which 6 are serious.
The condition of one patient in the
Railway Hospital is reported to be
very serious. The District Magistrate
and the Senior Deputy General
Manager, North-Eastern Rallway,
visited the injured in the hospital at
1 A.n1. this morning. Of the killed,
onlv 5 policemen and 7 passengers
have so far been identified. Through
running of trains has not been 1n-
terrupted.

3 PM.

Shri Kelappan (Ponnani): May I
know if explosives are allowed to be
carried in carriages occupied by pas-
sengers?

Mr. DPeputy-Speaker: I cannot allow
questions. The hon. Member may
give notice of a question. if neces-
gary.

[ 3798

DEMANDS FOR GRANTS—continued.

Mr. Deputy-Speaker: The House
will now proceed with the considera-
tion of the Demands for Grants Nos.
5 6, 17 8 9, 10, 111, 112 and 113 re-
lating to the Ministry of Communi-
cations.

Members and Leaders of Groups
may hand over thlre numbers of the
cut motions which they select to the
Secretary in fifteen minutes. I will
treat them as moved if those thon.
Members in whose names those cut’
motions stand are present in the House
and they are otherwise in order.

The usual time-limit on speeches
will be observed. I will place the
Demands formally before the House.

DeEmanD No. 5—MiINisTRY oFr CoM-
MUNICATIONS

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs, 10,43,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1955 in
respect of ‘Ministry of Communi-
catfors’”

DeEmMAND No. 6—INDIAN POSTS AND
TELEGRAPHS DEPARTMENT (INCLUDING
WORKING EXPENSES)

Mr. Deputy-Speaker: Motion is:

“That a sumn not exceeding
Rs, 42,64,26,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1955 in
respect of ‘Indian Posts and Tele-
graphs  Department (Including
Working Expenses)’.”

DEMAND No. 7—METEOROLOGY

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 1,05,01,000 be granted to the

*Moved with ihe previous sanction of the Presldeﬂnt.
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President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1955 in
respect of ‘Meteorology’.”

DEMAND No. 8—OVERSEAS COMMUNI-
CATIONB SERVICE

Mr, Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 86,37,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in eourse of
payment during the year ending
the 31st day of March, 1955 in
respect of ‘Overseas Communica-
tions Service’.”

DEMAND No. 9—AVIATION
Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 2,32,04,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1955, in

respect of ‘Aviation’.

DEMAND No. 10—MISCELLANEOUS DE-
PARTMENTS AND EXPENDITURE UN=-
DER THE MINISTRY OF COMMUNI-

CATIONS
Mr. Deputy-Speaker: Motion is:
“That a sum not exceeding

Rs. 23,23,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1955, in
respect of ‘Miscellaneous Depart-
ments and Expenditure under the

Ministry of Communications’.

DEMAND No. 11—CaritaL  OvUTLAY
ON INDIAN PosSTS AND TELEGRAPHS
(Nor MET FROM REVENUE)

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 14,07,59,000 be granted to the
President to complete the sum
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necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1955, in
respect of ‘Capital Outlay on
Indian Posts and Telegraphs
‘(Not met from Revenue)'.”

DEMANRD No. 112—CaArPiTAL OUTLAY ON
CIviL AVIATION

Mr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 3,11,67,000 be granted to the
President to complete the sum
nécessary to defray the charges
which will cdme in course of
payment during the year ending
the 31st day of March, 1855, in
respect of ‘Capital Outlay on
Civil Aviation’.”

DEMAND No. 113—OTHER CAPITAL
OuTLAY OF THE MINISTRY OF COM-
MUNICATIONS

i\lr. Deputy-Speaker: Motion is:

“That a sum not exceeding
Rs. 6,77,96,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 19585, in
respect of ‘Other Capital Outlay
of the Ministry of Communica-

tions’.

I have now got the numbers of the
cut motions which the hon. Mem-
bers may formally move.

Increasing number of wunemployed
pilots
Shri T. B, Vittal Rao (Khammam):
I beg to move:

“fhat the demand under the
head ‘Ministry of Communica-
tions’ be reduced -by Rs. 100.”

Delay in publication of Master Com-~
mittee Report etc.
Shri T. B. Vittal Rao: I " beg to
move:
“That the demand under the
head ‘Ministry of Communica-
tions’ be reduced by Rs. 100.”
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Recognition of “Kara” for a village
post office and not “Pakuthy”

Shri N. Sreekantan Nalr (Quilon
cum Mavelikkara): I beg to move:

“That the demand under the
head ‘Ministry of Communica-
tions' be reduced by Rs. 100.”

Failure of Government to integrate
airlines

Shrimati Renu Chakravartty (Basin-
hat): I beg to move:

“That the demand under the
head ‘Ministry of Communica-
tions’ be reduced by Rs. 100.”

Failure of Government to stop con-
flicting business interest for nationa-
lisation

Shrimati Renu Chakravartty: I beg
to move:

L]

“That the demand under the

head ‘Ministry of Communica-
tions' be reduced by Rs. 100.”

Parliamentary Commission to hold
enquiry into causes of loss in 1.A.C.
ete.

Shrimati Renu Chakravartty: 1 beg”
to move:

“That the demand under the
head ‘Ministry of Communica-
tions' be reduced by Rs. 100.”

Policy of Air India International in
ignoring union of workers

Shrimati Renu Chakravartty: I beg
to move: .
“That the demand under the

head ‘Ministry of Communica-
tions’ be reduced by Rs. 100.”

Uniform pay scales and service con-
ditions for labour

Shrimati Renu Chakravartty: I beg
to move:

“That the demand under the
head ‘Ministry of Communica-
tions’ be reduced by Rs. 100.”
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Non-extension of Postal Life Insur=
ance to ordinary citizens

Shri U. M. Trivedi (Chittor): I beg
to move:

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department (Including
Working Expenses)’ be reduced
by Rs. 100.”

Providing Postal facilities in all vil-
lages with a population of one thou-
sand or more

Shri Sivamurthi Swami (Kushtagi):
I beg to move:

“That the demand under the
head ‘Indian Posts and Tele-

graphs Department (Including
Working Expenses)’ be reduced
by Rs. 100.”

Introduction of mobile post offices
in rural areas

Shri Sivamurthi Swami:
move :

I beg to

“That the demand under the

head ‘Indian Posts and Tele-
graphs Department (Including
Working Expenses)’ be reduced
by Rs. 100.”

Increase of pay scales of Hyderabad
State Postal employees

Shri Sivamurthi Swamli;
move :

“That the demand under the

I beg to

head ‘Indian Posts and Tele-
graphs Department (Including
Working Expenses)’ be reduced
by Rs. 100.”

offices in all
in Hyderabad

Opening of telegraph
Taluk headquarters
State

Shri Sivamurthi Swami: 1 beg to

move :
“That the demand under the

head ‘Indian Posts and Tele-
graphs Department (Including
Working Expenses)’ be reduced
by Rs. 100.”
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Providing telephone offices in all
Taluks and big business centres in
Hyderabad State

Shri Sivamurthi Swami: I beg to
move :

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department (Including
Working Expenses)’ be reduced
by Rs. 100.”

Creation of new cadre of Assistant
Inspectors of Post Offices

Shri T. B. Vittal Rao: I beg to
move :

“That the demand under the
head ‘Indian Posts and Tele-

graphs Department (Including
Working Expenses)’ be reduced
by Rs. 100.”

Realignment of unions in the depart-
ment as put forward by D. G. P. & T.

Shri T. B. Vittal Rao: I beg to
move :

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department (Including
Working Expenses)’ be reduced
by Rs. 100.”

Inadequate accommodation in Post
Offices

Shri T. B. Vittal Rao: I beg to
move :

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department (Including
Working Expenses)’ be reduced
by Rs. 100.”

Lack of quarters for employees of
Postal Department

Shri T. B. Vittal Rao: I beg to
move:

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department (Including
Working Expenses)’ be reduced
by Rs. 100.”
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Discriminatory and prejudicial treat-
ment towards ex-State employees of
Travancore-Cochin State

Shri A. K. Gopalan (Cannanore):
I beg to move:

“That the demand under the
head ‘Indian Posts and Tele-

graphs Department (Including
Working Expenses)’ be reduced
by Rs. 100.”

Payment of salaries according to
Central Pay Commission scales to ex-
State employees

Shri T. B. Vittal Rao: I beg to
move :

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department (Including
Working Expenses)’ be reduced
by Rs. 100.”

Extension of telephone connections to
rural areas

Shri Boovaraghasamy
lur): I beg to move:

“That the demand under  the
head ‘Indian Posts and Tele-
graphs Department (Including
Working Expenses)’ be reduced
by Rs. 100.”

Fiscal policy of the Department

Shri T. B. Vittal Rao: I beg to
move :

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department (Including
Working Expenses)’ be reduced
by Rs. 100.”

Appointment of a Committee of M.Ps.
for judicious allocation of surplus of
the Department

Shri T. B. Vittal Rao: I beg to
move :

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department (Including
Working Expenses)’ be reduced
by Rs. 100.”

(Peramba-
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Need for increasing postal and tele-
graph facilities in Kota and Sreehari-
kota areas in Nellore District

Shrl Ramachandra Reddi (Nellore):
I beg to move:

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department (Including
Working Expenses)’ be reduced
by Rs. 100.”

Need to increase house rent and other
allowances to P. & T. Offices in Nel-
lore-cum-Korur offices

Shri Ramachandra Reddi: I beg to
move :

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department (Including
Working Expenses)’ be reduced *
by Rs. 100.”

Treatment of ex-State employees of
T. C. State integrated in Central
Services

Shri N. Sreekantan Nair: I beg to
move :

“That the demand under the
head ‘Indian Posts and Tele-
graphs Department (Including
Working Expenses)’ be reduced
by Rs. 100.”

Publication of meteorological fore-
casts in detail in Regional languages
etc.

Shri Sivamurthi Swami: I beg to
move :

“That the demand under the
head ‘Meteorology’ be reduced by
Rs. 100.”

Working of Air Corporation with
special reference to its failure in
avoiding accidents

Shri Sivamurthi Swami: I beg to
move :
“That thre demand under the

head ‘Aviation’ be reduced by
Rs. 100.”
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Failure to redress grievances of Civil
Aviation Department employees

Dr. N. B. Khare (Gwalior): I beg
to move:

“That the demand under the
head ‘Aviation’ be reduced by
Rs. 100.”

Failure to recognise Civil Aviation
Department Employees Union

Shrimati Renu Chakravartty: I beg
to move:

“That the demand under the
head ‘Aviation’ be reduced by
Rs. 100.”

Failure to grant free medical service
for class IV staff of Civil Aviation
Department

Shrimati Renu Chakravartity: I beg
to move :

“That the demand under the
head ‘Aviation’ be reduced by
Rs. 100.”

Failure to give decent living quarters
to Class IV staff of Civil Aviation
Department N

Shrimati Renu Chakravartty: I beg
to move:

“That the demand under the

head ‘Aviation’ be reduced by
Rs. 100.”

Failure to allow Class IV staff of
Civil Aviation Department to contri-
bute to G. P. Fund

Shrimati Renu Chakravartty: I beg
to move:

“That the demand under the
head ‘Aviation’ be reduced by
Rs. 100.”

" Security of service of Civil Aviation

Department staff

Shrimati Renu Chakravarity: I beg
to move:

“That the demand under the
head ‘Aviation’ be reduced by
Rs. 100.”
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Setting up of an Expert Committee to

look into wage structure, living and

service conditions in Civil Aviption
Depgrtment

Shrimati Renu Chakravartty: I beg
to move :

“That the demand under the
head ‘Aviation’ be reduced by
Rs. 100.”

Mr. Deputy-Speaker: Discussion
may now proceed on all these De-
mands and cut motions which are
placed before the House.

Shri A. M. Thomas (Ernakulam):
Sir, I have very great pleasure to
support the Demands relating to the
Ministry of ‘Communications. Sir,
the progress achieved by the Com-
munications Ministry in the expansion
of communication facilities in our
country after the attainment of our
independence constitutes a proud re-
cord of the popular Government.

Sir, by 1953 for the flve years pre-
ceding that year 35,000 new post
offices had been opened. The ideal of
one post office for every village is
near fulfilment. The progress of
opening new post offices under a group
scheme is now under way. Sir, under
the group scheme, as has been given
out in the official publication, 2,390
more post offices have been opened
by this time. I gather that it has
been estimated that about 25,000 new
post offices will be opened by the
Year 1956 under the new scheme. By
December 1953, 1560 combined tele-
graph offices had been opened mak-
ing a total of 8,620 for the whole
of India. All the district headquarters
and sub-division stations will have
telegraph facilities, irrespective of
the loss involved. The limit of loss
for sub-division stations has been in-
creased to Rs. 1,000.

With regard to telephone comrauni-
cations, from the figures I understand
that there is a total number of
2,18.000 telephone connections and
2,258 public call offices have been
opened throughout the length and
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breadth of the country. Sir, I con-
cede that in a country of the size
and population that we have it is
not enough. However, we are pro-
ceedinig according to schedule, accord-
ing to the scheme that we have laid
down in the Five Year Plan and we
have every reason to congratulate
ourselves on our achievement so far.

Sir, I concede that there are cer~
tain problems to be tackled. One
problem is the shortage of accome
modation in offices. Immediate re-
quirements for additional accommo-
dation I think entail an expenditure
of Rs 20 crores. The Plan has pro-
in this

vlded for only 25 crores
_respect Secondly there are more
than 5,000 rented buildings and we

should have more of our own build-
ings. Thirdly, there is the question
of the employees’ amenities which
call for urgent attention. Construc-
tion of quarters for the employees is
an urgent necessity. About Rs. 80
crores will be necessary for pro-
viding residential quarters for 50 per
cent. of our employees. Then there
is this question of staff wélfare and
amenities. These are gigantic pro-
blems which we have to handle and
I hope that the Communications
Ministry is quite alive to these pro-
blems and will be taking up these
one by one. It is also gratifying to
note that it is endeavouring to make
progress in several directioms; and it
has got some achievements to its

credit.

One particular feature that I have
been able to note is that small plans
have been evolved for smaller post
offices to save time in the completion
of preliminary stages such as prepa-
ration of drawings, estimates etc. The
bottleneck experienced in the Central
Public Works Department must be
taken serious notice of and I would
have to refer to tids aspect once more
when 1 refer to another point.

In page 5 of the publication with
regard to the Indian Posts and Tele-
graphs Department, it has beer: statea
that the Reglonal P. & T. Advisory
Committees have been functioning in
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the various postal circles since 1949
and that these Committees proved
to be very popular especially with
the business community. As a member
of the Regional Advisory Committee,
I admit that useful work has been
done by these Committees and I want
to invite the attention of the Minis-
try to one or two aspects in the
working of these Committees.

Although the recommendations of
these Committees are given due con-
sideration at the level of the various
Postmasters-General,.~I am sorry to
state that it has not been given due
recognition at the level of the Direc-
tur-General or at the Ministerial level.
For example, I might say in my State.
Travancore-Cochin. everybody knows
that two States. Travancore and Co-
chin. have been integrated and it is
one State now. There has been a
system of ‘phonocom’, i.e., sending
messages through telephone {facilities
obtaining in Travancore before the
telephones were taken over by the
Centre. That system still continues
in the Travancore area but although
so many territories of the erstwhile
Travancore State got into the Cochin
State, that facility is not being ob-
tained in the Cochin area and in
more than one meeting of the Com-
mittee, this fact has been brought to
the notice of both the Director-Gener-
al and. I believe, the Minister also.
The Postmaster-General, at every
meeting, shows a sort of helpless-
ness in this matter. When the matter
came up for discussion in one of the
meetings of the Committee, we were
told that the Director-General, Posts
and Telegraphs, called for certain
particulars in this connection and the
information collected is being com-
piled for transmission to the Di-
rector-General. The members then
decided, that it should be re-
corded that tlrey feel strongly in
favour of this service being made
available to the Cochin area and that
this may be brought to the notice of
the Director-General for his attention.
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Such small things which could be
done without any difficulty are not
being done although they come as
recommendations of these Commit-
tees.

With regard to some other matters
also, there has been some delay. A
building for lodging a telegrsph
office and a telephone exchange was
ago in
Mattancheri and because of the de-
lay that has been caused by the
C.P.W.D, it has not been possible to
carry out the construction of the
building at all. That is why I repeat
that the bottleneck at the C.P.W.D.
should be taken serious notice of.
On more than one occasion, 1 was
told that the fille was with the Chiet
Architect in the CP.W.D. and it has
not yet been disposed of by him.
Such delay is inexecusable and I
wish that the Ministry should take
serious notice of such lapses on the
part of the Central Public Works
Department.

Another fact whick has been
brought up by the Committee is the
peculiar circumstances that should
be taken into account in granting
permission to open post offices in my
State. There is a target that has
been flxed by the Five Year Plan,
namely, that for every village with a
population of 2,000 and above, there
will be a post office; it is all right
to have such a criterion in States
where there is a village of several
houses grouped together and form a
gramam or something like that. But
in Travancore-Cochin the density of
population is rather uniform and the
whole State may be taken as a town;
the density of population is the
highest in the world and for such a
State an altogether different criterion
has to be adopted in sanctioning post
offices. The criterion that a post
office will be opened for every vil-
lage having a population of two
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thousand and above cannot be ap-
plied to such States. I am glad that
the modification that has been introduc-
ed last year, namely the group system,
may perhaps improve matters a little
in such States. It has been stated
that the highest priority should be
accorded to the opening of post offices
which are expected to be remunera-
tive, as also post offices in respect
of which non-returnable contribution
is oftered by any interested party to
cover the estimated loss, provided
that the opening of any such post
office does not result in the parent
office being worked at a loss beyond
the permissible limit. There is the
other criterion also that post offices
are to be opened -in headquarters of
administrative units like tehsils,
taluks or thanas, provided the loss
does not exceed Rs. 750 per annum
per post office. If such a criterion
is applied there may be some special
benefits accruing to my State.

Having said so far about the
achievements that we have had, I
would submit that greater improve-
ment is to be had in our Communi-
cations services. Going by the
figures—and 1 am speaking subject
to correction—our postal, telegraph,
telephone and other rates. when com-
pared with the world rates, are per-
haps the highest, except with regard
to envelopes carrying letters. I
have been able to gather that in
England (going by the value in
rupees) even with regard to letters,
a letter costs only 2% annas, and in
America it is two cents, that is only
one anna and odd. And the charge
for an air mail letter in America is
only four annas or something like
that. I am sure the House is aware
of ihe wvery bitter criticism thar
was levelled during the discussion of
the Budget last year with regard to
increase In the postal rates, parti-
cularly parcels and book-posts and it
has been stated that it would crip-
ple the book industry. I am sorry
to note that no modification in the
rates structure has been made in this
year'’s Budget. I may also submit
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that the postal worker in America
gets about four hundred rupees a
week. and in England ninety to one
hundred and twenty rupees. In our
country it is only sixteen to twenty
rupees. If the remuneration that is
given to our worker is only sixteen
to twenty rupees, I respectfully ask
why is it that our expenses are so
high, why 1is it that the expenditure
in the Posts and Telegraphs Depart-
ment is more than the revenue. It
should be attributed to the poor
organisation and the non-adoption of
modern methods of technique in our
Posts and Telegraphs Department.

I would plead not only for consoli-
dation of the work that we have
done so far but also for rationalisa-
tion. If we introduce rationalisation
in the Posts and Telegraphs, there
is no risk of anybody being thrown
out of employment, because we have
a target of extending our postal and
telegraph facilities to every village,
so that there is absolutely no risk
in adopting a policy of rationalisation
with regard to Posts and Telegraphs.

With these words I support the
demand that has been moved.

Shri C. R. Mudaliar (Kumbako-
nam): Sir, I thank you for the op-
portunity given to me to speak on
these Demands. Before I cogratulate
the Minister for his various achieve-
ments I congratulate myself for
having caught your eyes at least to-
day, after a long period. I am really
surprised at the various cut motior
tabled by the Memebrs of the Oppo-
sition. I doubt very much whether
it can be seriously suggested that the
great national undertakings which are
under the present Ministry can be
better managed than at present (In-
terruptions).

Mr. Deputy-Speaker: The hon.
Member may speak a little more dis-
tinctly and slowly. This is the first
time that the hon. Member is speak-
ing and I request the House to be a
little more indulgent to him.
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Shri C. R. Mudaliar: I find all-round
progress in the various flelds of ac-
tivities. The post offices that were
opened since the date of our indepen-
-dence pumber 18,000 and odd which
is .almost equal to the number of post
offices opened during one hundred and
fifty years of British rule. Remote
villages and backward areas which
never dreamt of haying any  post
offices, are having them today. The
new policy of opening post offices
on population-cum-distance basis will
result in greater number of post
qffices and greater convenience for
the ryral population, The Minister
for Communications deserves to be
thanked ™ for this.

Coming to the telegraph and tele-
phone services, I find a lot of im-
provements effected. The efficiency
and economy in their working have
increased. As you know, Sir, time is
a very important factor in these ser-
vices. Therefore, mechanical contri-
vances like teleprinters have been
introduced to reduce delays
in transmissions.  Further, the
conditions to open telegraph offices
and telephone public call offices
have heen liberalised. I want that
all talyk headquarters and places
having a population of more than
2,000 should have these conveniences
irrespective of other considerations.

I want to say a few words about
the postal rates. It is stated that
they are low as compared to other
countries. This may be true. But,
our country is a poor one and the
paying capacity of oun people is limit-
ed. They feel tbat.the present rates
are too heavy to bear. Take the
case of post cards which is being sold
for nine pies each. People feel that
this is high. Such is their po-
verty., We know Government Is
incurring a loss of four pies
on each card. Considering the poor
condition of our people, I request the
Government to reduce the price of
post card to six pies, and the loss
made up by other ways.

It is said that the postal depart-
ment is a losing concern. It was
only last year that the rates were hea-
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vily enhanced and no further in-
crease is possible. The only way to
avoid loss is to undertake an econo-
my drive in all its branches and in
all aspects.

In the first place, the highly am-
bitious schemes to construct costly
buildings should be given up, not only
in this Ministry but also in other
Ministries. I find this mania is exist-
ing everywhere and in all depart-
ments. If this mania goes, I think
people can be relieved to a great
extent of the burden of taxation. I
shudder to think at what cost and at
whose cost a large number of grand,

,multi-ﬁoreyed buildings are construc-

ted here in Delhl

Sir, anniversaries, centenaries, ex-
hibitions and other gala functions are
ever increasing in numbers in re-
cent years. I wish that many of
them are dropped, if not all. There
is another fad: for.which we are spend-
ing a lot nowadays—I mean Hindi.
The different Ministries vie with each
other in spending large amounts for
Hindi. The transition from English
to Hindi seems to be a costly luxury.
In the postal department, cards,
covers, stamps and money order
forms are found printed in Hindi. and
distributed to people who cannot un-
derstand the language. The Minister
for Communications wants to take
credit for having introduced Hindi
telegrams, Hindi telegraphic money
orders. Hindi teleprinters and so on.
I request him and other Ministers
not to proceed ahead with this scheme
and spend large sums of money on it,
till the people living in different parts
of this great country become fully
conversant with this language. For
the people living in South India, Hindi
is as much foreign as any other
language excepting English. - In ‘fhe
circumstances I wish the expenditure

-incurred on this score is appreciably

reduced.

Mr. Deputy-Speaker: The hon.
Member must look up now and
then. '

Shri Thanu Pillai (Tirunelveli):

Sir, yesterday also there were some
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hon. Members who read their
speeches.

Mr. Deputy-Speaker: But looking
up is not a bad thing!

Shri C. R. Mudalar: Lastly, I want
to say a few words about Civil Avia-
tion which was recently nationalised.
This is a very important matter from
different angles of view. This is a
matter that relates to life and death
of many of our people. Many of us
here have got very great concern in
this matter as our very existence is
threatened. This is evident from
the fact that in most of the accidents,
the life of one or more M.Ps. is in-
volved.

When the air transport was na-
tionalised a few months ago, I was
one of those who felt glad over it.
Now, it is different. The way in
which this great undertaking is
managed and the heavy loss it is in-
curring is really depressing. Witkin
six months of nationalisation, four
accidents had happened. This 1s
shocking and surprising to me. This
has created a fear and a feeling of
insecurity in the minds of the travel-
ling public. They are of opinion now
that a travel in our air services is a
first step to commit suicide. Air
travellers instead of becoming air-
minded are fast becoming grave-
minded! I appeal to the Ministry to
substitute the old and worn out
Dakota planes with new and modern
planes. In a vast country like India,
there is a great future for civil
aviation. I want the Minister to
create confidence and a feeling of se-
curity in the minds of our people
and increase efficiency. I want that
the air services should be extended
to all district headquarters. All the
aerodromes which are in existence now
should be utilised and kept trim.
In Tanjore where I come from, there
is an aerodrome which is kept un-
used. My district is a place of plenty
and goes by the name of the granary
of the South. If the aerodrome is
opened. I feel that traffic will be en-
couraging. I request the Ministry to

1 APRIL 19854

Demands for Grants 3816

try this for a year as an experimen-
tal measure.

Shri T. B. Vittal Rao: Within the
short space of time at my disposal,
it will be very difficult to deal with
the various departments under the
Ministry of Communications. I shall
first take up the Posts and Telegraphs
Department. Before 1 proceed to
make some observations, I would
say that the Department has been
run on a very efficient basis. This
is mainly due to the fact that the
personnel who are manning it, num-
bering about 250,000, despite very
bad working conditions, in the sense
of improper accommodation in the
offices, bad quarters. and so forth,
have been able to maintain it very
efficiently at a great sacrifice of their
personal comforts.

I would just touch upon the fiacal
policy of the Posts and Telegraphs
Department. There is no rational
policy that is being followed in the
matter of Posts and Telegraphs.
Whether it be the price of the post
card or the envelope or telegram
charges, anyone who tries to know
anything about the financial aspect of
the Posts and Telegraphs Depart-
ment would only be confused be-
cause the accounts are not clearly
maintained. We do not know what
the cost of maintaining a combined
post and telegraph office is. or of
various other offices. It is very diff-
cult to find. Whereas the Depart-
ment spends Rs. 40/- on the main-
tenance of a mile of copper wire and
something like Rs. 31 for a mile of
fron wire, what does this Department
charge the Rajlways? They charge
for the iron wire something like Rs.
19/- and for copper wire a little more
than that. Thus, a rational policy is
not being followed; mor is proper cost
accounting maintained. We have to
see how this affects the personnel.
They are not able to get even the
minimum requirements. For exam-
ple, I may refer to the meagre pro-
vision of Rs. 3,00.000 for amenities
to staff, numbering 250,000. That too,
last year there was a provision of
Rs. 6 lakhs, and till the end of this
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year it is only something like Rs. 23
lakhs. The interest that is paid on
the capital outlay of Posts and Tele-
graphs is not also a fixed one. Only a
few days ago we heard that the rates
have been suddenly ‘increased.

Then, looking into the other things.
I find that the allocation to the Re~
venue Reserve Fund has been increas-
ed from Rs. 1 crore a year to Rs. 125
lakhs. That is, T am told, according
to the recommendation of the J. J.
Committee. Of course, the recom-
mendations of that Committee are
not before me at the moment, but this
is what is happening. A similar de-
partment like the Railways have a
convention in this matter. They pay
every year a fixed rate of interest
on the capital outlay, and the other
amount is being maintained for
development purposes in the Revenue
Reserve Fund. Why could we
not have a similar thing for our Posts
and Telegraphs? We can pay a fixed
rate of interest and the balance that
is left could be used for development-
al purposes.

While we call this a public utility
service in a welfare state, I cannot
understand why, after paying the in-

terest_charges, 50 per cent, of the
surplus is allocated to the General
Reserve and only 50 per cent. is

kept for the department, and that
too as pro forma credit to the de-
partment. Today. there is something
like Rs. 16 to Rs. 17 crores to the cre-
dit of the Postal Department and
whst is happening? When we want
to draw any amount for the construc-
tion of buildings, for the construction
of post offices, we cannot get all the
Rs. 16 crores. We get only some-
thing like Rs. 2 or Rs. 3 crores, and
éuring the period of one year even
this small provision that is made
cannot be spent, despite the fact that
we are in urgent need of expansion
of the offices and so forth. For
example, the traffic has increased by
two-fold and three-fold, but I can say
the floor space of the offices has not
increased.
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Then. the housing conditions are
very deplorable. I cannot imagine
the Postal Department asking the
Railway Department to construct
quarters for them. We all know,
and we have heard several times in
this very House, how the Railways
themselves are not able to provide
quarters for their own staff. So. to
ask the Railways to construct quar-
ters for the Postal Department is
something amazing.

To cite an example, there are near-
ly 3.200 employees in Hyderabad
State, and last year when I put a
question asking how many quarters

were being constructed in view of
the scarcity of houses there, they
said three were under construction.

When 1 asked whether they had been
completed, at what stage of construc-
tion they were, the reply was one
was under construction and the other
two would be taken up! That is the
position. Therefore, I would urge
upon the hon. Minister—and I am
glad the Finance Minister is here—
and the Government to consider the
question of appointing a committee,
say, of Parliament Members. to go
into this whole question of the finan-
ces of the Posts and Telegraphs De-
partment, just as it has been done
in the case of the Railways, so that
we could have a proper assessment of
the whole thing. Otherwise. I do not
know what is going to happen.

The telephones is the only arm in
the Posts and Telegraphs Department
that is yielding profit today, and the
Telegraphs are already running at
a loss. These things cause us grave
concern. And now. the changeover
has been effected from iron wire to
copper wire. Now. we have so much
shortage of copper. We do want to
develop Posts and Telegraphs, but at
what cost? We have to depend on
foreign countries for this. We were
self-sufficient with iron wire carriers.
Why should we go in for copper wire
carriers when we have to depend on
foreign countries? Depending on
foreign countries we do not know at
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what time the supply would be stop-
ped. So, it is very necessary that
we should think of developing our
telegraph industry. For instance, the
teleprinter service has been introduc-
ed. That is very good, but even for
the spare parts, we have to depend
on foreign’ counfries. I do not know
what arrangements are being made to
manufacture those parts in our own
country.

Moreover, the rates fixed for tele-
graph wires rented to the Railways
and other departments, have not been
revised so far, even though these
rates were flxed in 1939, and the ex-
penditure incurred by the Posts and
Telegraphs Department has increased
in recent years. It is time that these
rates are revised, especially when it
is said that they want money for de-
velopmental purpnses.

1 would earnestly ask why some
consideration should not be shown to
the staff who are working under ad-
verse conditions. Last year, the hon
Minister told us that they are govern-
ed by the Central Pay Commission’s
recommendations. It is true that they
are governed by the Central Pay Com-
mission’s recommendations. But a
railway clerk who puts in only thirty-
eix hours of work per week gets the
same pay as a clerk or a postmaster
who works for forty-eight hours.
There is a lot of disconteniment on
this score among these postal em-
ployees.

Whenever we ask for an increase
in the number of staff. we always
get the same stereotyped reply from
the hon. Minister. well. we could
increase the staff. but there 1{s not
sufficient accommodation In the
offices. They recognise the fact that
it could be increased. but they have
not done anything about it. The
Department are not able to make any
progress in regard to buildings, be-
cause they depend mainly on the
Central Public Works Department.
On the other hand. it is surprising
that the Railways and the Reserve
Bank should be able to have build-
ings of their own in Delhi. But the
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Posts and Telegraphs Department are
not able to construct a building of
their own. Only a few days ago, 1
saw the R.M.S. Office.—I1 referred to
it last year also—and I found the
place most congested. Very import-
ant and costly insured articles are
lying there, and if they are stolen or
lost, the staff there are made to

" suffer and pay for them. It is such

an elementary thing that there should
be proper accommodation for this
Office. It is time that Government
change their__attitude in this matter,
and do something early. Otherwise,
I must submit that the postal em-
ployees cannot be made to bear the
loss. Today, the postal employees
have been asked not to receive their
pay as a protest against the attitude
of the hon. Minister of Finance, pe-
cause certain discriminations have
been made in the case of the postal
employees in the ‘C' class areas.

Now I come to one very important
matter. It being a welfare state, what
is happening is that all our letters are
being tampered with, Is it fair when
we are having a democratic and wel-
fare state, that all our letters should
be hhnded over to the C.I.D. people,
before they are delivered to us? 1In
the Singareni collieries, there is only
one post office, and there, right in my
presence, all my letters are being hand- ~
ed over to the C.I.D. man, and only
after censoring is done by him, they
are delivered to me.

Shri R. K. Chaudhuri (Gauhati):
That has nothing to do with the Posts
and Telegraphs Department. That is
under the Home Ministry.

Shri A. P. Sinha (Muzaffarpur East):
The Home Minister is responsible for
that. (Interruptions).

Mr. Deputy-Speaker: Hon. Members
may leave it to the hon. Minister to
reply.

Shri A, P. Sinha: We could enlighten
our friends.

Shri T. B. Vittal Rao: I agree that
the Home Ministry is responsible for
that. But when I pay for it, and a
letter is handed over to the Postal
Department. it should be the Postal
Department that should handle it, end
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it should not go into hands of the
C.1.D. people.

Shrimati Renu Chakravartty: Some-
times they do not reach us at all. Who
is responsible for that?

Shri T. B. Vittal Rao: If you call it
a welfare State you should not tamper
with the letters of others.

Even in the matter of nomination to
the Postal Advisory Committees, the
Communist Party in particular is left
out. We are also a political party. If
the hon. Minister does not want us,
let him say, I do not want you for
such and such a reason, and then
we will agree. But without any such
reason, why should the Communist
Party alone be left out in this matter?

It has been said that developmental
work has been carried on at a great
pace. I agree, there has been develop-
fent.

Sir, I wrote to the Ministry about
opening a post office in the town of
Kothagudium (Warrangal District).
1t has a population of 55,000 and, there
is only one post office for that whole
area of five or six square miles. I want-
ed another post office to be located at
the other point, three miles from the
existing post office, that is, converting
that extra departmental office into a
regular departmental post office. After
a long time the Minister has written
to me that it has been sanctioned.
But I find that the post office has not
yet been started. They have written
to the company for a building and
they have replied that there are no
buildings. I would earnestly ask the
Minister what efforts have been made
in this direction. This is only an
example. This is true of many other
places. What efforts are being made
by the Department to construct its
own buildings? No effort is made,
but they are content with paying huge
amounts o: rent.  For example, in
Delhi itself they pay Rs. 59,000 per
annum as rent. This is the story
everywhere. Huge amounts- are be-
ing spent by way of rent without any
plan for construction of buildings.
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1 will say one word about the R.M.S.
vans. We have got very few vans
and they are outdated and outmoded.
They cannot be properly cleaned also.
It is very unhygienic to work there be-
cause it is congested. It is difficult to
sort out letters because one has to do
it sitting on the floor. I have seen
it myself. We can easily get some
more vans which have been built by
the Hindustan Aircraft Factory oud
which are said to be good vans. The
capacity of the Hindustan Aircraft
Factory could be utilised for the con-
struction of these mail vans.

Now, I come to civil aviation.

Mr. Deputy-Speaker: I thought the
hon. Member was on the last point.

An Hon, Member; Last but one!

Shri T. B. Vittal Rao: I want some-
thing to be done for the unemployed
pilots. There are very many un-
employed pilots. They can be employ-
ed by reducing the numberof flying
hours of the pilots. Sir, I hear that
according to the I.C.A.O. convention.
the number of hours to be flown by
a pilot is less than what it is in India.
So I would ask the Minister to consi-
der that.

Then, Sir, an Expert Committee
should be appointed to go into the
wage question of the Civil Aviation
employees, because this Department
did not come under the purview of the
Central Pay Commission. Such a
Committee should be appointed and
a fair deal should be meted out to
them.

Finally, I would ask the Minister
to seriously consider the appointment
of a Parliamentary Commission to go
into the fiscal policy of the Posts and
Telegraphs Department.

Shri S. C. Samanta (Tamluk): I am
glad that both the hon. Communica-
tions Minister and the hon. Finance
Minister are present here. Last year
in the debate on the Demands for
Grants for Communications, I pleaded
for the separation of postal finance
from the General finance. I am sorry,
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Sir, I have not been replied to. I hope
both the Ministers here will tell wus
what is in their minds and what are
the difficulties, if there are any. If
it is not possible for the Government
to go into the matter at present, I
would, at the outset, suggest to the
Government to appoint a Parliamen-
tary Commission to Bo into the finances
of Posts and Telegraphs and see whe-
ther they can be separated as for the
Rallways. India can safely brag of
the achievements she has made at
least in communications, especially in
the Posts and Telegraphs Department.
When India was partitioned, there
were, on August 15, 1947, only 22,116
post offites in India. But now, upto
315t March, 1954, we find that there
are 44,817 post offices in India. That
is. it has been doubled. within these
6% years. On an average, 3,723 post
offices have been opened per year.
About these post offices which have
been opened, Government’s policy has
been to keep them as extra-depart-
mental ones. I know why this policy
has been devised. The postmasters of
thésé extra-departmental post offices
get only Rs. 20 and they serve up to
4 hours a day. Our Finance Minister
asked us, the people, to be ready for
sactrifices. This is an example of sacri-
fice. They are serving only on Rs. 20
per mensem. (Interruption).

Shri M. D. Joshi (Ratragiri South):
Many of them are employed elsewhere.

Shri 8. C. Samanta: Not all. Here I
may add that the District Board in
Midnapore in West Bengal and some
District Boards in Madras have pre-~
vented school masters being extrg-
departmental postmasters. So, people
are not available. The question of
these extra-departmental post offices
where these people are serving with
some sacrifice should be looked into.
They should be given at least this
assurance that as soon as these post
offices become self-sufficient, they will
become full-fledged employees, or
after 10 years they will be-
come full-fledged employees, so that
they will carry on their work honest-
ly, efficlently and diligently. Some
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such assurance should be given to
these people.

We find that for opening these post
offices, we incurred a loss of Rs. 4
crores and including 1954-55, Rs.
5 crores. I would request the hon.
Finance Minister to adjust these Rs. §
crores and any other sum that may be
spent within the Plan period from the
Plan funds, so that the Posts and
Telegraphs Department may be self-
sufficient.

Sir, I put forth so many reasons for
the separation of postal finance. Now,
I want to put forth some others for
corroboration. I enquired of the Com-
munications Ministry and I have been
supplied this information that the
capital outlay on buildings in flve de-
partments has lapsed to the extent of
Rs. 2,11,64,000 during the last 4 years
on account of inability to construct
buildings. Though there was so much
money, still a sum of Rs. 2 crores and
more lapsed. Why? Because the work
was entrusted to the CP.W.D. We
know the distressed condition of the
post ofices and the places where the
postal employees live. No amenities
are given, although Government want
to give them all amenities. The fault
lies with the CP.W.D. Government
should not entrust the work to the
C.P.W.D. The Posts and Telegraphs
Department should have its own
engineering department and should
take the work in hand.

Last year, I mentioned that there
were so many employees suffering
from T.B. The reason is that they are
overworked. Compared to the post
offices which have been opened, the
number of employees has not increas-
ed. There are 2.34,097 employees.
About 1,78,000 are permanent and
55,000 are temporary. There are 1.004
officers and 51,459 E.D. branch offices.
These employees do not get the bene-
fits or amenities that they should get.
They are on the same footing as the
railway employees. Both are run
commercially and for utility purposes.
But from the leaflet supplied to us, I
find that there are only 162 co-opera-
tive societies, 208 canteens and 185
dormitories. There is no school for
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the employees of the Posts and Tele-
graphs Department, whereas there are
152 schools and a college is contem-
plated for the railway employees.
About the quarters, I need not men-
tion anything. As regards training
schools, there are only two training
schools, whereas railway employees
have 28 training schools. There
is no hospital, whereas railway
employees have so many hos-
pitals. Only 41 beds are reserved for
P. & T. employees who suffer from
T.B.

There is another important point,
and that is about the printing of forms
and stationery. This also is in the
hands of the Controller of Printing
and Stationery. The Department orders
for lakhs and lakhs of rupees worth of
forms to be sent to different places.
When the post office asks for more
forms, the D.G. says that they have
been already supplied, but the post
office does not get any supply. The
forms are not also received in time.
Why should the P. & T. Department
depend upon others? They are money-
lenders; they have deposits in the
general revenues. Still, they cannot
carry on their own work. I would re-
quest Government to ponder over the
matter and do the needful.

The Posts and Telegraphs Depart-
ment finances should be separated. A
Parliamentary Committee should be
set up to go into the matter. The
Posts and Telegraphs Department
should have an engineering department
of its own. The postal rate for book-
packet should be reduced and brought
to the level prevailing before May
1853, The P.A.C. Reports for 1951 and
1952 and the Audit Reports for those
years have been published, but after
that. no reports are available and we,
Members of Parliament, cannot speak
anything without them. There should
be a separate printing department.
Mechanisation of postal services shouid
be taken up. Hospital beds and T.B.
beds should at once be increased. An
assurance should be given to the ED.
brance offices. Provision should be
made for rural post offices and the
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losses resulting therefrom, in the
Five Year Plan. The unions should be
consulted in the reorganisation of the
R.M.S. Division that is going on.

With these suggestions, I conclude.

Mr. Deputy-Speaker: Shri M. D.

Joshi.

Shri M. D. Joshi: Mr. Deputy-Speaker,
I am very thankful to you for this
opportunity.

Mr. Deputy-Speaker: This hon. Mem-
ber had written to me saying that he
has not spoken for the whole session.

Shri M. D. Joshi: I had said I had
not spoken during the general dis-
cussion on the Budget.

Mr. Deputy-Speaker: I thought this
was going to be a maiden speech by
the hon. Member.

The Minister of
(Shri Jagjivan Ram):
‘maiden’.

Mr. Deputy-Speaker: I would appeal
to hon. Members that whoever has
not ktad an opportunity to speak dur-
ing the motion on the President’s add-
ress, or during the cuf motions on the
Railway Budget, or during the Demands
pertaining to individual Mainistries,—
only such hon. Members ought to be
given preference, so that instead of
those who have taken part once or
twice or thrice, those who have not
opened their mouths at all may be
called. Of course, some hon. Members
have inevitably to speak again and
again, but I must give a chance to
those who have not spoken. If Shri
Joshi will yield to a Member who has
not spoken, I would call another Mem-
ber.

Shri M. D. Joshi: I did not say that
I have never spoken before.

Communications
He is not a

Mr. Deputy-Speaker: He may go on.

Shri R. K. Chaudhuri: Will you apply
the same principle to male as well
as female Members in this House?

Mr. Deputy-Speaker: Not that I am
not at all going to call Members who
have spoken before. I will only try
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to give preference, as far as possible,
to those who have not spoken before.

Shri M. D. Joshi: I am not one of
those inevitables who speak times
without number. Since I have some-
thing important to say, I have got up.
I do not wish to dilate on the report
supplied to us by the Ministry. I wish
to congratulate the Ministry on the
imagination, the effort, the Idealism
and the determination which they have
brought to bear on the task in hand.
Although we have been making strides
in the matter of postal communica-
tion, still there are certain things that
leave much to be desired. At page 16
ol the report, I find that in Bombay,
only 25 new post offices are proposed
to be opened from 1lst February 1954
to 31st March 1954, while in other
States more than 100, and somewhere
mcre than 200, post offices are going
to be opened. Of course, I do not
quarrel with those States which are
going to have 100 post offices and more,
but in Bombay State, there are back-
ward areas which need post offices very
sorely. I would particularly mention
the strip of land in my district,—
Ratnagiri District,—which is 200 miles
long and about 30 to 40 miles in width.
The western part of this District,
which has a width of about 15 miles,
is well served by post offices, but the
eastern part is hilly and inaccessible.
I would say that most times very few
of the postal authorities have ap-
proached the far off nooks and cor-
ners in that hilly part. I have several
times questioned Postal Superinten-
dents and Inspectors as to how many
distant visits they have made in that
part. The Revenue authorities visit
all the villages there, but the postal
authorities have not been able to do
so. What they generally do is to
travel in a motor car and visit the
nearest places only, but it should not
be so. I am myself the editor of &
newspaper and have received several
complaints from two places in the
northern part and one in the southern
part, which is the part from which my
friend the Deputy Minister of Re-
habilitation hails—the former Sawant-
wadi State. There was a complaint in
a Bombay newspaper that 28 villages
were being served by a single post

68 P.S.U.
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office. There was another complaint
received by me that 18 villages had
no delivery for about ten days and
that they were being served by one
post office. This state of things must
pe corrected as early as possible. Let
us not congratulate ourselves with
stock phrases and say “God is in
Heaven and all is right with the
world”—let us not run away with that
idea.

Shri Jagjivan Ram: The hon. Mem-
ber has started with that idea.

Shri M. D. Joshi: At page 17 of the
report I find that a reference is made
to the elimination of “no dak™ villages.
It is a very fine resolution and I re-
Quest the hon. Minister to give effect
to it as soon as possible.

Shri Jagjivan Ram: It has been given
effect to.

Shri M. D. Joshi: If I may be allowed
to say, even though a village consist-
ing of more than 2,000 people is ex-
pected to have a post office, there are
stil many villages which have no
post offices in my part.

Shri Jagjivan Ram: That is some
thing different.

S8hri M. D. Joshi: Another thing is
that in some of the areas which are
separated by two or three hills, there
is only one post office and the villagers
have to travel over those hills to reach
the Post Office. I suggest that group-
ing of villages should be done in such
a way that the location of a post office
will be convenient for the villagers.

4p.M

I wish to draw the attention of the
hon. Minister to a conference of low-
grade post office staff held in Alibag
some days ago—probably on the 13th
and 14th March 1954—under the chair-
manship of one of my. colleagues, a co-
worker of my district. They have made
several demands and stated several
of their grievances, into which I do
not wish to go in detail now, but I
shall only mention one or two of them.
One is that a rural postman has ‘o
travel about 8 to 10 miles of his beat,
and added to that, if we take the
small distances he has to travel from
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house to house and return, his beat
covers about 15 to 16 miles, which is
something beyond human physical
capacity to bear. They have, therefore,
made a request that the beat should
be reduced to between 4 and 6 miles
a day, so that even though they have
to go and come back and cover the
distance twice, the whole beat will
not exceed 10 miles at the most. There
are various other requests made. 1f
I am proved to be wrong, I shall be
very glad, but they have made a re-
quest for umbrellas and raincoats,
which are a very urgent necessity in
my part because we have a rainfall
of about 100 to 150 inches a year.
‘When the postmen go with their bags
and packets, they are drenched. There-
fore, supply of these articles is a very
urgent necessity. Without going into
their other demands, I shall call the
hon, Minister's attention to the grie-
vances cited in the resolutions of the
conference.

‘Having drawn the attention of the
hon. Minister to a corner of the coun-
try, namely, my part, I shall venture
to call the attention of the Govern-
ment to the Capital itself, namely,
Delhi. In New Delhi, there are many
post offices and sub-post offices—
about sixty in number. They are ad-
ministered by one central head post
office. Formerly, this office was a sub-
Post office, and the higher status of
a head office was given to it on 1st
April 1948, exactly six years ago. The
office was at that time presided over
by a second class officer, and the state
of things continues though the work
and the staff have increased. Former-
ly, the staff was 350 and today it is
about 330 or 340. Perhaps my figures
may be slightly incorrect. The non-
clerical staff wag about 430, which has
now increased to 760. The work has
increased by several hundred per
cent., and yet the higher staff have
not been increased to the extent it is
desirable to increase them. In order
that a clear idea may be had, I shall
compare two post offices. I shal
finish within two or three minutes.

Mr. Deputy-Speaker: You have al-
ready taken more than 10 minutes.
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Shri M. D. Joshi: I will finish in two
minutes. The Madras G.P.O. and the
Delhi G.P.O. may be compared. The
number of clerks is 433 in the Mardas
G.P.O., whereas it is 525 in the case
of Delhi. The postmen in the Madras
G.P.O. number 193, whereas they num-
ber 461 in Delhi. In class IV stafl,
there are about 190 in Madras, but
280 in Delhi. It is a remarkable fact
that in Madras the gazetted officers
number twp; higher selection-grade
officers number flve; lower selection-
grade officers number 13. In Delhi the
number of gazetted officers is nil;
higher selection-grade officers number
only two and lower selection-grade
officers number 20. Time-scale super-
visors are thirty in Madras and 20
in Delhi.

8o it will be seen that Delhi is very
inadequately provided as far as staft
is concerned. Considering the fact
that various important elements like
Members of Parliament, Ministers,
Embassies, etc. have to be served in
Delhi and the widening scope of work,
it is very necessary that a complete
reorganisation of this post office must
be made as early as possible.

I have some other points...

Mr. Deputy-Speaker: On some other
occasion.

Shri Jaipal Singh (Ranchi West—
Reserved—Sch. Tribes): Sir, once again
T would like to repeat the suggestion
I have made more than once before
that one part of the work of the Minis-
try of Communications, that dealing
with Civil Aviation, should form part
and parcel of the Ministry of Defence.
It is nothing new. Every year I get
more and more strengthened in my
conviction; this time the additiona!
conviction comes from the report of
the Master Committee. I know a day
might come when this House will have
an opportunity to discuss this parti-
cular Report. All that I can say now
is that the way Civil Aviation has
gone so far makes it more and more
ncumbent that it should be trans-
ferred to a Ministry that can make up
its mind quickly and be definite about
its policy, a Ministry that understands
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the meaning of discipline and orderly
behaviour. 8ir, enough bouquets are.
being thrown all round the House,
from every quarter of this Parliament,
and my young friends in the Trea-
sury Benches will forgive me if once
again I not only criticise them but
offer suggestions - for their own edi-
Acation.

Civil aviation, not only in this coun-
try but in every modern state, is the
second line of defence. 1f my hon.
friends in the Treasury Benches do
accept it, they should have no objec-
tion,—except that they will lose the
strength of this particular protfolio,—
10 this particular work being trans-
ferred to another Ministry which,
after all, is part of the same adminis-
tration of this country. If it is the
second line of defence, it follows that
it should be co-ordinated with the
first line of defence.

1 do not propose to go into details,
because in the past I have found it
impossible to make my friends believe
what is the obvious truth. Truth is
stranger than fiction to them. Things
are happening before our very eyes
every day. We had an excellent re-
cord, a record of which we should be
proud, really proud, a record that
stood on its own ground throughout
the whole world in the matter of
civil aviation. But in the last few
years the decline has been progres-
sive—we have been going down.
Whereas within the first three years
or so we did not have a single acci-
dent in this country, what is the posi-
tion today? It is not merely the re-
currence of accidents. serious acci-
dents. but this House does not know,
the country is not told, that there has
been a series of forced landings in
this country in the last few years.
Now, it may be argued—as it has
often been said whenever any question
has been asked on the floor of this
House—that there is always the human
element. But the human element was
there before also when we had an
excellent record. There is no doubt
in my mind that Government should
seriously consider whether the pro-
posal I am making is not in the best
interests of the development of civil

1 APRIL 1954  Demands for Grants 3832

aviation and its future as far as this
country is concerned.

We all know that when it comes to
the Armed Forces there are certain
things taken for granted, as for ex-
ample, discipline. We do not know
whether we could say the same thing
in regard to our civil aviation, I am
only trying to contrast these two as-
pects. If civil aviation has to make
any headway, the most important
thing that is necessary in it today is
discipline, which unfortunately has
deteriorated considerably in the last
few years or so. I find no way of
solving this problem, this lack of
discipline and a deterioration in
maintenance of standards and various
other things, unless there is an agency
that understands the meaning of dis-
cipline. Because it is the second line
of defence, the first attention that we
should direct to is this question of
discipline. I urge that Government
should seriously consider the transfer
of civil aviation to the Ministry of
Defence. Then. there will'be a co-
ordination of our defence policy.

Some people may think that this is
somehow or other by way of response
to recent developments. Sir, I have
been asking for this before the recent
developments ever came to the sur-
face. To me it seems an obvious thing.
If you look at the Master Committee
Report you will find that again and
again there are various paragraphs re-
lating to the question of the mainte-
nance of civil aviation in this country
and again and again I find that the
assistance of the Defence Ministry
has been invoked. I will give only
one or two instances. My hon. friends
there will agree that in the vpresent
circumstances and for a few years to
come, they will not be able to keep
the flying clubs alive unless they do-
it with the help of the N.C.C. 7 do not
blame them for that. But there are
the facts Then. it strengthens my
argument; if they have to depend on
the Defence Ministry, on the N.C.C.,
it is obvious that the whole control
and administration of this matter
should be in the same hands. I would
not like to say that there is no co-
operation between the Ministry of
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Defence and the Ministry of Communi-

cations. I will leave this particular
matter to the imagination of this
House. But should this \branch of

civil aviation be transferred to the
Ministry of Defence the question of
co-ordination and co-operation just
does not arise. It becomes automatic.

Mr. Deputy-Speaker: Is that in-
ference drawn because the Defence
Ministers are not here?

Shri Jaipal Singh: It is a very un-
happy augury that Ministers take
things very lightly and are not pre-
sent in their seats when important
matters, particularly regarding the
Pefence Ministry, are discussed. It
does not mean that becBuse the Minis-
try of Communications is on the anvil
other Ministers should take chhutti.

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): They are
not on chhutti: I can assure you.

An Hon. Member:
know? ’

Shri Raj Bahadur: They are working
in their offices.

Shri Jaipal Singh: I am very glad
they are working. I hope my young
friend will make them work harder
by passing on the notes of what I am
saying. Once civil aviation is passed
on to the Ministry of Defence, I have
no doubt whatever that there will be
maintenance of very high standards
which are not there now.

I will not go into the details. Let
us take the matter of flying clubs.
There is no common standard at all
in these clubs. One club has one
standard and the other has another
standard. What happened in the
Madras Flying Club recently? Why
were the cadets withdrawn? 1t was
because the  Ministry of Defence
were not satisfled about the standards;
I will only say this much; I can give
more details if my friends want; in
the very short time at my disposal it
is not possible. In short, it is a ques-
tion of maintenance of standards.

One friend on this side talked about
the question of unemployment of

How do you
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pilots. It is a very serious thing.
There again an awful muddle has been
made. There has been a terrible over-
production of pilots and there was no
planning whatever in the Civil Avia-
tion Directorate. Today there are
more than one hundred pilots who
have spent thousands of rupees in
training but who could not be em-
ployed. Such a question would never
occur where it is a question of Civil
Aviation in charge of the Ministry of
Defence because there will be co-
ordination and possibilities of absorp-
tion of civilian pilots into the Indian
Air Force and vice versa. There should
be planning and co-ordination. It
looks as if we are working in water-
tight compartments.

Before I go on to other things, I
would like to say a few words about
the Civil Aviation Directorate. Before
the new régime set in, I stated that
it needed complete overhauling. The
new régime has come in and I do ap-
preciate the fact that the new régime
has not been given an opportunity to
show its worth. Therefore, we should
not be in a hurry either to praise or
condemn it. It is, more or less, the
same story in regard to the Indian
Airlines Corporation. In the first
eight months of its existence, they
have shown a loss to the tune of
something like Rs. 58 lakhs but I do
not think that it is the Indian Airlines
Corporation that is to blame. In effect
there has been no nationalisation; we
are supposed to have nationalised but
in reality there has been no nationa-
lisation; we have just changed names;
instead of ILN.A,, or A, B, C, D, it is
now Nos. 1, 2, 3, or 4. We have the
same number of managers, engineers
etc. running the so-called nationalised
airlines. On that account alone I do not
think it is fair to criticise the Indian
Airlines Corporation but I have a
right to ask the Government: “Have
you done anything to nationalise...

An Hon. Member: No.

Shri Jaipal Singh: Do they mean to
nationalise?
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An Hon. Member: No.

Shri Jaipsal Singh: Do they mean to
take any steps? Have they any idea
of nationalisation whatever? It seems
that Government are not paying heed
to this matter; they do not want to
offend anyone. It is an obvious thing.
If the eight lines are to become one,
obviously eight has to become one.
‘Government, somehow or other think
that eight must remain eight; only
to “the outside world we must say
that eight is not eight, but it has be-
come one. This seems to be the pic-
ture. I for the life of me do not under-
stand why Government did not be-
have with the companies that have
been nationalised in the same way as
Government have recently behaved
towards others.

I would like to ask my hon. friend
over there whether it is a fact or it is
not a fact that some months back a
Dakota was sold to the Syrian Gov-
ernment for a sum of £ 20,000. I
would like to know on what basis the
compensation to the internal com-
panies is being worked out....

Shri Raj Bahadur: Sold by whom?

Shri Jaipal Bingh: Sold to Syria by
the Government of India for a sum of
£ 20,0000 My friend may reply later
on;, he will get his opportunity and
e need not be so impatient.

We have a number of Dakotas and
they are surpius. I do not think that
they are wanted even by our Defence.
1 do not quite understand why we
cannot sell these and get up-to-date
aircraft or earn valuable currency so
that we can have more modern air-
craft. Our pulicy seems to be a dog-
in-the-manger policy. The alrcraft is
here and you cannot use it. In this
particular memorandum, it has been
stated that Rs. 160 lakhs has been set
apart for the purchase of new air-
craft for the night air-mail service. I
would like my friends to tell us why
they are so particularly anxious to
get new aircraft for the night air-
mail service only and for nothing else.
I do not quite understand why re-
placement should be restricted to that
only. The aircraft that we are using
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now are fast becoming obsolete. We
are having serious accidents and
the sooner we replace them the better
for the confidence of the people. One
hon. friend over there said that the
Ministry are ‘grave-minded’. I do not
see what he meant. I suppose he
was polite but let me translate it and
put it bluntly. What he meant was
that the Ministry were indulging in
a massacre of people who travel by
air, He said ‘grave-minded’ and this
is the obvious translation of what he
intended to say.

There is ro doubt whatever that we
have our own difficulties in getting
new aircraft. I fully appreciate the
difficulty of the Ministry as well as
the Government. Certain factors
have come into the fleld and we our-
selves cannot look straight and think
fairly and squarely. There seems to
be the general impression in this coun-
try that the ordeal is between four
engines and two engines. I have no-
thing to say about this particular
ordeal. All that I want to say in this
connection is that the choice of the
future civil aviation and commercial
aircraft of this country should not be
left to one individual. I think that
Government should see that there is
a committee of experts that should
decide the question of selection of
future aircraft. It should not be left
either to the Ministry by itself or
even to the Indian Airlines Corpora-
tion by itself. The views of the ex-
perts of the Defence Ministry, of the
Indian  Airlines Corporation and
everybody else should be obtained so
that a decision may be made in the
interest of the development of civil
aviation in this country. Not only
that, the purchases of new aircraft
should co-ordinate with the demands
of the Defence policy in this country.

Shri Raghubir Sahai (Etah Distt.—
North East cum Budaun Distt.—East):
It is needless to say that I am one of
those who hold this Departmemx m
very high esteem. I think there couid
be no two opinions on this matter
either in this House or outside in the
country with regard to the great public
utility of this department. It has got
a number of achievements to its credit
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and I will not repeat all those achieve-
ments as most of the hon. Members
have gone into them, But from the
report that was supplied to us this
year I find there are some items which
made an impression on me. One of
them is that during the year under re
view the number of public complaints
received by the Department was far
less than what were received in the
year before.

Shri K. K. Basu (Diamond Harbour):
Because they get no redress.

Shri Raj Bahadur: That is a reflec
tion on the workers whom you
“claim” to represent.

Shri Raghubir Sahai: In 1952 the
number of complaints was 4,14,673
and this year the number given in the
report is 3,97,490 which means that
the number is less by about 17,188.
This is a matter of great satisfaction.

Another thing that interested me
was that telegrams in Devanagari are
being very much encouraged. The
number of telegrams booked in Deva-
nagari, as given in the report, in 1953
was 18,939. During the last year the
number was only 7,801 which means
that the increase has been more than
double. This, again, is an achieve-
ment for which the Department should
be legitimately proud.

Then during the year under review
the telegraph and telephone systems
of Jammu and Kashmir were taken
over by the Indian Union. That is a
matter on which the entire country
should be congratulated, because this
matter had been hanging fire for a
very long time. I suppose the people
in Jammu and Kashmir will now be-
gin to feel what a great change has
been brought about in the supervision
and in the running of this Department.

Another decision on which I con-
gratulate the Communications Minis-
try is that with regard to those postal
employees who accidentally die while
on duty the heads of the departments
concerned would be authorised to
spend to the extent of fifty rupees on
their funeral expenses. Sir, the amount
thot has been so authorised may not
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be very great, but this would create
a feeling of loyalty and faithfulness
in a very large number of the em-
ployees that work in this Department.

Another good feature that has im-
pressed me is that all the district head-
quarters would be given trunk tele-
phone connections. I hope that this
facility would be given to all the
tehsil headquarters and thana head-
quarters so far as telegraph connec-
tions are concerned

While I have mentioned a number
of the achievements that were reported
during the year under review, I feel
that there is a very large scope still
for greater improvement in the De-
partment. For instance. with regard
to the Small Savings Scheme, during
the Budget the hon. the Finance Minis-
ter invited our attention to the slight
improvement that has been made in
the 8mall Savings Scheme. It is a
very beneficial scheme which should be
encouraged not only in the cities but
in the rural areas also. I am glad to
note that in the Community Project
areas more post offices would be open-
ed. That is a very good thing. But I
would suggest that along with that,
facilities by which money could be
deposited in Savings Banks should
also be available in the Community
Project areas. Because it is our ex-
perience that the money earned by
the people out of their hard toil is
often taken away by dacoits or robbers
in the villages. If these villages could
be taught the lesson of thrift and the
lesson of depositing their earnings in
Savings Banks I think it would be
better for them as well as for the
finances of the country. So my sugges-
tion would be that more post offices
with Savings Bank facilities should be
opened in the Community Project
areas.

With regard to the expansion of
telegraph facilities my submission
would be that all the tehsil head-
quarters and thana headquarters
should have these facilities and there
should be no question of loss incurred
by the Department. You do not take
that int¢ consideration in having trunk
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telephone connections in district head-
quarters. Why should you not do the
same thing in opening telegraph con-
nections in tehsil and thana head-
quarters?

One regrettable feature which I
would like to bring to the notice of
the hon. Minister—and it should be
taken in the spirit in which it is made
and not in the spirit that I am mak-
ing any carping criticism—is this. I
have gone through the Audit Report
of 1952 in which the Audit authori-
ties have brought to notice that the
number of defalcations, frauds, em-
bezzlements etc. has gone very high
during the year 1952. I would like to
draw the attention of the hon. Minis-
ter to the fact that in order to main-
tain the high reputation of the De-
partment it is wunecessary that very
great attention should be paid with
regard to this matter. The Audit Re-
port says that the total amount in-
volved in the cases of defalcation or
loss of public nioney was the highest
so far recordeq and also exceeded the
corresponding flgure of the previous
years by nearly Rs. 2 lakhs. The in-
crease was particularly noticeable in
respect of losses under Savings Bank
frauds. The losses under money
orders were Rs. 73,000 and insured
article frauds and losses were Rs, 1
lakh and a little more. During the
year under report the number of
cases in respect of Savings Bank
frauds has doubled, and the amounts
involved in money order and Savings
Bank frauds were nearly twice and
three times the previous years' figures
respectively. As compared with the
average of the preceding years also the
frauds under these two types of trans-
actions showed disquieting increase.

That is what the Audit Report says
and I would like that special notice
should be taken of thes: remarks by
the hon. Minister and he should adopt
all possible means to see that such
cases of frauds and embezzlements
become less and less in the future
years.

I would bring my remarks to a close.
Before I do so I submit that the build-
ings of post offices in many places are
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in a deplorable condition. I know the
anxiety of the Department and know
they are doing all that they can. But
still if they hasten the pace it will be
better for the Department as well as
for the country.

I support the Demands.

Shri Laskar (Cachar-Lushai Hills
—Reserved—Sch. Castes): Sir, I am
very much grateful to you for the
opportunity you have given me to
speak a few words on these Demands.
I stand here to support the Demands.

At the very outset I must say that
India has been making rapid progress
in the fleld of Civil Aviation since the
achievement of independence and the
nationalisation of the air-transport in-
dustry will surely put it on a sound
and economic basis.

After the Partition, Assam was cut
oft from the rest of the country in the
matter of communication by road,
river and rail, and the air
service is a boon to Assam peo-
ple to overcome some of the difficul-
ties. Post offices have been opened in
many villages in the country, but I
would like to suggest to the hon.
Minister that the common people
would get some relief if the price of
post card be reduced from 3 pice to
2 pice. In a parliamentary demo-
cracy, we know that constant hammer-
ings yield some results, but in a
House of 500 we are only 13 Mem-
bers from Assam and therefore our
hammer is very light. If we strike
hard, we are afraid that on the other
hand it may strike against our own
forehead. Therefore, we fully depend
on the sympathy of the hon. Minis-
ter and keep ourselves engaged in
putting forth our demands and grie-
vances to draw the attention of the
Government. Today I shall confine
myself to placing some of the demands
of the most neglected area—that is
my area—the District of Cachar and
Lushai Hills in the neglected State of
Assam.

The hon. Minister was kind enough
to visit Silchar town in the Cachar
District during his Assam tour in
January last. He is well aware of the
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{Shri Laskar]

strategic and geographical position of
the arca. We are dependent on Cal-
cutta for our frod supply, consumer
2oods, building wmaterials and other
things. If we are to go to any
other part of the country, then
we have to go via Calcutta
and Calcutta is the only market
for the produce of the area,
such as oranges, pine apples and other
things. Therefore. we are to keep in
touch with Calcutta by going and
coming every now and then. Before
Partition, the usual route by rail
from our place to Calcutta was through
Pakistan and by that route one could
reach Calcutta in 24 hours by passing
only one night in the train, whereas
a% present one has to pass three full
nights in the train by Assam Link.
Therefore, the common people are
temnted to travel by air—(only two
and a half hours’ journey) from our
place to Calcutta—to avoid the trouble-
some train journey. The circum-
stances have compelled the people of
our place to travel by air. but the air
fare is too high for the general pub-
lic and if the fare is reduced at least
from Rs. 80 to Rs. 60, then the peo-
ple will get some relief. Moreover,
this will attract mocre passengers to
travel by air and there will be more
income and profit. I think the ques-
tion of loss cannot, therefore, arise.

Students are given some concessions,
that is 25 per cent. less than the
actual fare. 1 think the Assam stu-
dents should be given concessions of
half the actual fare so that the poor
students also can go by air to avoid
thpl four days’ troublesome journey by
rail.

The economy of the hill and plain
neople has been severely shattered by
‘partition of the country. The perish-
able things like oranges, pine apples,
etc. the only products of Cachar and
Lushai Hills are sometimes lifted by
air at a concessional freight. Even in
spite of that, these things cannot
command the pre-partition market at
Calcutta and the producers are not
Retting fair price for their products.
Turther concession in freight rates
should be given to save the growers
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and traders as well from these trying
conditions. The fare and freight
structure should be revised from &
humanitarian point of view and not
from a commercial outlook.

There is a persistent demand for
having telegraph offices in certain
places in the District of Cachar,
especially at all police stations. For
instance, Sonaimukh bazar adjacent to
Sonai police station was gutted twice
last year causing loss of lakhs,” and
nothing could be dcne to save it for
want of telegraoh facilities. Therefore
* request the hon. Minister to provide
fucilities by opening telegraph offices
1t Sonaimukh, Katigara, Bhagabazar,
Ganganagar, Kabuganj, Joypur-
Rajabazar, Bhangarpar and Jalalpur,
and thus save the people from walk-
ing ten to twenty miles to rveach
telegraph office in times of need.

There is also a long-standing demand
for having a public telephone exchange
at Kariganj sub-divisional headquar-
ters. I request the hon. Minister to
provi.le these facilities without any
delay

Now. I would like to draw the atten-
tion of the hon. Minister to a very
vital point in connection with the
recruitment and employment of staff
in the Assam Circle of Posts and
Telegraphs Department. In this con-
nection there is a lot of criticism in
the local papers. The President of
the TUnion of Posts and Telegraphs
workers, Cachar-Assam, has raised
his protest against the decision of the
Department. I come to learn from
all these reports that the Assam Circle
of Posts and Telegraphs has been
divided into four divisions. and for
each division some regional languages
have been prescribed. No one speak-
ing a language other than the lan-
guages assigr=d to the division is
eligible for emgloyment in that divi-
sion. If that be the fact, then this
will affect us greatly and I feel it my
duty to bring it to the notice of the
Government.

As I said before. the Assam Circle
is divided into four divisions (1)
Upper Assam Division—consisting of
Dibrugarh and Sibsagar Districts with
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regional languages. Assamese and
Hindi, (2) Central Assam—consisting
of Darrang and Nowgong Districts
with regional languages, Assamese and
Hindi, (3) Lower Assam Division—
consisting of Goalpara, Kamrup, Garo
Hills and K. & J. Hills Districts with
regional languages, Assamese. Hindi,
Khasi and Garo. and (4) Cachar
Division—consisting of Cachar, Lushai
Hills, North Cachar and Mikir Hills
Districts, and Manipur and Tripura
States with regional languages,
Assamese, Hindi, Manipuri, Lushai
and Bengali. Assamese and Hindi
languages are common in all divisions
and other regional languages are
assigned to this or that division only.
I would likz to know from the hon.
Minister whether according to the
action taken, the Khasi and Garo-
speaking people living in the Cachar
Division are not eligible for employ-
ment in that Division, or Bengali,
Manipuri and Mizo-speaking people
residing permanently as natives or
domiciles in Lower Assam Division
are not entitled to stand as candi-
dates for employment in the Lower
Assam Division? If that be the fact.
then the Cachar Division is greatly
affected and it is surely an injustice
1o the people of Cachar Division with
a population of more than 25 lakhs.
For instance, let me take the case of
Bengali-speaking people in the State
of Assam. The hon. Minister. 1
believe, knows well that a good num-
ber of Bengali people live as natives
or domiciles in all plain districts of
Assam State. The number is great in
Goalpara, Nowgong and Kamrup
Districts. The displaced persons are
scattered all over Assam. They are
almost all East Bengal refugees and
naturally, they are Bengalis, to make
it more clear, let me cite another
example. If a Bengali lives perma-
nently as a native or a domicile
in the district of Goalpara in
Assam Lower Division, according to
this circular. he is not eligible to get
an employment in Goalpara district
because Bengali is not accepted as a
regional language in the Lower Assam
Division. By doing so, I feel that
he is deprived of his fundamental
rights as provided in article 18 of the
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Constitution. I ask if it is a fact or
not, and I would like to draw the
attention of the hon. Minister to this.

Shri Jagjivan Ram: The funda-
mental right is not a fact.

Shri Laskar: If a Bengali of Goal-
para District wants to get a job in
that region by suppressing his own
language, let him do so. But, by the
acceptance of Bengali language as his
own, if he is thrust on the Cachar
Division for an employment in the
Posts and Telegraphs Department,
only on the ground that Bengali
language is accepted as a regional
language in Cachar Division, then, I
must protest against it. Because,
thereby, lakhs of Bangalees how liv-
ing in different districts of Assam
other than those in the Cachar Divi-
sion, will be thrust on the Cachar
Divigion for employment in the Posts
and Telegraphs Department. This will
surely go against the interests of
the people whether Bengalis, Hindus-
tanis, Manipuris, Assamese and
Mizos in the Cachar Division.

I welcome recruitment of staff on
regional basis. I also welcome reser-
vation for the Scheduled Castes and
Scheduled Tribes in the recruitment.
I also welcome that every one should
be eligible for appointment without
any discrimination of race or lan-
guage, etc., in the Division. But, I
oppose unnecessary imposition of
lakhs of people on the Cachar Divi-
sion for the purpose of getting em-
ployment, people who naturally do
not belong to this area. So far as I
know, there are no restrictions or
discriminations in the services under
the State Government of Assam.
Therefore, my humble submission to
the hon. Minister is to look into this
matter and do justice to the people
living in the Cachar Division.

’

st areRewt fegy (TeAT—
q#) : aTATT IerSga wEYEE, Fgfakaa
faqmr 97 97 &1 g F7T qgAT
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[sfraey adeadr fam]

NFT § W @ NF 9T F 38 Mg
oY ff faQet o0 & ArEEt & Ayl
¥ o gur w AT & A5 qT AT
fFg S IA I AIER WO TR |
97 q@ ¥q1 wEaw § fF I @
o 9§ q@A TG TR afew I
T gg w5 § fggedr o

off WoRAY T ;. qF § & A& |

shaft areeewdy fegr @ ag @
oA wod gRA MA@ E | T A g
Tegw T § e arr &1 /v grdy
sugfraaa fafre A ag)y aefrerdy
§ fr ag adt TE} wARdY fF q1a § WX
gy fAd 3@ R AT A HaT |

¥ & 9 898 wgE A §
fo wegfadmw fafred &1 Gm Oy
aw war § AR 3 fad et medr g
# FE IT Y

IqTeqA WEWT . gEATE A
g e A

et TR feegt : qEa
T fowmr Y gady oF o ofY
W Fq g7 &9 §F faam F qre
# ara Arq foar #77@ & O wegfades
W e fawer w1 Sarger frar
7@ 4 fr @ oF g N @wrd
fawrr & W fow a@ ¥ WS s
FQTATRIE | T 9T R Haw
tHE I aw A gg T =
war g 1wy T wgY g wer gy
g1 AT ot @ 5wl a3,
AFET FI § A T o) § WK &
A ady § Afw ag o A T ™
wR ¥ IHE T |
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off s T el (e wrAA-
g —q¥ ¥ o afeqr — fexw): #g¢
YR e i g 7

st orewnedr fegy 0w
Gt A & ¥ gaw A Y owwdy )
sl & & uw qfed | & oA
IR ¥ Ay W oy welt § A8
e W SIS & wH=rieal & arg
gy il aa s v 1 Ae faw
¢ o) &% ag @ &) w7 gy fr GA
ITAT AqW FY agarar §, /fEeT a8
# q¥T T & Wy Fg g g 5 A9
I AqA FT AT ¥ wfuw AT
) AT F A RFTAY a8, aoft wrafig}
¥ Hg ¥ afY a@ g EF g AT ¥
arq, sHwfal & s, 9 fafaed
FT qATT ¢ 9 IgT SAT 9T TAT |

Lala Achint Ram (Hissar): Not very
correct.

SR wroRvn €y foelt - § ey
e fagd gy | aga & A A
FY WX Wi TR qF WRE T A
fr ‘Tz & stR”’ | d 97
¥ wgdl g B e O F & 3§ Wy
gt &, R@ &, rpv ot @R wER W
THRE FL | My Fgd § f5 gA
g ¢ AT FAT Y 1 wTor AR W A
TAR I FTH 337 %Y 98 &, /fe7 gare
qre &) #Y A ¥ 1 dfeT g Qe ve-
¥E q AFT T LELUR-UY TF F WiFs)
£t wry 3w AR | WO FIIE Qo
fF o sl awd rfamd
g oftw wT@ @R qoF T g7
% a9 & fog o wwar w@v
AT Aw gar g #
AT F HHE B FI @S E | & /%<
Y F N A% aH ¥ fod wwiSe
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feat mar a1 9w & dwgwr § v ™
Yo FATL, E¥E-Yo & W wATdZ
dw gor & ag & v @ QY g,
P-4t § A s dw gwr
7Z ¥ YL W 3o FAT, RRUL-UR
# 3¢ @@ Qv PR TAT dW gAT
T aR-43 § N wwrdE dow gur
g agd 3¥ @ 0 FAT | LA FTAT
dg goaT ¥ |
Dr. Lanka Sundaram (Visakha-
patnam): What percentages?
st areRvedr fergr ;- frge
TS T qE 97 g gY W A1 O gt
faffezs gmE 4 78 I § 3w
sy fear ar e ffF aw P. & T.
afraw & gg arey s 4T 9w Ao @Y
TR& g a1 A gw ¥ o wmer AR
¥ 39 WY ®Y IT gfeaA vt A gAr
a1 fir Forer wrr Frfree e oY amt
W AT F fod aga SamaAT T W™
fad N afreet argm & ama =) @
ag & gt Qgeem G § 1 I
oAl Fore efw § F9r 97 ¢
“Now I will come to some other
grievances. It is no use blaming
the department. There are cer-
tain obvious difficulties. It is not
financial difficulty; but there are
- others as well. Money was provid-
ed in the previous year’s Budget
and it lapsed. I have been trying
and I may succeed in seeing that
the money provided for in the
Budget is utilised during the

course of the year and does not
lapse. That is all I can say.”

SR UF. @rer g1 &Y g F Gt and
€ @ fafree amew B qvew @
wrar &, 7% w57 w10 g aga fefe-
T §, aga € Rarfwat § €<
wfeameat & s gw S ww FY A
FT g8t | AfFT ag 0w qe T,
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TUIT T{ WY & 12UV a% Y
Qi Tva W@ &W § @l
t ok fox W fafreex ama s@
I B w2 fF go ag T Al &%
wwd, gfr gark T aga e faewd
iR qfewd § 1w g o e
®Y @ g Fwd aY fe gt wim
R T WTFEAT E, A7 W I THAT
Al &

@ W & ag wgw wgh
fie s v ag o 1@ ¢ fF o o
o Wo gH AxT A FaT, 9 TF
aw & A 7 3w faar fF A Ay
ez faedt gfews § 97 & wag )
frer gweft O g@ar  FEr WW FT P
UT 3Te ¥ feardde &, Wi mad
ohft &1 & w 33 1 fafaw
gRfrafer  feardde aig @ | e
7x IHNTE F WA T @R TG
TR §, W THE) 9 7A § fewwa
AT & & so wwar goffrafar feard-
R T @9 F | AR WY AHTT @A
wt wifgd | w9 & gEl feaddz
o9 FT FTH TE  F HT §, a7 wT
@ fq wra &7 w17 Ad) v 7 gE]
feardsiz @Y wY s 1 FT T 24T
g AN T AN g feeraed A
g1 1 gat feardde & TR g AW N
foreagrdr % 31, gy O & Y AW
fr aga qarfew am &

q O AT YR FEAT E IW F a1k
# 3 gy forar oy fr o ofr | W
g T & feardie & wnEren o
Tt o1 fiF ag e g oy | @feA
gR afan & gy & fafrecame
¥ faed w3 aY 3T g Ao T w1
ag a1 & qfemAe getwed ¥ ageft
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[y arRTar faegr)

Fa d 1 agr o o w1 Fegivae
fafredy & T & 979 § , A AW
9 Y TG TqF W@ §, TEATH
grm fr sgfea frfaet & o
W 3T ¥ T UF SEET §
e et & fomer dew defwed
mEY § | I gEEE AT WK
3 8 F N qg g & S @ 8,
IAAY agreT GreEew  gedae Y dfaan
¥ A T d 1 ATAE W WY AR
i fr PR @ oaw ¥ o
qeaga s e wgr g f ofewme
qrEw fERd A I f oA )
o N R (RS & nind
§, W ®Y A7 gTIW WY 7 frav wEHAy
g o fegem & wh @ e
fetwed §, Wt 7 seiel g 4% §
e # agy ag A fed @ §
fra w1 ¥ forg ag odve § &3, gREE
qm fear, s ow A @ &
§ & fax ofenm e o feiwd o
dre #y frie MR uE
orz qar Ag W qars o W g
7g aTq 7Y TR | AGT Wi |

5 p.M,

st SR ©w ;. gERE | 2T
;AT )

sfiwefy avowewdt fovrgy & SR
g fF gl wgwdl §  oRife=
TP & @A AR fear om g 2
g zran fFar oman @ e g qTerd
EFH 7 Wy 8] W wredt O aifew
g ag g g |\ Y fog svidfer
wwifeAe Tt AT § 1 g ¥ g
Aefal & ST qfr ¥ T8 Awleay
[ Y W AT A TN TF HF FWR
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AT e N R, g 3G Ay
§ fr sridifer wronfraem §i 1 g
A ée fr & dfew wa 9g TR
#1 ax X €9 department gr
At & W T, ad) A
THA A A E R a A Ay
qaT Jet § 1 i fafree aee
q wgr f5 A 7 ag ata 7@ W
Y, AfFT qrh IR GrewT WK

- fEY #Y gAw F a8 19 Ad) W1 aady

g & wa seidfes gwfraes &
e F A1 F/\FET 2l AAd 93
s, AAfETaraagd &
oY R} 9 AW qRew v
o ore e Y € 1 AR oy
WA forrde N aw ¥ &,
Fefdiifes Gonfaae & sifd 7@ o
¥ qEh g 6w fafres qew
FEr fr @ aw T § T § QR
FOq g g fF ag AT P @ &
IAR T FEAT § AR TWE Ak F
IF AT GHEAT § |

Qv AMAT REET : quE g
g

st aroewt feegr ;0 W
e w7 R 6 aow A § 1 7@ oW
A W & are Wi e oft s
T & af ot @ @ AN q9g a8
§ fr b st AR 1 focdt e
argd, ¥ wEaw W R qw @
gwifr i v ad 81 a8 @
fagt ward g fedR fmelt W<
AT A &1 W W RgTw w Q@ @,
T T wEgE a1 R
o At fafree grga A = F
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woY A fAeE o7 e quwmy
& & e W A awwdr g, wai-
fFaXfemd aar fag € &, & Saa
#fewd awRdt § | weaw wgA, W
TR § g feurdde & @@ q¥ &wil
q 7g 7% fF A W F IERT I
argE &, SR T g ¥ dedy
Fam AT A AR TRE
qrgw 7 s g@e &y 4, ardr o
o Sffo g A qg wrwraw faar
a7 f§ 7@ T 9 AT fear @ o
AFFT wa TEH w4 WA A @
T? TR W T FYE TR T AT
g g

w faafeq & oF @ @ W
wefr & fir ot vedaedt Terg W woT
g FTHFARF N ow o arferdt w
W aw | A RN T @A
qrferet ag €Y fF 9 qhmT §F Fefot
QI T wEATD qed getwx
g FLfER 0qT | R ITH A FY
TH Y I FEL AN AGIA 7 ATARX
WE aR F ATRI IAT N T
ot & et & agt g g
g | ITETRT A7H AZT T 0-8-¥%
&1 ag foam qr :

“It is thought that those offi-
cials who qualified in any of the
Inspectors’ examination but were
not selected for want of adequate
vacancies are, by virtue of the
fact that they studied for the
examination and passed it, better
suited academically for appoint-
ment in short temporary vacan-
cies. It is decided, therefore
that such men should be given
preference over all others and de-
cided that officiating appointment
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should be given to such officials
only.”

ge3e & ag afesy fY | 99 F Ay
P8R F IT FT WY a4 a1 e
&1 qg FeRAfza g T | dT AW TE
wararer A8Y § fF ag wwfidifea g
IqF A% R wREe w7 9% alwr
7 faam £ faad odvemd e
gt o7 & fad ww v & W
Fg 1€ &Y I 7 fadwT w0 I
& grg areAy Ay de oft g 99
# oY oy getwed qrE w4 ag fod ona,
aY T qa9w ag ¢ fv o qg| "
frd g & 97 % ford srar Y€ o 7Y

31 frRiR @ qe IER v I

fem wa IAY wEgr oA § 5 o A
fope wrd § I ¥ are wefdifer -
e & dfsq | WY v afgd TR
& et &Y 74 7, AfeT g T A
¥ I agely g gl A, SR W
T qOmT & a3} ) wg At ¢ b
a8 gaw § a8 s 5 fee & qdr
A ¥ "y 9w § | WK ferdde
arEaT § o °g AT @% & fe g
e e dRdT § TR A oS
&1, afr W &) ag fewrd-
Hz %g GFA & | I gAWT qWO AT
Qe 3] ¥ fad g fear wmar @
HIT SaF A1Z NG AT F FNA w197
§ Y 7g geT g i@ § R T dErd
®Y FRT 6T T qHhae %7 §ToT H T
L U ’

WA AERY, T A9 gE
¥ &rr Wik W @ e e wifer

¥ a3 g e g T wegw w1 AN
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[sfraeft ATty fawgr)
¥ fF o% chandf f s grea g
¢ o g waga [ o ¢, T« faA
IqHY I A fpw o T IR
wre} ¥ g qrr ey § W gL AT
¥ A A e and @@} )
"N A ag wgr aw IR 6 g
I fawwal 1 w@E |

W AR # wy ¥ & W faee
T &/Ar g o

R T
W R AR BRI

et areded fe 0 o
AR dToeas & . § forw qwg
& agt fesr qu far Tar 91, 33 FO%
F AR %, Y AFT N W
fafreex @ ®1 @1 faaqr 41, I
FITF O ¥ gAY feqr ar .

Wy vwarerqn  fag  (gom-
T qfTET) L farar v )

®r fae &

st arewsad fegr : o< woft
I8 @ fo7 gd gurt oF A A
W 18§38 § SR TF T ATy fear
a1 A J@F waw ¥ gAe  fafrex
wrgE R T fF W w1 wiwww
0¥ ER T WK THETHET RU§
| g S IR v frar fs wre-
TR 8| @ @ & a9t IR
¢ f& ag 1 @@ aw T, ug
Bfwfre wrger drr & W ag gL /W
7 g & TE T AT
e At § | @ e AT
N WAy raay YR ag
wgd € fv wrer @ W } TR ww A
{ & AN o w1t Q10 e 1w
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a1 %Y foer ¥ N AL § | W w7
T SATA Y WTTHY STE W K1 frard
X i afer I FRE ¥ o §
VR AW T a9 ¥ A § | W
AEET, Ag A1 99 & & @A @
£ 9 W ar@ w7 aifew w@T § AR
W fedt § Iz W w foar @

“Mr. B. C. Mukerjee, Ex-
Chairman of the Indian Airlines
Comporation, is ‘thanding over
charge to Mr. Shankar Prasad
tomorrow, and is proceeding on
two months’ leave. He is not
likely to return to the post and,
augcogrding ‘to reports, is already
being considered for a Secretary-
ship in the Government of India.

According to lobby reports, the
Chairman of the IAC and the
Ministry of Communications were
not pulling on well together and
Mr, Mukerjee was even contem-
plating to resign the post. He had
however, asked for leave on
grounds of health,

It is understood that the diffe-
renceg between the IAC and the
Ministry of Communications rela-
ted mainly to certain high grade
posts in the administrative set up
of the Corporation. For instance,
even though the Corporation has
been in being since October 1, the
statutory appointment of a Gene-
ral Manager has not been filled.

It is learnt that an informal
ofter for this post was made to Mr.
K. J. Bhore, who is at present
Director-General of Civil Aviation
in Pakistan. It is understood that
there has been opposition to Mr.
Bhore's appoiniment from highly
influencial nvun-official directors
of the IAC.”

ag fodve 4% oY aga "y W
# faalt € & T WWF wRK
¥ W WAy T W § SEwr @ ey
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aa R &M | 1w waww § e 99w
AR W9 aga wgrk @ WK
AR W 9§ AR e
FIWRAT 7 wroedy F2rs ek wfuwr
fadt § fly ®Y frere Wi frely
Nagw vs@ § foqr @ & W
g awg ¢ fv goro WA I® WX
Tl o & f5 Iy e TR
ot A TAAWT AT | g
fecdy fafreze wgd & fir Qur wrer @
o ff WA ¥ 1wk qW W
tRm ey, ...

off o agRT 3y wifed A
W @, Wi QT wg W @
TR FTE E )
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qrer graz 1 @ oA ofgg, W)
ITHY TEar offae wom wfg@
g7 | TAAT JATEAAT EF XY e T
ff | & & ITH  FAETAT ATEar @
fe g wggw *X % ara ST 9T w1
oI o g wdA g g g Iaw feld
S ¢ for 7 § e ag oY W
@ E ST Y q ey w0 &
gt § e g Wt WERT W@ T
aA.g wifE 3w § I qgen TR d-
#e w1 § e W @
a<g g & Y W wrer g
At FTMT A W AW ® /Wy A feea
M T o3l fr mn 2T W s ek
w1 ATRATEY fvar o 1 €W

g § arq ¥ agE o frerrd §
wifs W TEEEO & 7w
7R ¥ Wi W geraT WK ST
qT %@ W & awr w1 wies
ik 1 v fod ag g &1 (%
arer At gren &Y & dvF A ¥ 1 wnowr
AT wifgd fF ag wreT ;Y & @

Siri Joachim Alva (Kanara): May
I ask from which paper this report is
read out? I want to know whether
this report emanates from a paper
which constantly viliies the Prime
Minister of India.

Shrimati Tarkeshwari Sinha: This
is a report of the Indian E“xpresa and
the Communications Ministry had

not the guts to refute this report.

s W aEe ¢ oe A AT
@ & fad ¥ s wgw R AR g
Y 7w fe Q@ srer aga w
T ¢, A fod frelt W wgE W
FEAT A ATY I W E

sfraet arewewdt fegr @ @R
fafre gEw ® TaOw § @
¢ T I qg TAW ¥ AAE ALY
AT FagUH amA ST AN § 1 AT
gfysma a1 ITH TF A X wIw
FTAT § N I w1 o QT weafa
* fog wrer @ @nnfaw g 1 °¢
a ¥AA AW IT T FIA AT WX A
@ wgir e g fafwe g F

¢ o SEer 8 QU fear o wwar
g =Y o T foredmrh @ WX W

fg A wdrw & fv o sk wwE

R T FTH ¥F A G FTAATH T47LH |
W™ §E ¥ @R qTHA g A
s fafaely A faarm AR R,
R o7 99 gyt EREE
dqHarey  fRar @Y g & A
# IR awr v fegarar a1 | F
el g fF g S wge o I
fad wagerf .1 ¥ 7 AR
Wi 7 g FT WITEHT iR A £
g % Wi g 1q &1 Jwr fxan
W grew ¥ A w1 ogiwar s
Y § o g1 G amay ®1 g7 )
Shri Muniswamy (Tindivanum): I
woulg like to confine myself to the
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[Shri Muniswamy]
long-standing grievances of the P. &
T. employees.

Mr. Deputy-Speaker: Now thal an
hon. Member has started speaking,
there should be more speeches in the
benches!

Shri Joachim Alva: I tender my
apology to the hon. Member, if I had
made a mistake.

Shri Muniswamy: It is surprising to
see how our hon. Minister, who has
realised the difficulties of the postal
employees and appreciated their suf-
ferings, still keeps quiet without any-
thing to redress their grievances. That
is really a surprise to me.

Speaking about the postmen and the
class IV employees, I feel that it is.
proper that 1 quote what wag said by
a leading politician of our country. It
runs as follows:

“The postmen are a set of honest
people. They treasure the letters
as their own. I know from my
younger days how honest the post-
men are. Money is delivered safe-
ly with receipts, and there has
been no instance of losing it. In
this respect, the postmen are better
‘than postmasters. There may be
some caseg against postmasters...”

So saild Shri Rajagopalachari, the
Chief Minister of Madras. Unfortun-
ately, or fortunately he does not hap-
pen to be the Minister of Communica-
tions here. This is the tribute he has
given to the postmen. I should like to
bring it to the notice of the hon. Min-
ister that such postmen sre treated
like this.

Speaking about the scales of pay of
postmen and class IV staff, I am asha-
med to say that pay scales filxed for
them are Rs. 35~—1—50, and Rs, 30—
1/2—35. Repeated representations bave
been made to the hon. Minister to raise
these scales of pay. This is a very sim-
ple demand that has been made by the
All-India Postmen’s Union. A post-
man who joins service with a starting
pay of Rs. 35 gets a pension of only
Rs. 16—8—0 when he retires from ser-
vice. On the other hand. in foreign
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countries, the postmen and class IV
staff get something like Rs. 800 or 800.
I am making a comparison with for-
eign countries, because last year when
I made a reference to the extra-depart-
mental staff. in the course of the
budget debate. the hon. Minister was
kind enough to make a reference 10
the foreign postal departments and
said, no rent is paid to extra-depairt-
mental people in foreign countries. 1
snould like to draw the attention ot
the hon. Minister to the fact that the
pension which a class IV servant, and
a postman get is of the order of
Rs. 11—8—0 and Rs. 16—8—0 respec-
tively.

I should like to make it clear in this
connection that the postmen’s associa-
tions have represented on many occa-
sions that a postman could do the work
of a postal clerk, but a clerk cannot
do the work of a postman. Yet this
point has been ignored always. A Te-
quest has been made that at least a
time scale should be fixed, in view of
the fact that many of the postmen are
asked to do a good deal of work of the
postal clerks on many occasions. I
ask whether these things have been
brought to’ the notice of the hon. Minis-
ters or not. Many of the minor diffi-
culties which lead to the confusion and
suffering of the postal employees could
be very easily solved if only the hcon.
Ministers had the mind to do ftt.

As I have already pointed out on a
previous occasion, at least in the cese
of people drawing below Rs. 100, the
whole of the dearness allowance should
be merged with pay, so that at the
time of retirement, they will get a
pension equal to their starting pay. A
clerk who gets an initial pay of Rs. 60
at the time of entering service, gets
also a pension of Rs. 60 at the time of
retirement. But a class IV servant
and a postman get a pension of
Rs. 11-8-0 and Rs. 16-8-0 only respecti-
vely. How could they get on with this
small amount? It is a very simple
demand that they have made. and it
could be very easily met by the hon.
Ministers, if only they have a mind to
do it.
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In the strike demand made in 1946,
it was demanded that fifty per cent. of
the posts of clerks should be reserved
for the postmen. Have the Depart-
ment fulfilled this demand? Certainly
not. When questions were asked. it
was stated that qualified people {rom
among the postmen were not available.
Reservation means that fifty per cent.
- of the posts should be given to the
people who .are coming from the post-
men staff. When it is said that a certain
number of posts should be reserved
for the Scheduled Castes, it means that
those posts will be given for the Sche-
duled Castes people. Likewise, if fifty
per cent. of the posts are reserved for
the postmen, those posts must be
given to the postmen only. [ do rot
know why this hag not been done.
When I put questions on the floor of
this House. the hon. Minister stated
that qualified. and educated people
were not available from among post-
men. Ay a matter of fact, many of
the items of work done by a postal
clerk, such as money order work, or
window delivery work, could be easily
done by postmen. And yet, only re-
cently, many of the postmen who have
acted as clerks for many years, nave
been thrown out, while attempts have
been made to bring in an outsider
whenever there is a vacancy.

I am told there is a proposal tn
recruit assistant inspectors on thc basis
of an open competition, and thus throw
open those posts to outsiders. I am
afraid there will be a great agitation
in the country, if this proposal is put
into effect. Why do you want to recruit
assistant inspectors from among out-
siders? Does it mean that you do not
get people in the Department itself?
If you are going to do this, what will
be the avenue of promotion for a
postal clerk? You will only be invit-
ing trouble to the Communications
Ministry and the Posts and Telegraphs
Department by putting this proposal
into effect.

I would like to say a word about
confirmation tests. Many of the post-
men. who have acted as clerks for

68 P.S.D.
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more than flve or six years have not
been confirmed,

Mr. Deputy-Speaker: Not been con-
firmeqd as clerks or as postmen?

Shri Muniswamy: They are perma-
nent postmen, they have been promo-
ted as clerks and they have worked as
clerks for more than six or seven years,
and ye: they have not been confirmed
and they are not getting their incre-
ments, because they have not been
able to pass the confirmation tests.

While postmen who have acted as
clerks have been confirmed in the
Travancore-Cochin  and Hyderabad

States, in the Madras State, however,
this has not been done. I would re-
quest the hon. Minister to give serious
consideration to this, After all, these
are all very simple demands made by
the postal employees.

Now I come to vutstation allowances,
This matter has been repeatedly
brought to the notice of the two hon.
Ministers, on more than one occasion,
on the floor of this House. But what
is the use? Nothing has been done.
There is a place called Satyamangalam
in Coimbatore District. The postman
there has to walk 120 miles in ten days,
i.e., in the whole month, he has to walk
360 miles, he has to climb wup hills
3600 feet high etc. This is how he
lifts himself up. The hon. Minister
has often stated, we are working for
the lifting of the down-trodden. But
this Is .how these postmen are lifting
themselves up.

Sardar Hukam Singh (Kapurthala-
Bhatinda): He is high up in the air.

Shri Muniswamy: These postmen who
are away for more than twenty-seven
days in a month get a monthly outsta-
tion allowance of only Rs. 1-5-0,

Mr. Deputy-Speaker: For the whole
month?

Shri Muniswamy: Yes, for the whole
month. Out of thirty days in a month,
he remaing only for three days in his
house, and for twenty-seven days, he
remains away from his place, climbing
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the Nilgris Hills, and walking a dis-
tance of about 360 miles in al. He is
given a monthly outstation allowance
of only Rs. 1-5-0.

Shri Nambiar (Mayuram): One anna
per day!

Shri-Munjswamy: They call it out-
station allowance. It has been repeat-
ed by the hon. Minister on many occa-
sions. This is the way how-things are
going on.

Another thing is about the holiday
allowance for the postmen and class
IV staff. Postmen and class IV staft
work during holidays. Only two
categories of people, the packers and
the postmen, are given holiday allow-
ance, but not the other people. Why
should there be this difterentiation?
When the class IV staff and postmen
work in the post office on holidays, why
should not they also be given this all-
owance? These are some of the incon-
sistencies, Sir, which I should like to
bring to the notice of the Minister.

Then T come to the supply of uni-
forms. The postmen were previously
supplied with turbans. Now turbans
have been taken away and they have
been given caps. (Interruptions). Re-

presentations were made many times -

that the caps could not protect their
heads because they had to walk in the
hot sun. We find that turban is suppli-
ed to Sikh postmen. Why should you
make this differentiation in the case of
people in the South? Here in Delhi
during winter you supp'y them clothes.
It is not at all uniform. They cannot
be called uniforms because they are
not uniforms at all. What happens in
Madras in the Corporation is this. I
know it as a matter of fact. They
give them the clothes and Rs. 6 for sti-
tching. Here what happens is that
they supply the cloth and they put it on
auction and the tailor comes and ‘akes
it on auction, at the rate of 6 ples per
cap, six annas for suits and three
annas for coat. You can imagine how
he can stitch a cap for 6 pies aad how
it will fit on the head! (Interruptions.)
1 regret very much to say all these
things. These are some of the very
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ordinary simple things which could
be easily looked into and solved by
the Ministry. The demands of the
postmen and class IV staff are very
simple and the matter can be easily
solved by the Ministry if they have the
mind to redress their grievances.

Then I come to the supply of um-
brellas. I am told in Nagercoil, south
of Taomilnad, they are 3upplying one
umbrella for five postmen! (Interrup-
tions). I do not know how they invent
such ideas.

Shri Sadhan Gupta (Calcutta South-
East): Mahabharata come truc!

Shri Muniswamy: Umbrellas are
supplied at places where there is arain
of more than 30 inches. Perhaps, ac-
cording to their idea, cards, covers
and postal articles could be destroyed
only by a rain of more than 30 inches
and not less. I do not know how this
anomaly has come about.

It is also my request as the Vice-
President of the State Union that
some washing allowance at least should
be given. to the postal staff. Regard-
ing uniforms, a representation was
made by the mail motor service em-
ployees. They have not been supplied
uniforms at all. I do not know whe-
ther this has come to the notice of
the Minister. Many a time when
irregularities and inconsistencies are
brought to the notice of the Minister,
whenever we put questions about them,
the reply is that they are ‘under con-
sideration’. Are we to take it that
they are really under consideration of
the Ministry or whether it was not
brought to the notice of the Ministry at
all? Because these are all very simple
demands which could very easily be
met.

The next point is about 1uedical
relief for the class IV officials. 1 am
glad I have learnt from the hon. Min-
ister that they are going to give some
medical relief to this staff.

Another thing is regarding the res-
toration of the PTO concession. We
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have been repeatedly telling them
about this. It is after all A matter of
‘adjustment’ and it can be restored.

I want to make a mention about the
-employment exchanges. The employ-
ment exchange does not come irto the
picture in the case of postmen and also
postal clerks because they have to pass
a competitive examination. Only in
the case of the class IV staif, they
send up names. Why should it be?
‘The employment exchanges do not help
at all. It has been repeatedly said that
employment exchanges are of no use
at all. A man registers himself and
even after flve or six years he does
not get any post at all. I am afraid
some people will not be called even
just before they reach the age of re-
tirement, or after thirty years.

:

Shri Sadhan Gupta: When they retir-
<d in the next world.

Shri Muniswamy: Another thing I
‘want to bring to the notice of the
Minister is about the Villupuram
Junction RM.S. It is very very im-
jportant. It is the most important
Junction of Tamilnad. I have been to
‘that place many times. There is the
R.M.S. office which has an accommoda-
tion of 450 square feet and 14 to 20
people are working there and hundreds
©f packages are lying on the platform.
There is no space; there is no accom-
modation. 1 have also represented the
matter to the railway authorities. The
Communications Ministry has not taken
any steps at all. At the end of the
platform, there is wide space. If the
Ministry takes it up immediately and
writes to the Railway Ministry, it can
construct a building there so that that
office could be accommodated there
and the packages need not be lying on
ithe platform. According to their rules,
if there are 14 employees, the area of
the office must be some 800 or 900
'square feet. But here there are 14 to
19 people working in the same rocom
with a much less space with all the
hundreds of packages lying outside
on the platform. Therefore, I earnest-
1y request the hon. Minister to write
10 the Reilway Ministry immediately
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and see that a building is erected at
the end of the platform where there
is enough space.

Then, Sir, 1 want to mention about
the postal signallers attached to the
P. & T. Department. They are doing
signalling work. The postal stafl are
given 16 days’ holidays, but ithe tele-
graph staff are given only 12 days.
These postal signallers are also attach-
ed to the Postal Department. So
what about the 4 days which they. are
losing? Why not you pay compensa-
tion to them. A committee was appo-
inted. But nothing was done. It
recommended Rs. 5. The only thing
that we do is to appoint Tribanals,
Committees and High-power Commis-
sions, But nothing is done. Why
should the postal signallers lose 4
days. They must be paid compensa-
tion for this loss.

Shri Raj Bahadur: From the trend
of the debate, it seems to be obvious
that so far as the efficiency of the
working of the P, & T. and other de-
partments under the Ministry of Coin-
munications is concerned, very little
has been said by way of criticism.
More or less, we can divide the criti-
cism and the discussion in the House so
far into three categories.

Mr, Deputy-Speaker: Normally I ex-
pect hon. Members who were anxious
to take part in the debate and have
spoken to continue to remain in the
House. I do not know how to avoid
their going out. But if I had known in
advance by telepathy that they were
not going to stay on, I wou!d not have
called them.

Shri Jagjivan Ram: They speak and
g0 out.

Mr. Deputy-Speaker: All right. I
won't call them in the next debate.

Shri  Velayudhan (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
Does it apply to Ministers also?

Shri Raj Bahadur: Something has
been said about the difficulties thut
this Department faces on account of
the financial system that prevails om
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account of the CPWD, Something has
been said about the lack of extension
of P. & T. facilities in certain areas.
Much has been said about the grie-
vances of workers. Sir, I must confess
tc a feeling that while certain Mem-
bers on the opposite side were speaking
I felt as if I was facing some meeting
with Union Workers. I was glad be-
cause they had nothing to say so far
ag efficiency was concerned. So far as
efficiency is concerned, I think we are
all agreeq that our workers work
very well and in spite of the criticism
here and there about laxity ‘the so-
called laxity” in the efficiency of the
working of the department we are 21l
agreed that our workers have stood
by us and have done us well.

Now, Sir, I would take up one by
one, within the limited time at my dis-
posal, certain important points that
have been made out. To begin with,
I will take the question of the extra-
departmental employees and the so-
calleq meagre allowances given to
them. It is well known that we have
.got to extend postal facilities more es-
pecially in the rural areas and we can-
not do it unless we find workers who
can do this work part-time, It is not
full time work for a wholetime post-
master or a postman in the rural pest
offices. So, if we bear in mind the one
principle which is so often advocated,
namely that of “equal pay for equal
work”, we shall have to admit thct it
will be very inequitable to pay an
extra-departmental postmaster in the
rural post offices the same scale of
salary or emoluments as to the post-
master who works in a town c¢r any
other departmental office. While the
former has to work merely for one or
two hours a day on an average, the
latter is occupied for eight hours.
‘When it offends the principle of equal
wages for equal work, then the de-
mand that the scale should be brought
on a par with the departmental scales
becomes untenable. It also puts a sort
of brake on the speed and the prog-
ress in the expansion of postal facilities
te rural areas.
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Shri Sarangadhar Das (Dhenkanal-
West Cuttack): But ithe postman has.
to work much more; he delivers muails
ete.

Shri Raj Babadur: I am ta'king
about extra-departmental people.

So, those Members of the House who
have been advocating the principle of
equal wages for equal work will rea-
lise that there is a very feeble case so-
far as this demand is concerned.

Something has been said by one of
the Members opposite about the veri-
fication of the character of candidates,
whether they are members, or asso-
ciated with members, of thé Commu-
nist party or nott He has mauade a
grievance of that. He said, ‘why
should it be about the Communist
party alone; why should it be limited:
to that party and why this enquiry
not be extended to other parties also?’
In all humility and with all the force
of emphasis I can command, I say,
Sir, that no other political party in the
country tries to meddle with the loyal-
ties of the workers (Interruption). 1t
is necessary that we should keep our
workers in the department free from
the stigma of havirg any associations
with any political party whatsoever.

Shrimati Renu Chakravartty: That
is why you want the Congress people
to do this work?

Shri Raj Bahadur: I hope Members
opposite will be patient. We have teen
listening patiently to whatever they
have been saying.

Then, about the separation of finance,
We definitely feel that the rresent
financial system, in certain cases,
causes delays. We work under a par-
liamentary system, we work under a
democratic system and, as such, we
have to take the mreatest precaution:
in regard to the checks and counter-
checks for all flnancial expenditure,
and proper scrutiny and sanction for
this is always indispensible; otherwise,
the democratic structure will ultimate-
ly fail. Some reference has been made
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to the Railway finances and it ig said
that the Railway finances have been
kept separate. We know the provi-
sions of article 112 which lay down
clearly that the finances and the ac-
counting of the Railways are a part and
parcel of the receipts and expenditure
of the Government of India. The
whole revenues and expenditure of
the accounting thereof are one and
indivisible and thus whatever revenue
and expenditure fall within the ambit
of the Railway Budget, are shown to
be included in the Central Budget
also. As such, the term ‘separation of
finances’ in the sense that the Railway
finances are completely independent of
the Central Budget, is a misnomer or
a mis-description of the whole position.
Even about the Railway finances, we
know that they have got three Funds;
one is the Depreciation Reserve Fund,
the second is the Revenue Reserve
Fund and the third is the Development
Fund. In the P. & T. also, we have
got the Depreciation Reserve Fund,
but we do not have the other two
funds, namely, the Revenue Reserve
Fund and the Development Fund. It
may be said that whereas the Railway
Ministry does enjoy some araount of
flexibility in this matter for the pur-
pose of development, but tihen the
question becomes very limited and
restricted one, namely whether we
should have in the P. & T. also a
Development Fund and—I think no-
body can deny the necessity that we
should have a Development Fund and
for that purpose, a proper consideration
of the whole subject can be entered
into. Another thing is whether they are
completely autonomou; or completely
independent of the Central finances in
the matter of arrangements and orga-
nisation. In the case of the Railway
Board, the Financial Commissioner is
technically~ speaking supposed to be
under the control of the Railway Min-
ister, but even so he enjoys certain
powers and for certain purposes he
is also under the control of the Fin-
ance Minister. In the ultimate ana-
lysis of things, the Financial Com-
missioner has also got to see that
any proposal, scheme or project which
the Railways, as such, want to embark
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upon are kept within the four corners
of the ways and means position of the
entire Central Budget. I will not
dilate upon this subject, but, I will
say that while there is a case for the
reconsideration of the whole thing,
we cannot say that the separation of
finances as such is a possibility in an
absolute way.

I will take up certain other rpoints
which were raised by Mr. Joshi.

Shri §. C. Samanta: May I put a
question about separation?

Shri Raj Bahadur: There is no diff-
erence of opinion. I have simply ex-
plained the position.

1 will say something about the points
raised by Shri Joshi. He said that in
Bombay only 25 post offices have been
proposed to be opened while in other
circles there are more. But, in the
previous years, Bombay has fared
very well. In 1951-52, in Bombay Cir-
cle, 331 post offices were opened and in
1950-51, 156 post offices were oper.ed.
So, he should not be surprised if he
finds a larger number of post offices to
be opened in the following years in
other circles; it might be due to the
past history and background of certain
underdeveloped areas, which were
formerly known as Indian States. The
postal facilities were not as wide there
as were obtaining in the so-called Bri-
tish Indian Provinces”. Even so. in
regard to Ratnagiri District and other
places to which he has invited our
attention, we shall bear in mind his
suggestions and see where and in
which villages or groups of villages
post offices can be opened.

Shri M. D, Joshi: Thank you.

Shri Raj Bahadur: He seems to be
under a misapprehension about ‘no-
dak’ villages. Previously the postman
never reached many of the villages in
each district or Taluks. The mails
were never carried there but now there
is not a single village in the country
which is not served by a postman.
Every village has been included in the
beat of one postman or the other.
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Shri M. D. Joshi: Sometimes cnrce a
week,

Shri Raj Babadur; That is all right,
because for weeks and weeks there
may be no letter for that village and
it may not be necessary for us to keep
a postman for a village for which there
are no letters.

Then he saidq something about rain-
coats and other things. I will refer to
them later on. He also said something
about the disparity in the number of
supervisory staff of Delhi and Madras
post offices. That is a specific matter
which can be gone into and examined.

Mr. Raghubir Sahai spoke something
about the rising number of frauds. I
would Jike to disabuse his mind and
remove some misapprehensions so far
as the actual flgures are concerned.
The total amount of losses involved in
respect of frauds in savings banks,
money orders and insured articles, all
put together, in 1950-51 was Rs.
5,72,000 and in the year 1952-53 it went
up to Rs. 6,65,000. In 1951-52 the
amount was 5,67,000 only. But. keeping
in view the total turnover the percent-
age of frauds has risen from 0°'007 per
cent. in 1951-52 and to 0'008 per cent.
in 1952-53. In 1950-51 it was ‘008 per
cent. Of course, there was a tendency
upward revealed last but there is no-
thing to be alarmed about that.

Then Mr. Laskar said something
about the necessity of opening tele-
graph offices in Assam. I may inform
him, and he will also be glad to hear
that, that the Director-General ang the
Chief Minister of Assam have, hetween
themselves, drawn up a plan for the
extension of {elegraph and postal
facilities in Assam. He informs me
that the Chief Minister was satisfied
with the arrangements which are pro-
posed now.

‘T'hen the lady Member, Shriraati
Sinha said something about the Assis-
tant Inspectors and why this new
cadre is going to be evolved. We very
well know that the volume of traffic
has increased enormously. We also
know that the number of post offices
has been more than doubled. But the
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increase in the number of supervisory
staff has not been commensurate with.
the expansion and extension of P. and.
T. facilities, and so we have goi to
create supervisory posts. We have to
import, as best as we can, fresh blood
and also make our proper contribution
in the natjon's efforts to solve the
problem of unemployment. If we have.
suitable candidates, let ihem come
through competitive examinations and
there is no harm in that. Some anxie-
ty was expressed about the chances or-
the prospects of the clerks who =are:
there already working. I can safelv
say that those who are eligible to-
appear at the competitive examinations.
are free to do so, and when we try to-
improve the service, we shall have to
see that proper supervision of their
work is provided for in the system.
So. far, we have been working with
a serious handicap in regard to this
particular matter, anq if we are going
to introduce this new category of ins-
pectors, it is only in that background
and with that objective.

Shri Muniswamy has raised ques~
tions which are very frequently raised
by union representatives at the union
meetings. We have taken them up a
number of times and he very well
knows the difficulties that face the
Ministry. FHe has said something about
the scales of pay of postinen and about
certain anomalies in pension rules etc.
He very well knows that the scales of
pay were prescribed by the Central
Pay Commission and we cannot effect
a change piecemeal for this particular
category or class of employees of the
Department and leave out the others.
Again, he has said that 50 per cent. of
posts in the clerical cadre are reserv-
ed for postmen, but they are not given
those posts. I may tell him that if
they pass the Matriculation examina-
tion or if they come out successful in
a very simple departmental test, they
are always welcome and are given the
posts. I do not think that he will ask
us to appoint them even though they
do not qualify and come out successful
in the test and prove their efficiency to
hold the posts. Even in the case of the
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Scheduled Castes and Tribes, they
have to satisfy these conditions before
being selected as clerks or for other
appointments. Mr. Muniswamy has
also said that postmen, who have been
continuing in service for five or six
Yyears, have not been confirmed. 1
would submit that, if a postman, hav-
ing functioned as a clerk, is unable to
pass the simple confirmation test with
the help of books and the experience of
his ordinary every-day work, it is sur-
prising how he will be able to contri-
bute to the efficiency of the service.
On the one hand. we are sometimes
criticised by these friends that the
standard of efficiency is going down
everywhere.

Shri Muniswamy: The efficiency
does not depend upon the test alone.
It depends upon his experience in the
department. Having served for more
than eight years, how can they now
be considered as inefficient to be clerks?

Shri Raj Bahadur: The hon, Member
should realise that their very continu-
ance in service for eight years, was on
account of certain considerations which
should have weighed upon the officers
concerned, who did not want to ter-
minate the services of those people un-
necessarily. The officers try to accom-
modate them as best as they can. If
you want us to be rigid with them and
terminate their services if they fail in
the test, we will do so, but we try and
accommodate them as much as possi-
ble and some of them have failed thrice
or four times in the test and yet they
are given more opportunities to ap-
pear at the tests than they are entitled
to, and even then if they do not pass
then there is going to be no compro-
mise in this matter and we have to be
strict,. Any postman who does not pass
in the confirmation test should not be
allowed to be confirmed in the interest
of efficiency.

Mr. Muniswamy said something
about the outstation allowances for
certain postmen on duty in Nilgiri
Hills. I have got a grievance with
him there. He brought the matter
officially to me only a couple of days
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ago, and in fairness to me and to him,
he should have allowed me some time
to write and obtain a report from tne
Postmaster-General, Madras or other
concerned officers. But now he has re-
ferred to this matter here perhaps be-
cause he wants to attract not only the
gallery but some people outside also
and so he has thought it fit to play
this game. In reply 1 can only say
that he has trieg to draw sweeping
general conclusions from solitary or
rare examples. There may be a case in
Nilgiri Hills which has escaped atten-
tion, but Rome was not built in a day.
All that 1 can say is that any anomal-
ies that come to our notice are dealt
with and tackled by us as and when
they come to our notice. Without
anybody asking us, we take action
ourselves. I can say that the new
system or practice that we are fo'low-
ing of having monthly meetings bet-
ween union representatives and the
heads of the respective circles has
worked very well. Perhaps {f  these
difficulties had been placed before the
Postmaster-General, in any one of such
meetings he would have removed
them. Maybe that this particular
beat to which he was referring is 120
miles for ten days. It comes to 12
miles per day. Six miles going and
six miles coming in a day is not much.
I wonder where he got the figure of
Rs. 1-5-0 per month of outstation al-
lowance. I was surprised at this figu-
re. He has been wrongly  briefed, I
suppose.

Then he referred to the supply of
caps and turbans. He has made it a
point of grievance that while Sikhs
are allowed turbans, others are not.
He wants that turbans should be sup-
plied to all our workers. It is a com-
mon experience that many people in
the South go bare-headed. We have
ourselves seen in the north also that
turbans are more often than not plae-
ed on their shoulders by the postmen
and carried about. Apart from that
these turbang were put to other uses...

Shri Syamnandan Sahaya (Muzaffar-
pur Central): Why go to Madras; we
have Sardar Hukam Singh on one side
and my hon. frlend on the other.
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Shri Raj Bahadur: Then he caud
something about congestion on plat-
forms. We are at one with him about
the necessity of improvement and ex-
tension of platforms so that there may
be more accommodation. But the fact
remains that all these things shall take
time to be achieved.

Shri Nambiar: What about umbre-
11a?

Shri Raj Bahadur: The necessity of
supply of umbrellas would depend
upon the quantity of rainfall at a
particular place. To say that all the
thirty inches of rain falls in one single
day or one single hour is beyond my
imagination. If it falls on the hon.
Member that is all right. But in !l my
life I do not know of a single day when

thirty inches of rain would have {allen
in one day.

Shri Syamnandan Sahaya; He was
lalking of Chirapuniji.

Shri Raj Bahadur: I have done, Sir.

st wrrad w1 At (gar 7 9T
qIAAT) : IR S, AT AT A weg-
o7% AT #Y of et § famare aff s
g wifs & gwwar § fr e afk
¥ 18 w1d FTA & N IW F fog A
AT IGFT FA & | I HAW § fw
afe 1§ 2feai & aF 7 # e =W
fea1d gu 97 ® I & gEe @
fag & f& 57 & qur & a¥, Bfew
T ot agt & wEt A @ EEg
¥ g @t wfgd | T gfee § o
# Qe dr ifews fewrdwe & writ
qOAI AT § & 7 g9wan g v O
¢ o arer 7t & r forw w1 S v Ew
T X 3¢ TER ¥R & 9 gEl gmA
gzet 7 fwar g

feda #t wimY 9x aved g A A
7% W@ AT F §WA @rdr fE
gar W E @ & fo gw w dfve
orET AT feha 7 sramwar &1 S
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AAFFAT F YT . 9§ F TG
FgAEAT g fvww 3@ F fe AR
Home fearede & AT armam faam
7 qgi 1 g7 § TET AR ITHAW FW
frar ag fean gt & gamg Jgw wT
TCHGHT (o« AW I TR AT
g Y qq ¥ 9gF N FE qF § FCO
T & A § EEd e w1 A
garE TE ¥ w74 ¥ ) weg fAw
g 78 T fafas ofege fasm
aTE ¥ Y frer gy & YT oW & gard
gt ® & gw fedw & for afor
FIEHA | § gAear g fr ga wre
i St w9 &1 gm W@ fe o
¥ guTl oW w= W g, fafaw
ofquee #, 99 # W ¥ § qwE
f& I o g7 smamgEaT 9 @ W
&fre oreT AT fewy ¥ ¥ H q9W
¥ qEEE  faAn & garg Jg #
R E |

# o9 fafree age w1 w@¥ fod
wrgaTE ¥ § f6 ag T w1 w1
IR way qgS frar | ol T A
9T AR FY UF AFHG AT A T8
# wgr v ag a¥ om am & o
far 7 ¥ araoE W WA @A T
Hrfre frmar § 1§ IR TS
feag @t s ar forgd sAT F
FAAY WA 7 aqewE a1 fv ™ @
¥ fwfar @ a aw W@ A
FroTer @ A § | A€ AW w7 Iwe
Tr(de g AR wER W g
wararferes & SR forr o g e T
aer o § fr forad fod g ax @
waeT 9rd o FEfET T W &
foq & @t 7Ea #1 Fg e § fr
# Ia% 7T T A@A A& FIIAT afew
TRE I, A AF W I qeAd
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AR g A § 1 uF FIET AGEAT
a ot g wgr e & AwAg WA &
o1 X A% forgph, @ AW IT@Y
Ffa #1 T% 4T & FOET AT FHY AR
& foq wmy foar o av

au fogny, -Fa% foeer, @
zgH W AT &

FH ¥ A AG AW, B TR
R ®Y
# wAgar g £ a8 T @R B @
£ fF 79F W1 ST TR FQ@TE 1 AT
WA W AN H AR Y AR TG
Fgard | & fofas cfadwa faaa &
IR A TP AR AT HAT AGATE |

ag v it orlY agrar o @ €
TE F A agT GEAGTAAC AT ATTLARAT
g1 swgmiErdfr g w® g
Qg T woAT s X aga #9 R]
wH A9 FT R E | ATH AH
fr gare g W arfeRT B go
q¥e To ¥ FEHAT IToRN P WY
&, T ford g age o € fiv o?
fafas ufades fawmr & @ a@ &
Maer F AR ww w f¥
afy srazawar 9% @ g A9A
IR gE@E #, FATE AFET w}
fedg F o ¥ aR # x¥
AT T AT IFAT WA § A T
HEITT FT W £® HIT T wvgwr
g | U A% THIH 7T waO §,
# fazamagas g wear § fr o@ 02
wT & a9 7 & o A gy gk
& fr fora®y aog & & g ¥g 9% fo
T W qEEW 47 TR/ 1 A
AAEEFAT § |

[PANDIT THAKUR DAs BHARGAVA
in the Chair]

AT H R W EAAE ¥
g@d  #  ¥gW A g
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A H1E g A 5 go & a9l &
@ fawmr gra aaAt & gAY ey
9T FTHATA A1 FT &IF Y U FA
¥ 8 70 IHAW &S T § a7 Ao
s P g | A Qe F
fad w5 fr F qu fadiwd O
wifsly aed & fod o agRa *r
TR 7 T | K a7 Iv4 39 faw
fear @™ #T waR v faw faw
W F T T F AT T w90
W O ® gW AT T A9T §FS
Figwama & fr gx fO® § qzas
§ o art § o g v o g gt
§ a2 gu § | W O TrE 2T
feqEAe qqT AW wX fF g 9 &
WIS o ¥ 78 0 O afew
BT FTH £ A AV &1 § 5 @EW
srar ¥ @ awar g | frme F AR
HEETAT T 9T & Hfad | guw
Yo, %o T vo BIZ 3 &% & IR Tw
EOF A 1%, Lo 7T 999 §, @A Ak
ax a8 f& adr A e afew
3 g Bfer A wgAT € e A
THTg & A AgT 9 2 A ¥ ¥Y O
arfwral w1 gerrmafca % g7 T TF
gF Now e afve 2T gwd &
#R g7 T|r WA v g5d ¢ fe
T O afew & Jx &g,
FAE T 9% A A qHW F 9T
ofar 1 @ fie & afvr T
P | QY e A g g O T A O
ferddwdasd § I U EE §
T @ W WY AT w A g A
¥ g % WA § I faT A T awa
§ s oa g7 ag *< E¥F aT o
AT 3] § T TF AR IR W
AT & ¥ OF 93 & 9-qq7% & q7F
g | W QNNAT WY qAOH T G F
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[ wrrEw W amaTe)
arfg® W &7 graey &, § gHEAr
g fw =@ & 97 sifag 7@ 7§
fatw  wfer adf ol soix 7 #rf
FETIIT @ Fgq AT § | URIT
ferévee wdvew & fod g0, SL TR
Y IE Tt § A Tgr T g7 B
¥ q9(ET & T %o, S EAF Lo, R
T U3 XUF F FIIT FT G TG AT
2 9 FT7 # yra@waT F gEaAd
gU TEw! wgw W g & 97 wwdr
g % swwar § o = A e
FA ¥ w1 fany snfaw wfoard 7
9 AT &, T @I $1 gW JEHT
¥ sifog s awd § 1

mF X # AAAT T w7
fog & xo fady wl o7 AR famn
AT § | A AT A & st i
¥ W7 FTE GETA FT NG AT §
#R 7 @t e #} § AR
wgr & fF grar <aw & i g< o o
# 2TE R EHAWT F s ),
ST o I% &9 78 A AR W
Y qfeer agl T G IO@ & W
faefad 7 fagre & S91e T FY I
s feeaT =1gaT § Y fF oF dweas
faer & | MEwr ¥ 2w anfew &
¥ fr ow e a, zferolt g7 ox feam
g R T A i sy A §,
Fgt o e sfew &, Bfew @
LA & 1w § wrd TTw A Ty
aff &, g fow 7 &, o A= F
a1 § T AEEET qreTHT I gy
qedr §, 38 wiw @ i s 2 s
QT § &ifed, wgre 9 @i,
Efgr 7 |\ st T Ay e ¥
frqdY a% o 2HTE ITET &Y Iy
ERENUE A AR 6T | R o
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T TG FT FH F31 a1 Iq TAW 57
T TF ATIHT ATIHT FOW 1T

W yorar AT wa ¢ i fage
q 9t freew fedframe § ST g JweA
foar s | SR & fod v fe e
N TF AT gwen § 1 98 9w W
Ffw I 7 s § 1 3 Tfar
¢ 5 wewT W) qivar #Y fremc
U o fedigr aaed | T aXE
HOTe qET FT UF qOT fedaw
TATEA AR SAHT ETHATET gHFT Fad |
T AT F 7 FT A gAm F 1O
¢ R ¥ fAowm & A WnegR §
framed | w1 daTe qoTT %7 fedae
wd ) faw qwar § @ wregT &
fromed, whTeqT ® dEHET W O
fadty gfirer @ et €

qq FT 7 7 AT afus 7 Fg F
UF %< % 997 fagre & qro THo Ao
¥ wg7 & o7 arsw g 1 7w w1 AW
fre a<g o7 QR FT & SO ¥ 0F
YT |qT IRTE AT | {W WL A I
qE *T G A A &1 % F@ g
oo g e & 5§ waw W o¥
WA FTES QEIT qE &
f& wgargftas & ore afew ®T
efcar aga a7 &, FTH AT IEF AT
Ian fordt 7 O dew fad §, o
AT TF gy, AN fe s o
e gu faere ammwr €, R Sw
qree fwe W ag & &89 F19 #) faver
afY @, 7 7 97 wfoATs sk feardwz
¥ gTAN IES WYL H TR T AR
ur TFaer 8% & fod four o fo
W g I foer

“It will be considered, very well,
all right, thank you.”
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¥ ¥ AW ag R W {7 q@i
¥ foar &t dto qHo fte 7 ug wW
fo F3 A% faar :

“It is being considered. Thank
you very much for drawing my
personal attention to this matter.”

T I & IALH AW ¥ I A i
LA &Y T T I AW A 19 A4 &
fe o g9y =71 geer forg AT #Y A
¥ flo TAo o & feyréde & g
w@ar §, T 74§ I & g Y
IaFT FE fam aff Y owr ! d 9y
T wear & oo awr Afa wv
gz &fed, sfev o wfgd a1 fr ag
TR fod arEadi g1 R A
TN A Fgawd & ar 4Y FHAS
graT & 7 I I & ady Af
WA R AN W IE T g
T & wwd §, 7 TR AT T

# F AR e qLEY, FAOYT,
feeft—tarqR, gewra,  THAOw
ITfE A AR e Ifeal w1 s
T ur, ¥feT @ & fod W s A 45
& frar | agt O ATl A &,
AT # gaIweX A § A} @ AA g,
e fex ft @ & graw § 4w Al
frgr wraT & 1| fagX ® o THo Ao
% ferrdde wr Twd s EfReTw
WY Afr § g4 o gfv ST oyt &
I A AT H ATT T ST AR HTT
wTRaT § | % wga § R oww A §
aT € wreard e §f w1 F qwwar
g f5 qfe e gardt wrawT & aaes
R Emdgmes A @
g 2T FTH e ?

& 3 for fow ore anfea &1 AW
forr &, S & fod W€ Trma QY Y

1 APRIL 1954

[

Demands for Grants 3884’ i

gt # 7 o forr farwmiY 4 o anw
¥1 eq feoman, 3w & fog w8 Tt
AT | § 7 5§ o9 9 % g frar
N F AT AT & HAY WER T
wgr ar fF ag &9 o 7av §, Ofew
# T NI FTE @A AT E | I
€t agi % O¥F gHE 9T A g
I @EA ® ga© & A | AW
Taa1 faar war fe 13t 9T ¥ Dw
8 @8, ¥w or Wt &, Wfww AE A
& qrg T qTar € e agr 9T amor
# o 7 qgw & g

oq & s sfuw gwg TE gw-
T AT &Y FF FT ATAT ATIT FHTR
F@UE

ST g fiewie e (serawege
Iaeafeaw) : gamafy o, anft fecy
fafree wgm 7 O 8 v & g
e T, I ¥ qw a0y g g
aft ux AEAy g T 0 faew
weY #Y ¥l & graew § oY frs
feat qr, S %7 9N < freT, WX
AR Fw T gar | v 7 o
% fagre & ow A< faer v fe ofee=
wed €7 agrer A o < &, e
N W tfeRw TRd e
I FT ¥ &3 ¢ & 97 Y yag T <
ot | AT FAAT ¥ gy qdwr w@r d
fie oa wit B 1w axg W fowaw
et § &Y & I @ 9w fy ferdae
¥ qrw Aear g, T qg ¥ AN IO
frrore €, S®Y 9 &R w0 @
A o forwraa w1 fo ofre & arar Rom,
39 & a1% wa< A7E fir gowTe 7 anfady
deen v fomr ¢, 78 ¥ €0 @ £ 7@
AT | I TR XA gy T
oifee w7 #Y wifow Y fafre amw
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[ar< gre frere fag)
Tz e R aw A aEd ) qF

Fqar gar fie 3iF ST 97 & 9 99 &-

a1z 3+g1} bgar frar € | q& w@dy
A A 7 faggm §, ww fod & 7 1@
w77 foax adi fear sk 7 foe 9=
[Fmarddd ad W il
[#Y 39ifF & 7 waar fs A N 7@
Ferr @rar, AT w#T & fvar grar
qE;0 wi fgr 37 & fam 0 war &,
FAFAFIeF @, AT RE, 7 F
qaF @ &, 5w fog 378 feat w1
oAy § 1 S v FE fEi @
# A 2@ fFf g @@ & sl 9,
TR & Ty, ghgaw NS
FLATAR QAT W § 1 I
AT FA § I} AW AW g fw
qg q1q fagre 9T Y =y 7§ &, fas
Y & qrq cqr sy & gAr § afew
Jq 9 | forg St T R ag wgrar, g
AR faxr 9 o & F qwar s fyorar
& WIgwAT H T L@ AHS FY qH
FT ae A ¥ wrar wfgd 1 @ foq
® 9 <@ 1 WfET F A FraArg WA
F qg FE AT IR fF AR w A
29 & fod 9 qgg g, Nerw )
AT AT AT AN R R § I
WY AT AT X &, qF AF T w7
IATEAY &TF qgET AR afre o
ATy A wow gar 3@ A%
I € v greardord &% v §,
¥ FR § | AT TR w7
- & ATV RIAG | AT ATCHATRT
T AT &S FT ARA E, IF ¥ g5
afifrd | JFqETIART FT 9qTE qGT
w6 3@ § awnar §, dfwT O oA
43 U & 3T ®1 AW g Afm A
S Y S S aErEr g, 9w 9%
zgd F NG 139 I@ ¥ HTCFI-

BEART FA O AFAT §, TEHRE
¥T F oqE FAE A HT qH
@EH ¥ Af9E aw F1 graEtged
wWE ¥ TEE@ §, A1 7@ AG
& 99§ & @Y e 3w
fod & sgrmagngfFowd =m
a7 H o g & § ag facgs @=%
g W @ g Aew
# AT AN wERm ¥ qTE FEAT
fr 3w 7 sinfEid fv &, s7
A, AT gzedl F, 7@ g9 § Ay
T g, 9 T 1 FLH § U7 TF AW
93 faame 31| § wwwan § e @ g
F FHAA aga wrar g g e
F forq 39 %Y T FTF FY IE€T TEA
6 p.M. .
ureT fenddvew iy & geaey
# gAR U agrgT ot 7 anfr w7r & fw
‘ST T e fwe & &1 fag
R g | A wES & Fr g amimrow
X q2 FH @7 AT &, T A W
T[T HY A6 A ¥ FAT wgaw §
urer feaedes que & gra W
TP ¥ /T qBT AT | I T
9 § FF 7T 52 IT S/ KT FTH FAT
TTAT & | W IE AT aqork TE °¥ |
o¥ 471 &Y §2 #Y ara faewe o § )
st Tw aEHT : 9w W2 aw A
sy ¢

sTee awe fenite fog : gt o=
2 a5 | ¥ wgt o W2 aw w7
ot &, Tet qg fafma far g & 7
9T Y ‘T W qF ¥ AW I8 § | IYA
g fr 3@ § &9 4 | R T W
e fafreT arga ag *¢ & qver ar
FH FH & a1 AT TF 31 62 FH
FE & AKT BN & | FH F1 96T
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FNN AT TG F IV FT FIHW A& AT€T
£ | fXgra ¥ &) gear & e g a0
gy ferRdes afe e mERl
FArswaTRE wEl A ok
At Tt A w9 W A fasar ae
AR 9 3IF TG 9« e g7 *Y samE
W T FH FET ¥ | | R
wgl & fod &3 & F7 ey 7T TAWTH
wifwg fo gt o o o To W
g ITHT a1 ¥ € oA fir fafawer
W & yafas ¥ Mfgd | o@ gAR
fafreex gge SaT 7 4 & IR
feagas & dmonr swETEn O e ww
¥ & fafraw 3w @@ * F47 faemr
qufgd | 7 S w1 A WM FHIFH
IAqT X |

@0 I A fo o To K AR T
gag w3 Agwr g1 T W
fasfa® & @ & g 9 g7 @ a1
q £ I 7 qIF aTAR F gRA 7
¥ Fg 5 a9 @ & fog wfaw
wt T w7 | A7 F wgy, Wik 9w gw
a1 @ & wfemdz ¥ qztzg & *rf
arees 7 &, # Fr e awarg 7 o o
o To F AT I ¥l 5 sowy
g7 SrY ¥ @ gOF g, gw fom
AT AT AT A AT FT wfEAT
# 7 #gr f & 47 fon e Y AR a1
ag fogar, & g f & w1 T gwar
g #F 3T e fear v fw
BAT AR {AY SreiTae T 59 faamr
7§, gafod & gawar g fr 37 Terw
w& fadm | 3EF AN 55 T foa,
afew @ & &y fo w9 13 W Uw
FEHT gAT, § 1/¥¢ §F IOW fA
AT 4T, I9 § qqer v § fE
§o ¥ro Qo ¥ wTH FTH AT FHATTAT Y
9g> 79 QIR IIT TR UF qrTae
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% ford o o Taan frdem AR ag oy
93 % Zym, ¥few e Lo w9
TET T | Y I9 K A KT T A
A 7 a1z W A ArRYe AT g ¥ foa,
Iq& a1z a8 Y fafaaw Qo saq feare-
g a1 77 feur mar | Ifew demae
¥ yER a7 Fqfg & O @ q@,
3 F) AT qE FH €T F AN AT
T F guwaT g R gw & W9 %@
§8 #7 orec gy, Nfww 9 7 A
arar faqr &, wgeT wo §, N sE
qT gy #1 &, Iq &7 QT NfAd )
a9ig 47 &Y famm 7 fod

£o Fo To O A -
qreedT #Y o § Wiws OF &7 §F
feat v T, GaT w7 AT ar, e qE
arew gar § % sra aw §o Fro v o AT
%Y TredT £ 0T § mfwe E faar
7T | I WY ) WA A A T
I waT IT S Ay AHford, WA
giearer Hifod AT gAY 9T ®
mfwe wiford | sra forg Afa € sy
Y §, FAC IqH) FTHH A4 S E
A feEr g £ 3 ¥y A Y\ g ?

Mr. Chairman: The hon. Member
has two minutes MBre.

Th. Jugal K'shore Sinha: How many-
minutes for an non. Member, Sir?

e d

Mr. Chairman: I am not to be ¢rogs-
examined here. The time allotted is-
two minutes more.

Th. Jugal Kishore Sinia: May 1 say
Sir, that we were given to understand'
that 15 minutes is the time. ] want
to know whether the time has bLeen
shortened

Mr. Chairman: There is no question
of shortening the time. The hon.
Minister desires to speak at 6-15, and
Shrimati Renu Chakravartty also-
wants to speak. Therefrore, I am-:
anxious that the hcn. Member shouldy



~3885 Demands for Grants 1 APRIL 1954 Demands for Grants 3886

{Mr. Chairman]
_finish by about 8 minutes after 4.
He is getting 13 or 14 minutes. It is
vonly a question of one minute. I do
not understand how the hon. Member
.can insist that full 15 minuteg should
“be given. After all, only the first bell
‘has been rung. Why should he feel
sorry about it. The second bell has
~not yet been rung. By the time I
ring the second bell, 1 think he would
vhave taken full 15 minutes.

sreT gue fesiie fag - ww w
ar¥ gmaq 39 fafas ofadem & w4-
- rfaY & qFaey | FgAr TEATE | 9A
B A WA AQA P Y F, @A ¥
Y |, AUA 591 A forear & qraey
§ AT 9 AFN F graeg 7 U UEReE
FRA AT AR 6 1 f 3B e oEe
ZHIX WA qFET A FSFATH 59 09 F7
- FrzaraA fear a1 fx 3% T=9) €Y q@d
T TAA AT, I9% o7 Afews &fa-
- fody &1 smw g Sfwa e A
WA AT T AR 3o N A ga
J o =1 & fa uw uamed wAA fasrd
"HIY | I7H I fawar § fe § whe
- A WY ¥zw wadHT F wAArE & foq
s FT fgar § AN wd 97 At I
g 1 ofww gwik fefeee agw a8
37 WA § i qwp Lo & fafwe ofad-
o fader § age O wAArY 4 R
zafeq Iy avs ¥ wf wfafafeer
A% AT 4T | TEEK FIMAT IAEKT A
¥R § AT ¥ow nadAc & gad fry
1A FTH E IqF FET AW E | I
it A aga & 7 § T Iy Daver
Al FT R &1 I A AT HFAT W1
o TweE A & A g gwar ) o
I TS Ly ¥ A
xR ¥ qTEd & BfwT Iy g A
27 B | vEk B7 w oRaqd wAEY
ezt wfgw | ores ey A

" & f& & wftas € food § ac
TAWAT &1 ITG F AT B A AT
"o 3T fear & 3fes 34 Tamdre sl
AT FH AL A &1 zuF foF ¥ wEA
g fF oy gAY ow fagme €1 frse
1T SIhET Erw aESt 7 5% fRar 91
f ug ofsos e F7g4 & a1 smfa-
T% FAGT § A AT w7 97 fr g
@ § ¥zo TaddT ¥ W) FaATCAl &
|TY AT GO 6T & I F |19
grr | few W F wawrfai A ow
feqae faot gar & fod &d ¥ sy
ars @ qEY § | Ay w0 w0 & oS
e Teaky oF foagnes & wiw
FIA § i ST THHAT Y g ]
o a7 ad frawy fear smar ) s
9% WM g FEF W) A a@I A
fr s wagl & fod &1 oo Y aga
T¢ uranT § W wied awa ar
AT AT ATMEH | ATT AT TAEA
Ffofgrow Ry T gFY & AT
a wrfos MY T qrdSF@ & TH
god § aow oF feams frqwm w@r
arfed oY fe 3#Y Tt o fya wt

T fav 9g> % dT &S v
TAT AT | gk FHT QY T FAR TH
¥, oF %€ I ux AfFr fefigq
wee fefias &1 4% ¢ WE ¥ Qoo
e g AT afer fefram o wy w2
¥ 230 wWd aF fr 1w fedfraw a7
&% Co TR ¥ Roo T F frar wr
% ot fasfod & o) o w2 fedr-
YA H ¢ g Smi wy dfew fed-
o7 & w2 faur w1 @S w€ A
&fre fefiamt #1 EmE o 3T R0
¥ 9T, 9T ¥§ AG FAX & FEC A
Yo YT wo Y gl ¥ frar mar A T
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TRANGE AR A G TAXET
% dffe fegTww § ww frar mar AR
foeY st awem faedt wfed
ot 3w faad wifr . oo as feg-
e o arge fy agw ¥ fegre
A3, ¥ ey ofr &3y, dfwx qar FwT
s awx faoeft 7 Al frar fe oY 7@
T 7 &Y I7%T O d¥ F o fkar I
W forast sarar avearg faadr g s«
‘B AT IT ) F g A g e
TH qALE FY YAy I F I A &
31 7g wimar OF & arafwa) 1 &
7g #Ya fead I@ w1 qwer § 90
1 aedT &1 ag v fedftaw 7 s
‘w4 IfeT gawr aveig fah dfee
fefram Y gzagiwram g v ag
T AT ST ALTIE FT FT AT J3-
g ITRTAX A A qF | qET
A I 7w fodt g 7 v fgqme 7
~haer 7gY fear &, fegem F av feedt
WA F | wwled § Tgan g i g
fafreex o o s dax fulre A
RHFE, AE WIS | A HWA
Ot AT G W ag AT AT A

ot mufe ww (fyar sAge-
E-lera—aqgier  orfaat) : ¥R-
#A wgwa, AR T fave w1 awa
TE | A AT F AW &
AT A A vrw T @ § 3o faead
£ 1 IR X AYH ATHA W WA
|MgaAr g |

wwfy wiew - giw frAe A
% foq og® at aw giw frve efrw &
= ®y & | A aroey gRT @ e
TAg ¢ awq A § 1 T falhesx
AET A T AT AY /O agw & 2y
EA (CLONI s R EY ol
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Shri R. K. Chaudhuri: On a point
of....

Mr. Chairman: Yes, what is the
point of order?

Shri R. K. Chaudhuri: ‘It i not a
point c¢f order. I am making a
respectful submission.

Mr. Chairman: Order, order. I am
calling upon Shrimati Renu Chakra-
vartty.

Shri R. K. Chaudhuri: I am only
making a respectful submission. The
other day, I was cut short in my
speech...

Mr. Chairman: Order, order. I do
not want to hear the hon. Member
on this point at all. When I have
called another hon. Member, he is
not within his right to address the
Chair and say that he has not been
called, or that he has not been given
enough time on some other occasion,
or that he has not been called by me
now.

sari R. K. Chaudhuri: I do not see
why you should object to my speak-
ing. I have already sent in my chit
for being called.

Mr. Chairman: Simply because an-
other hon. Member has been called.

8iari R. K. Chaudhuri: Every time I
want tc speak, this is what happens.

Shrimati Renu Chakravartty: I
would just say g few words about the
Indian Airlines Corporation and the
Civil Aviation Department, because I
am afraid that during the whole de-
bate, the entire emphasis has been on
the Posts and Telegraphs Department
only.

The House has been perturbed to
hear that the Indian Airlines Corpora-
tion has been incurring such a huge
loss. I am afraid the reason for this
is the very germs injected into the
type of nationalisation that has been
effected. Even at the time the Air
Corporations Bill was being passed,
we tried to show that this type of
nationalisation was only going to do
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injustice to the very word ‘nationa-
lisation’. The main reason fcr it was
that we pandered to the big business
interests in aviation in the country.
First and foremost, against the
general sentiments expressed in the
House, we had two Corporations. I
remember what I said on that orca-
sion. I said as follows:

“Probably the domestic lines
might be incurring a good deal of
loss. It might he substantial; that
will depend upon the policy that
is going iv be pursued by Govern-
ment in running them. But in
case there will be loss, the inter-
national line will be running at a
good profit. It is only when we
are able to get the two together
and balance the one with the
other, that the maximum benefit
will go tc the majority of our
people, and that is a thing that
should have weighed with Gov-
ernment.”

This is exactly what has happened.
Even though we have fought occasion
after occasion on these issues as my
hon. friend Shrimati Tarkeshwari
Sinha has already placed it before the
House a little earlier—certain
decisions which  were absolute-
ly essential for the good
running of the Indian Airlines
Corporation could not be taken, be-
cause it went against the interests of
Mr. Tata. To justify it, we find that
an unhcly haste hag been made about
making public the losses of the Cor-
poration. Not a year has passed by,
and yet we are told that such big
losses have been incurred. ] have a
. sneaking idea that thig has been made
in order to justify the removal of the
Chairman—who was c¢f the making
of Government and not of ourselves.
The real reason for the loss in the
Corporation is that there has been
no integraticn. and no nationalisation.
I agree with Shri Jaipal Singh that
there has been no nationalisation.
How is it that even today we are
keeping almost every one of the
Managers and the Deputy Managers
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who existed in the various airlines im
Delhi? I think that some of them
are now called Regional Repxjesenta-
tives, some are called Deputy Resgion-
al Representatives, and some Resi-
dent Representatives. A whole cate—
gory has been set up in order to hnd
places for these peovle. Thousands-
and thousands of rupees are oing
spent on them. Not only that, they are
people who are also having their own
business interests in aviation itseif.
There is the case of Mr, Sodani, who is.
one of the Deputy Resident Representa--
tives of the former Indian National
Airways, and who ig also the director
of Dalmiz Jain Aviation Company.
There is Mr. K. K. Rcy, another Re--
presentative who has some interest in:
another non-scheduled airline—I
think it is called Air Survey. During.
the debate on the Air Corporations:
Bill we had repeatedly said that the:
Chairman also should not be allowed
to have any individual cr personal
interests. But what we find is that a
new category of representatives,
under various names, has come into
existence, just because we had to
pander to the big bosses. That s
why these losses have occurred. The
big business interests have continued
to play a large part within the Cer-
poration. That is one of the reasons
why Mr. Mukerji had to leave.—not
because he was sick. If he were <~
he could have been given sick leave.
But he had to leave because he could
not put the twec together, namely the
question of integration on the one
side, and the pandering to the various
interests that were wrangling for big
posts within the Corporation on the
other.

I am in g great hurry; otherwise 1
would have gone into details. But I do
feel that there should be an inquiry
into this to find out why it is that
there is no integration even seven or
eight months after nationalisation of
the airways. We still have duplica~
tion of workshops. We have four
workshops here in Delhi and yet in
Bombay we had one workshop—over-
hand workshop—which was dealing
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with both the Air India International
and the Air India Corporation. Now,
as soon as nationalisation has taken
place, Air India International has
been separated from the Indian Air-
lines Corporation. Mr. Tata has said
that he will have nothing to do with
the Airlines. He says: ‘You go away’.
Why have they gone against the de-
cisions of the Technical Committee?
That is why I ask the Minister that
he should publish the first report of
their Technical Committee. Let us
see where it ig that the mistake lies,
where it is that the shoe pinches, why
{4 is that all tHese things are going on.

Sir, then I would also ask the Minis-
ter: what 1is this question about

the General Manager? Why is it that.

we find that a person like Mr. Bhore,
who is well known as a brilliant man
in aviation, the man who really
built up the Air India International in
the initial stages, had to go away?
Today it is known as a credit to Mr.
Tata, but originally it was Mr. Bhore
who built it. When we could have
secured him, why is it that we could
not get him? Because he was
persona non grata with Mr, Tata.
That is why we have not been able to
get him and that is one of the reasons
why a man of the status of Mr. Bhore
could not be available.

Then there is the question of non-
scheduled airlines. We have allowed
it in the Bengal-Assam sector, one of
"v& most paying lines. Instead of see-
‘Mg how our lines, our Indian Airlines
Corporation, could take up this freight
service and utilise it to the full, we
‘have allowed nen-scheduled lines to
‘take ever. More and more aircraft are
‘grounded on many occasions and we
find that freight has been taken over
more and more by the non-sche-
‘duled airlines.

The biggest item—this is where the
‘Alaw comes—in computing the total
‘loss is the question of aviation fuel.
‘Now here comes the Air Transport
Inquiry Report. The Air Transport
Inquiry Committee have said:

“We cannot find out why it 1is
that the price in India should be
so much higher than in Australia

68 PRI
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which is farther away from the
source of production. We
suggest that Government might
like to examine whether there is
not any possibility of bringing
down the price in India to a level
nearer to that obtaining in Aus-
tralia.”

Sir. I remember I had also said that
now that the Government were going
to undertake nationalisation, we
hoped it would be possible to put the
screw on those companies who were
given so many facilities about refi-
neries and about taking away their
profits without any condition. We
should at least have a fair deal and
they should give ug fuel at a lower cost-
Even according to the figures given
by the Ministers themselves, we find
that the prices have gone up. The
latest figure of the price for
fuel given by Mr. Raj
Bahadur was as. 43-9/- per gallon,
That was the calculation given to us
only about two or three days ago.
Now, unless we can put the screw on
the ofl companies, we will not be able
to make up this loss. This is the
biggest item of expenditure. As a
matter of fact, only recently Egypt had
a trade agreement with Roumania and
they secured all petroleum products at
16 per cent. cheaper than the world
price. For the Indian Airlines this can
mean lakhs of rupees of saving. This is
one of the biggest items and in 1947,
there was a loss of Rs. 37'76 lakhg on
account of fuel alone. These are the
reasons why the Indian Airlines Cor-
poration still remains such a big loss.
It is not that there {s any individual
to blume but the entire policy of the
Government. the policy which allows
big business interests still to have a
say. I am afraid, Sir, that the Minis-
ter has not been able to solve this
problem; rather. in many cases, it
has been complicated.

Another point I would like to make
is the workers’ participation in the
successful ‘working of the nationali-
sation. What do we mean by
nationalisation? Last year I think
Mr. Jagjilvan Ram asked, ‘does she
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understand what is nationalisaticn?’ I would like to jcin with my other

As far as we are concerned. one of
the biggest aspects of nationalisation
is this, that the workers, as a body,
are co-sharers in the affairs of the
nationalised concern. They have as
much right and voice in the working
as others have. As a matter of fact,
organised labour must be the most
important one and which must be
heeded if we really want to make
nationaligation successtul, especially
in a highly technical organisation.

Shri Syamanandan Sahaya: That
may be “labourisation”, not nationa-
lisation.

Shrimati Renu Chakravartty: It is
very essential that we should give
some weight to the views of organised
labour and talk with them across the
table and come to decisions. looking
to their grievances, lcoking to the
information they are giving and there
only we shall be able to make the
Indian Airlines Employees’ Union or
the people. What is happening here?
Mr. Tata has given recognition to a
small union cf 100 people whereas
there are 500 who are within the
Indian Airlines Employees’ Union or
whatever it is called; they have been
kept out. I feel the same thing has
happened in the case of the nomina-
tion of Michael John as representative
of labour. I dc not think the
workers have even seen him,

‘Shri Jaglivan Ram: It is quite unfair
to mime Him. )

Shrintati Renu Ohakravartty: You
can have your say in your reply. I
would also like to voice the griev-
ances of the Civil' Aviation Depart-
ment  workers—the question of
education of their children, the ques-
tion of transport facilities and other
things which the Minister promised
to redress still remains. I am afraid
that at the pace at which we go, the
five years will go and many of the
things to which we are looking for-
ward will not be there and the people
will not be there to enjoy anything
which may come in the future.

friends and say that the Civil Avia-
tion Department has expanded sand
it has become a fine department. Its
branches have expanded throughout
the count but this has been possible
because of the goodwill, the initiative
and the efficiency of the wecrkers,
even in the most difficult circum-
stances. They have to work in the
areas of Assam, in the far jungles
they have to work. When the Pay
Commission came into existence, this
small department was hardly more
than a fledgling. They could nct put
their views before the Pay Commis-
sion. It is essential that the entire
question of the Civil Aviation Depart-
ment should be gone into thoroughly
because this s 3 department «¢n
whom. rests a great responsibility, the

-safety of hundreds of lives, and it is

essential that they should be willing
people, they should be healthy people
and they should not live in conditions
in which they dc live,

I would again like to add my voice
to that of Mrs. Sinha who said that
they live in terrible conditions &snd
the funds lapse. Every year provision
for building is made and still there
is no acccmmeodation. There is no
budget provision for accommodation
even this year for far away areas like
Mohanbari, Tezpur, Agartala and
other areas. There are only g few
places for the officers being built in
Agartala. We would like to know
what . about others. Something has
been done in Dum Dum and Santa
Cruz. Something should be dome for
the class IV people also. I would
certainly say that they are the people
who require provident fund. they are
the people who require medical facili-
ties. Shri Jagiivan Ram should naot
bring into being another Harijan class
by not allowing those class IV
servants the same facilities as cther
officers, who can get electricity, whad
can get better accommodation etc.
Let us have an equal deal. a fair deal.
if we really want to make thig. De-
partment worthy of the great trust
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ri Jagjivan Ram: Sir, I must cx-
ess my gratefulness to the Members
of the House for the warm tributes
they have paid today to my Ministry
and to the officers and staff engaged
therein. I join my voice along with
theirs in paying my tributes to the
officers and stafl of the Postal Depart-
ment, the Civil Aviation Department
and the various other wings of my
Ministry. .

I will start with my friend Mr.
-Jaipal Singh, whom I do not find in
his seat at present.

Shri Bansal (Jhajjar-Rewarf): I[hat
is always the case.

Shri Jagjivan Ram: He stated very
ve) ‘ that during the last few
Mn Aviation has suffered.
I wish he were here. The whole
Department of Civil Aviation has
had a life of only a few years, and
he said that, during the past few years,
Civil Aviation has gone down. I cculd
not follow what he meant, but if he
would care to go through how Civil
Aviation has expanded in this country
during the last few years, especially
after the war, he will see for himself
that no one will hesitate in paying tri-
butes to the Directorate of Civil Avia-
tion for the expansion of civil air trans-
port in the country.

ment has been rather. .remarkable.,
“Mesuld tHat’ “fhere is no discipline.

1736 not agree with that imputati
even for a moment. OQur ;{m—aﬁg_
our engineers, whether engaged in
the previous companies or in the Air-
lines Corporations or in the Directorate
of Civil Aviation, have . shown a
sense of discipline which can hardly
be surpassgd, Mr. Jaipal Singh is
aware more than I am that many
of the pilots today engaged in Civil
Aviation are ex-army personnel and
they came to Civil Aviation with a
sense of discipline that they had
acquired in the army. It was very
unfair to our boys in Civil Aviation
when he said that there is no disci-

pline in ‘them. I W the
4
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charge with all the ¢mphasis at my

_Commend.

Then, Mr. Jaipal Singh came for-
ward . with a suggestion—that is his
pet suggestion—and that is an obses~
sion, which I am afraid he will not
be able to shake off. That obsession
is that Civil Aviation should be
banded over to Defence. That was
the point he raised last year, but I

do not propose w

evelop aviauon and we have
to develop it as a strong second line
of defence, and that can be better
done if civil aviation develops as an
independent line apart from the
Defence Ministry. There should be the
closest possible co-operation between
the two and we have it When-
ever occasion arises, discussion at
the highest level among the Secre-
taries of the two Ministries, the Air
Vice-Marshal or the Ministers, where
necessary, takes place and we have the
closest possible co-ordination  bet-
ween the Ministry of Communica-
tions and the Defence Ministry. He
said that it was due perhaps to the
fact that civil aviation was not in
the Defence Ministry that a very
large number of pilots were produced
by the flying clubs and today we have
to face an army of unemployed pilots.
There is no doubt that there is
a large number of unemployed pilots
in the country, nearly a hundred or
so. Mr. Jalpal Singh happens to be the
President of the Delhi Flying Club.
Recently, the Silver Jubilee of the
Flying Club was celebrated with
great eclgf_and high tributes were
paid to the achievement of the
Flying Club. Today, what is the
position of the Delhi Flying Club?
Their main activity remains te be
gocial entertainments.

Sardar Hukam Singh:
keep in harmony with the
in social activities in Delhi!

That s to
advance

Shri Jagfivan Ram: Yes, to keep in
harmony with the life of Delhi. Was
only the Directorate of Civil Aviation
responsible for this over-production

7
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of pilots or were the flying clubs also
responsible for it? The whole idea
of the encouragement of the flying
clubs was to create air-mindedness
among our young people and not
necessarily that they will make fly-
ing as their career. If every person
that joins a flying club as a trainee
looks forward to making flying as a
career. then it will become impossible
to run the flying clubs. The whole
conception of the flying clubs was to
create air-mindedmess among the
people, only a certain percentage of
whom will make flying their career.
But the flying clubs in order to get
subsidy from the Government went
on recruiting trainees indiscriminate-
ly even without looking into their
educational qualificaticns. Last year
I went into the question as to how
best to absorb these unemployed
pilots. I waiiunprnsed to find that a
fair proporticn ot the unemployed
Pn'éts traigéd vy fylng clibs do ‘ndt
even possess the mminmm“b‘ésxc eauua-
T i{onal quANAEdLIons~ A falr  propor-
tion of them are not even Matricul-
ates! All these things were done by
the flying clubs only with a view to
getting larger  subsidies from the
Directorate-General of Civil Aviation.
So, he cannot now very ccnveniently
throw all the blame at the door of
the Directorate-General of Civil Avia-
tion. He will have to share a porticn
of that. I think the flying clubs will
have to bear the major portion of the
blame than the Directorate.

Sir. I have been for the last one
year making efforts to find avenues
for the absorption of these uremploy-
ed pilcts. We took up with the Indian
Air Force the question as to whether
they will be able to absorb some of
these pilots in the Air Force. Today
I am in a position tc announce that
during the next one or two months
the Indian Airlines Corporation will be
able to absorb all the pilcts who have

8et-Dakota endorsement.

Then I have taken a second step.
Of the nearly one hundred unemploy-

ed pilots, about 34 to 37 have gct /
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Dakota endorsements; the rest hold
‘B’ licences. I have a scheme to train
the remaining pilots to give them
Dakota endorsement, and after they
have received their Dakota er.dorse-
ment to absorb them during the next
15 or 18 months at the most, as soon
as vacancies are created in the Indian
Airlines Corporation. By staggering
the period, I hcpe to absorb all  of
them.

We will however have to think fcr
the future. Today Mr. Jaipal Singh
said that the Defence Ministry again
is coming to the rescue of the flying
clubs, because they will be sending
N.C.C. boys to the flying clubs for
training and the flying clubs will be
able to run because they will be
getting these N.C.C. boys. Now if
the flying clubs have tc depend
entirely on the subsidy which they
get from the Government—either
from the Ministry of Defence or from
the Ministry of Communications—and
they are not to exert themselves, or
if they are to exert themselves only
for activities other than flying, the
future of these flying clubs ig reglly.

dark.
U

I have gone through the Report of
the Master Committee. We have
generally accepted mcst of the recom-
mendations of that Committee. They
made certain recommendations re-
garding the flying clubs and their
future. We have examined them.
With certain suitable modificatinns we
have accepted the recommendations
of the\M_alsFtW. We have
to relate the training cf young boys
in the flying clubs to the requirement
of pilots in the country. Unless we
do that the flying clubs will be always
in jeopardy. Our requirements will
be 25 to 30 pilots a year who can be
absorbed in the Indian Airlines Cor-
poration or the Air India International.

If we produce more than 25 or 30
people in a year—people who want to
make flying their career—again the
question of unemployment will arisef'
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We will have to so relate the activiti-
es of the flying clubs that we will be
producing not more than 256 or 380
people for absorption in the air trans-
port line. The rest of them who come
to the flying clubs will be either
N.C.C. boys or others who do not
want to make this ag their career.
Only on that basis we should be run-
ning them. We are examining a
scheme of subsidy by which we will
be in a position to assure a minimum
amount of subsidy by which a flying

club can meet all its legitir_qgte and
necegsary expenditure.

One can understand the bitterness
of Mr. Jaipal Singh. The Delhi
Flying Club is in a very bad financial
condition.

Shri Sinhasan Singh (Gorakhpur
Distt.—South): Has the subsidy gone
down?

Shri Jagjivan Ram: The subsidy
has not gcne down. We Rave been
giving subsidy but their expenditure
bears no relationship to the subsidy
that they cap draw and every year
and every quarter they want some
extra funds over and above the
subsidy from the Government....

Shri Sinhasan Singh: Because of
cocktail parties!

Shri Gadgil (Pocna Central): They
are flying too fastl

Shri Jagjivan Ram: Perhaps it if
his idea that if civil aviation goeg to
the Ministry of Defence—you know
everyone in the country has sympathy
for Defence—Defence Ministry may
spend any amcunt, We do not agree
with that. Perhaps that is the one
thing why he is so insistent about
the transfer of the civil aviation to
the Defence Ministry.

While dealing with civil aviation,
I may deal with a few points that
have been raised here before I pass
on to the Indian Airlines Corporation.
As regards the employees and their
demands. I have every sympathy for
all their legitimate demands, As
everybody in ouse is are the
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service conditions of all the Central
Government employees are govern-
ed by the recommendations of the
Central Pay Commission and the
employees in the Civil Aviation De-
partment are as good civil servants
as employees in the Central Secre-
tariat; they are also governed by
the scales of salaries laid down for
different categories of employees of
the Central Government. Therefore,
when this demand was made that
a special enquiry, committee should
be set up to look into the service
conditions of the employees in the
Civil Aviation Department, 1 said
there was no occasion for that, no
necessity for that. If there are cases
of anomalies, we are always prepared
to look into them. If there are
other questions, I am always pre-
pared to examine them and try to
meet them as far as possible.

Demands for Grants

The question of education of their
children was raised. I myelf felt
when I visited some of the air-ports
that their grievance was a genuine
one and we will have to find some
solution for that. It is difficult to
nnd some solution in case of young
*hildren because at most of the air-
ports their number is very small and
we cannot think of starting schools
for them. Where the number is size-
able efforts have been madae (o get
primary schools started. I think after I
took up the question, Tinance Ministry
has agreed that the siaff cars or other
conveyances that we have got at the
airport may be used by the children
of the employees for gcing to the
schools or colleges and coming back.
And we charge them at a very reduc-
ed and concessinnal rate.

So far as medical facilities to class
IV employees are concerned, we have
extended them to 41l class IV em-
ployees. These have been extended
from today, the 1st of April.

So far as other facilities are con-
cerned, I do not think there is any
discrimination between the class IV
employees of the Communications
Minjstry or of the Civil Aviation De-
partment and class IV employees of

8
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other Ministries. All the class 1V em-
ployees of the Central Government
are treated - uniformly. But I must
admit that many things have come
to my notice which did not come to
my notice even when I was Labour
Minister, and I am sometimes sur-
prised as to how much discrimination
is maintained even today between
class IV employees and other cate-
gories of employees. It is there. But
that discriminaticn is not applicable
only in the case of the Civil Aviation
Department employees but ig there
uniformly to all class IV employees.
I find some questions have been rais-
ed about electricity connection in the
quarters cf class IV employees. Well,
that is uniform for all class IV em-
ployees, and not only for the Civil
Aviation Department employees. I
wish we could remove this distinction.

I have just said about medical facili-
ties. Up till now class IV employees
were not getting any medical facilities.
They will be entitled to them from to-
day. 8o, there are certain discrimina-
tions which we have ally to elimi-
nate, and, as I said, sometimes™ some

em come to my notice as a sur-
prise. Only today I was looking into
the question of pensions to class IV
employees and other officers. The
o{ﬁers qualify after ten years’ service
for pension, whereas class IV em-
ployees qualify for pension after
twenty years of service, As soon as
some of these discriminations come to
my notice I take them up. Legiti-
mately it should be the duty of the
Ministry of Home Affairs to take up
all those questions. But whenever they
come to my notice I take up these
questions in respect of my employees;
and by that way sometimes I succeed
in getting those facilities for all class
IV employees.

So, as I have sald, I have every
sympathy with all the legitimate de-
ands of the employees of the Civi
Aviation Department, and I assure
that I will consider them and try to

meet them as far as possible. But
1 do not see any necessity for setting //
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up a Commission like the Pay Commis-
sion to go into the question of the
employees of the Civil Aviation De-
partment,

I think I have dealt with the Civil
Aviation Department. There are

genuine grievan of the workers.

‘Our alrport's are situated at distant

places from the cities and towns, and
the: employees have genuine difficulti-
es in getting medical facilities or edu-
cational facilities for their children.
The position of quarters also is not
very satisfactory. I will not try to
explain away things. The position is
far from satisfactory. The number
of quarters that are required is a large
figure. But we .are trying to do our
Shrimati Renu Chakravartty
remarked that “something is being
done at Dum Dum”. I wish she would
have admitted that a i
thing is heing done at Dum Dum, not
*something”. At Dum Dum we are
developing a very huge colony for the
employees of the Civil Aviation
Department and I think Civil Aviation
Department deserves congratulation
for developing that colony. It ig not
‘something’, it is a big thing ang -
¢ want to take up &and Ppro-
vide quarters for employees in far cff,
distant airports. We have done this in
Bombay, we have taken it up atDum
Dum, but I am more concerned with
far off places like Bagdogra, Agartala
or places like that where it is really
very hard upon the employees. We
have some sort of phased programme
to do this work. The real difficulty is
that sometimes our Budget al'otments
have lapsed and for the last few years
I have got the figures, Hon. Members
have asked for this information andI
have myself supplied the figures as to
what was our Budget allotment, what
amount has lapsed and in what year:
but the fact is that it has lapsed. Last
year | knew that and I took up the
question with the Cential P.W.D.
They suggested an experiment. They
gave an officer to be attached to my
Ministry who works as a laison officer.
If this experiment succeeds, if the

construction programme of the Min%
&
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try makes a progress, then we will
work with that laison officer, and if it
does not, we will have {o think of some
other solution by which we will be in
a position to expedite our construction
programme. So, I will not say at this
stage anything more than that. This
ig engaging my constant attention
and I will try to expedite that.

Then, Sir, obefore I come to the
postal side., I would like, briefly, to
come to the Air Corporations. When
the lady Member qver lhere started
speaking she tried tc create an
atmosphere in the House as though
Lady Nightingale - T
Should “I"“remind~tH® House as to

what is the emblem'_ggwnithm.ﬁ..‘
t bettartr

1 think the lady knows

An Hon. Member: Please tell us.

Shri Gadgill: Let us
advantage of knowing it.

have the

Shri Jagjivan Ram: Perhaps she
may tell ycu in confidence. She did
not disappoint. me, but she disappoint-
ed the House. She proved to Dbe
neither the Jads~-Mighiiqgaia. nor
nightingale, She was very vehement.
She “produced some ¢l
some papers. I wish she had read the
newpapers of the dates previous and
subsequent tc the date of which the
clipping has been produced by her. I
wish she at least reads them when
she returns from here and perhaps
she will get the gns the ques-
tion that she has rajsed....only...ahe,.
‘miist app1y ‘her intelligence snd  try
to follow l‘hat

Sir, when the question of persona-
lity_Comes.. in, it - bggpmes , Verts QG-
éult to discuss matters and the more

sb When Tt 14 theqestion of our own
officers; we do not want to discuss
that. The wrrk of m%ggcfaugn | has, naf,
made any progress ogress. 1 do not blame
anybody for that, But it is a fact that
the progress that has been made dur-
ing the last six or seven monthg has
not been satisfactory. I myself wish
there had been some more Jdo:_

egraticn, though it is a very difficult ,

————
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work. Where it is a question of em-!
ployees to the tune of 7,000 or 8,000,
where the questions of seniority and
juniority are involved, where the
question cf pay scales are involved,
it is not so easy to integrate.

[MR. DEPUTY-SPEAKER in the Chair.]

We have to take all possible precgg-i
to aviod any possible nten
ong the employees. That is why I
advised the Corpération to set up aj
Committee with a retired High Cour
Judge, who also happens to be a;
retired Member of the Union Publin
Service Commission, as Chairman.
This Services Committee 15 going into
all the questions, salary scales.
senjority, junjority etc. I had anti~
cipated that this work will be over
within six months. It has taken more
time. I did icipate it. But, I
may assure the House that I am my-
self not satisfied with these six or
seven lines running even after eight
months of our taking over.

Shrimati Renu Chakravartty was
nct correct when she said that there
are four Regional Representatives in
Calcutta and two in Delhi. This
whole pattern of Regional Repre-
sentatives hag not appeared to be
very satisfactory. But, as we took
over these various companies as going
concerns, we carried all the staff as
they were and I had expected when
I was piloting that Bill that we will
integrate with, e next six mo#

had anticipated that the werk will
be finished. But. it has not been
done. Still we are running all these
lines oa the basis of different
managers. different staff. all the staff
treating themselves as employees of
the different lines. This state of
affairs ig not very satisfactory. [
think that during the ccurse of this
month, some integration is
going to take place. I am confident
that this regional and zonal thing will
five place to something élse during
the course of thiy month. —
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It wag said that many of these
people have got interest in air trans-
port. I am not aware of that. If
specific instances are given...

Shrimati Renu Chakravartty: I
have given two instances.

Shri Jagjivan Ram: Two instances.
were quoted. The Da]mla Jam Air-
ways went into
before we nationalised,
work...

There ig no

Shrimati Renu Chakravartty: That

is a non-schedule line.

Shri Jagjivan Ram: It is not opera-

ting. As a matter of fact. none of
their aircraft is air-worthy. They
went into  liquidation sometime

before we nationalised. There is no
non-schedule operation of Dalmia
Jain Airways. As regardg Mr. K. K.
Roy, I wunderstand, very recently,
maybe a month back or so, he has
acquired scme interest in the Air
Survey of India.

Shrimati Renu Chakravartty: He
has left Air Corporation?

Shri Jagjivan Ram: He has not left
Air India. Air Survey of India, as
you are perhaps aware, mostly
engageg itself in survev work.  not
much of any non-schedule operaticn.
This is a very recent thing. I am told
that Mr. K. K. Roy—I have not check-
ed it; I have heard some news—has
acquired some interest in Air Survey
of India. I do not know to what
extent. If any other infcrmation is
given to me that the employees or the
staff of the Air Corporations have in-
terestg in non-schedule operations, I
will go into the matter and lcok into
that, but so far as my information
goes, I do not think anybody has got

any interest in any of the non-
schedule operations.
But. as I said all this staff we are

cairying because we have not been

able to %g;“g As soon &S
we integrate, perhaps we will fird that

some of the non-technical staff that we
are carrying at present may be surplus
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to our requirements and we may dis-
pense with them.

She spoke about the report of the
Technical Commitiee as if some secrets
are contained in. thak, Corpora-
Yorr-has not  yet recelved the final
report of the Technical Committee, and
when the final report of the Technical
Committee is received, the Corporation
will consider that and they will consir
der the question whether to publish
that, and if they find that it is to be
published they will publish it. Govern-
ment as such is not much concerned
with that directly. You know the set-
up under the Air Corporations Act.

About the General Manager and
again the personalities of Mr. Bhore
and Mr. Tata, I will only say that she
nag based her remarks on some hear-
say, and whenever we are briefed by
persons who also base their statements
on something that they heard from here
or there, we are usually likely to make
such statements. It sometimes may
become unfair to one person or an-
other. The facts are far from what she
has stated, but as the question of
personalities is involved jn this. I do
not want fo go into details. At present
Mr. Bhore is the Director-General of
Civil Aviation of the Government of
Pakistan. It will be unfair to say any-
thing in this matter.

Again to bring in Mr. Tata and say
that Tata has tried to resist, is not all
fair. I may say that where I am con-
vinced that I have to de a particular
thing I will do that in spite of any
obstruction that may be ereated by
anybody.

Then about prices of fuel and avia-
tion spirit. This matter is dealt with
by my colleague the Minister ot Works,
Housing and Supply. But it is a fact
that petrol sells cheaper in London
than in Rangoon. There is no doubt
about that. It sells cheaper in New
York than in Iran.

Shri Sinhasan Singh: Why so0?

Shri Jagjivan Ram:
question, but it is a fact.

That is a big
Because they
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pool the prices, they have a cartel and
things ifke that—that s the very
simple explanation of that: because
we do not praduce aviation fuel. But
we have been trying to get fuel at a
reaasonable rate. So, we will make
effort if we cen, and I will ask my
oplleague the Minister of Warks
Housing and Supply to take up that
question.

I have said abcut these things. [
will say only a word about...

Shri Bidhasan Siagh: Before the
hon. Minidter finishes, may I know
whether the Government has got any
programme for further extension of
ajrways?

Mr. Deputy-Speaker: There is no
time fcr the hon. Minister to reply.

Shri Jagjivan Ram: We have got
some programme of linking all the
capitals of all the States, bringing
them on the air map, and apart from
that also important towns. In the
second phase of our programme, I
may sssure my friend Mr. Sinhasan

Siugh that his _hcoma.tomao §f Gorakh-

ur also will be connec

Q“word _mare . about Inspectors.
The veT\'emence
“Imiported ‘Into the debate was totally
uncalled for. Perhaps the lady Mem-
ber is not aware that this question of
passed but unselected Inspectors
which has béen hanging fire for the
last ten or twelve years was solved
and the passed but unselécted Ins-

pectors—shg _may %
are those who compete

markg are below the number required.
They are treated as passed. Every-
body who secures 43 ver cent. is treat-
ed as passed. but only such number
are selected as there are vacancies,
and the remainlng are unselected. The
Department _sympathi jth these

unselected P Deuons and ordered that
in case of temporary vacancies these
people should be made tc officiate.
And when they officiated, they said:
“We are passed but unselected,
but we have officiated”,
and I gave them some concession. I

and _heat THat was.’
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said: “All right. 1 will try to absorb
you.” Then comes the question, why
do ycu create a new cadre of Assis-
tant Inlpectors? /

7 PM.

M. Danw-lpubr. 1 am atraid
there can be no more guestions now.
because the guillctine has to be appli-
ed.

Shri Debeswy . Surmah (Golagat-
Jorhat): I have to make one submis-
slon. Tt

Mr. Deputy-Speaker: Nc. I am
going to apply the guillotine now.

. Bhri Debeswar Sarmah; The hon.
Minister hag not touched the im-
portant matter of Posts and Tele-
graphs at all.

Mr. Pepuiy-Speaker: Hon. Members
cannot get up like this and start talk- -
ing, when I.am starding. It-is now
seven o'clock, and I am bound to
apply the uluo I am not going
to bud I am going to put
the Demands to the vote of the House
now,

Mr. Debeswar Sarmah: The House
has a right to hear frcm the hon.
Minister what the policy of the De-
partment is.

Mr. Deéputy-Spedker: Order, order.
1 shall now put to the vote the cut
motions relating to the Communica-
tions Ministry.

The cut motions were negatived.

Mr. Depaty-Speaker: The question
is:

“That the respective sums not
exceeding the amounts shows in
the third column of the Order
Paper in respect of Demands Nos.
5 6, 7. 8, 9, 10, 111, 112 and 113
be granted to the President to
complete the sums necessary to
defray the charges which will
come in course of payment dur-
ing the year ending the 3lst day
of March, 1955, in respect of the
corresponding heads of Demanda
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|Mr. Deputy-Speaker] \

‘entered .in the second column DrManDp No. 8—AVIATION
thereot.”

“That a sum not exceeding Rs.
2,32,04,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will
come in course of payment during

The motion was adopted.

[The motions for Deman&s for
Grants which were adopted by the
House are reproduced below.—~Ed. of

PP.] the year ending the 31st day of
DemMAND No. 5—MINISTRY OF COMMUNI- tl\;l;;r'c,k’x » 1855, in respect of ‘Avia-
CATIONS '

“That a sum not exceeding Rs.
10.43.000 be granted to the Presi-
dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 3lst
day of March. 1955, in respect of
‘Ministry of Communications’.”

DeEManD No. 10—MiIsCELLANEOUS De~
PARTMENTS AND EXPENDITURE UNDER THE
MiINISTRY oF COMMUNICATIONS

“That a sum not exceeding Rs.
23,23,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will
vome in course of payment during
the year ending the 31st day of
March, 1855, in respect of ‘Mis-
cellaneous Departments and Ex-
penditure under the Ministry of
Communications’.”

DeMAND No. 6—INDIAN POSTS AND
TELEGRAPHS DEPARTMENT (INCLUDING
WORKING EXPENSES)

“That a sum not ex~eeding Rs.
42,64,26,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1955, in respect of ‘Indian
Posts and Telegraphs Department
(Including Working Expenses)’.”

DrMaND No. 7—MEIZOROLOGY

DEMAND No. 111—CAPITAL OUTLAY ON
INDIAN PosT8 AND TrLEGRAPHS (NoT
MET FROM REVENUE)

“That a sum not exceeding Rs.
14,97,59,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-

! R.-
That a sum not exceeding ment during the year ending the

1,05,01,000 be granted to the Presi-

dent to complete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1955, in respect of
‘Meteorology’.”

DrMAND No. 8—OVERsSEA8 COMMUNICA-

TIONS SERVICE

“That a sum not exceeding Rs.
86,37,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will
come in course of payment during

"the year ending the 31st day of
 \farch, 1955, in respect of ‘Over-
Communications Service'.”

31st day of March, 1955, in respect
of ‘Capital Outlay on Indian Posts
and Telegraphs (Not met from
Revenue)'.”

Drmaxp No. 112—Caritar OuTLAy oM

CiviL AVIATION.

“That a sum not exceeding Rs.
3,11,67,000 be granted to the Pre-
sident to comvlete the sum neces-
sary to defray the charges which
will come in course of payment
during the year ending the 38ist
day of March, 1855, in respect of
‘Capita] Outlay on Civil Avie-
tion".”
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Demaxp No. 118—Ormaxz Carmmar during the year ending the 3ist
OvuTLAY OF THE MINISTRY OF COM- day of March, 1955, in respect of
MUNICATIONS ‘Other Capital Outlay of the

Ministry of Communications’.”
“That a sum not exceeding Rs. o

6,77,96,000 be granted tothe Pre-

sident to complete the sum neces- The House them adjourned till two
sary to defray the charges which of the Clock on Friday, the 2nd April,
will come in course of payment 1954,
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